Third Series, Vol. L1, No.14 Friday, March 4, 1966
Phalguna 13, 1887(Saka)

LOK SABHA
DEBATES

(THIRD SERIES)

Vol. L1, 1966|1887 (Saka)

[March 1 to March 1§, 1966/ Phalguna 10 to Phalguna 24, 1887
. (Szka))

Fourteenth Session, 1966/1887-88 (Saks)

(Wel. 1 I comtains Nos. II to 20)

LOK SABHA SECRETARIAT
NEW DELHI



CONTENTS
No. 14—Friday, March 4, 1966/Phalguna 13, 1887 (Saka)

. COLUMNS
Oral Answers to Questions:—

*Starred Questions Nos. 358 to 366 . 3753—90
‘Weritten Answers to Questions:—

Starred Questions Nos. 367 to 386 . . . . .3790—3807

Unstarred Questions Nos. 1556 to 1565, 1 567 to 1577 and 1 579

to 1690 . -3807—3902
Question of Privilege . 3902—03
Re. Point of Order . . . . 3903—II
Papers laid on the Table . . . 3911—I4
Report of Public Accounts Committee—

Forty-fourth Report . . . 3914—1I§
Business of the House . . 3915—29
Statement re. Indo-Pakistan Ministerial Meeting at Rawalpindi . 3929—4§

Shri Swaran Singh . . . . . . 3929—38
Kerala Budget, 1966-67 . . . 3945—52
Statement presented . . . . 3945—S2
Shri Sachindra Chaudhuri . -+ 3945—52
Railway Budget, 1966-67—General Discussion . 3952—77
Shri A. T. Sarma . . . 3952—§7
Dr. Ram Subhag Singh . . . 3958—7s
Shri Raja Ram . . . . 3976—77
Committee on. Private Members’ Bills and Resolutions—
Seventy-ninth Report . . . . 3978
Prohibition of Manufacture and Import of Hydrogenated Vegetable
Oils Bill—Introduced.—by Shri Yashpal Singh . . 3978—79
Code of Civil Procedure (Amendment) Blll—thdrawn—-(Ammdment
of Section 92) by Shri D. C. Sharma 3979—98

‘The sign + marked above the name of a Member indicates that the ques-
tion was actually asked on the floor of the House by him.
(O]
2638(Ai) LS—1.



(ii)

CoLuUMNS
Motion to consider . . . . . . . 3979—98
Shri D. C. Sharma . . . . 3979—84, 3994—98
Shri P. R. Chakraverti . . . . 3984—85
Shri M. L. Dwivedi . . . . . . . 3985—87
Dr. M. S. Aney . N . . . . . . 3987—88
Shri Himatsingka . o . . . . . 3988—89
Dr. L. M. Singhvi . . . . . . . 3989—91
Shri C. R. Pattabhi Raman . . 3991—94
Constitution (Amendment) Bill—(Amendment of arm‘le.\' 22, 32 and
omission of the article 359) by Shri Madhu Limaye . 3908—4038
Motion to consider . . . . . . . 3998—4038
Shri Madhu Limaye . . . . . . 3998—4009
Shri N. C. Chatterjee . . . . . . . 4009—14
Shri Ranga . . . . . . . 4014—18
Shri P. R. Chakravcm B . . . . . . 4018—20
Dr. Ranen Sen . . . . . . . . 4020—23
Shri D. C. Sharma . . . . . . . 4023—26
Dr. L. M. Singhvi . . . . . . . 4026—29
Shri Sheo Narain . . . . . . 4030—32
Shri Hukam Chand Kachhavalya . . . . 4034—36
Shri Hathi . . . . 4037—38

Calling Attention to Matter of Urgcnt Pubhc Importance—

Strike by Employees’ of Indian Audit and, Accounts Department 4038—40
Business Advisory Committee—

Forty-fifth Report - - - . 4040



LOK SABHA DEBATES

3753 .

LOK SABHA

Friday, March 4, 1966|Pralguna 13,
1887 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Mr, Speaker: Shri P. C. Borooah.
Absent. Shri M. L. Dwivedi.

Shri R. G. Dubey:
357.

Question No.

Mr. Speaker: It has been transfer-
red to some other day. Probably he
did not look into the agenda.

Shri M. L, Dwivedi: Question No.
358.

Shri P. Venkatasubbaiah: What
about Question No. 357?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi
Qureshi): It has been transferred.

Mr. Speaker: Hon. Members might
take care to read the agenda at least.
Now, Shri Dwivedi.

Ambar Charkha

+
*358. Shri M. L. Dwivedi:
Shri P, C. Borooah:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri S. C. Samanta:

Will the Minister of Commerce be
pleased to state:

(a) whether a new model of the
Ambar Charkha has been recently
brought out by the Khadi Commis-
sion;
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(b) 1f 80, what are its main out-
standing features; and

(c) what steps are being taken to
popularise it and to replace the old
model of Ambar Charkha with the
new model?

The Deputy Minister in the Minis-
of (Shri  Shafi
Qureshi): (a) Yes, Sir.

(b) (i) Reduction in the period of
training to artisans;

(ii) Increase in the efficiency of
artisans owing to separation of the
various operations;

(iii) Trouble-free service for long
period;

(iv) Since the charkha is all metal
one, it is not easily affected by change
of weather; and

(v) Increased productivity, as yarn
can be spun to the extent of 15—20
metric hanks per charkha in 8 hours.
This will give an income of Rs
1.50 to Rs. 2.00 per day in 8 hours.

(¢) Does not arise at this stage as
the new model Ambar Charkha is
still under trial.

Y ®o @re fyadt @ wAT W
T Y 747 ATEA FATT foFqT AT @ THAY
™ W, e e FA A g
feqmm @@ #1 4@ gw g WX
WNT 99 T (% TE e § gEw
safaa fear a1 o wer W@ g
q&m ?

ot ot g ;. warar § e qw

T« 9T 2950 WA W g W
W ¥ qxg e g
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o ®o §ro fraat : T T aeqr
WY @ a1 & ¢ fr afx wrawwar g
8 9 99 71 fawelt § WY FamA Q@
g 7

oft TR P Y 67 F e
FGTHTT &1 Y & | A qew F wE
¥ %9 99 ) I90q0 W@ L | 7T agi
¥ e gafema wgh At g% TR
¥ <& o F1E QuAr T o ;AT |

St ATTRA WY T : S g s
¥ §T ¥ I WIWT 9T W AN Tg
FAT A § 6 A ol gr o ArE @
W forg X qderor G @R E, I DA
¥ ox aafsd # g A FraaT ww
9T g oawar § ?

The Minister of Commerce (Shri
Manubhai Shah): This has now been
tried several times for the last six
months. It is going on. It is
expected to increase production by
two to four times and labour saving
by about 25 per cent,

Shri S. C. Samanta: May I know
whether this model has been manu-
factured by some person who is out-
side the Village Industries Com-
mission?

Shri Manubhai Shah: Yes, Sir. It
has been done by the Textile Machin-
ery Manufacturers in Madras, Messrs
Textool.

Shri R. S. Pandey: What are the
salient aspects of the model which
has now been introduced and up to
how many counts can be made from
it?

Shri Manubhai Shah: Firstly, it is
an all-metal charkha, unlike the
previous charkha which was one of
wood-cum-metal. This has steel plus
ball-bearings. Secondly, it also re-
moves the silver from preprocessed
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material. So, it is something coming
nearer to the modern spindle as com-
pared to the old traditional charkha,

ot wq fm? © T g
T g wwl, @Y gwRE i
wafaal #1 fafiv qaaq wWar @ o
% Jdt wERg ¥ AT @@ §
** Y FETHaT, TgF AGATAT TR FE
LERCECE G o B I 0
FER 3@ W faar sai f& @t
FAE w1 g T 91 @ R, wew
¥ %9 § a7 75T T faa S ?

Shri Manubhai Shah: Sir, with
your permission, I would like to say
that to say that the village industries
programme is feeding the ® ¢ is, I
think, not quite correct or quite com-
plimentary.

ot e fomd: & ** o7 #1E wmeR
TG T E | I AW R A7 o
EATARIE, IR F &g @
g1

Shri Manubhai Shah: I take strong
exception to this. I would beseech
the permission of the House to strike
out that portion from the proceed-
ings of the House.

Mr. Speaker: That
cluded.

would be ex-

Shri Manubhai Shah: Now coming
to the point, this is a national pro-
gramme. It is not inferior because
Mahatma Gandhi initiated it; today
the whole country is wedded to it.
Even today, on our registers, millions,
running into 15 to 17 million people,
are unemployed. These village
industries have created in the country
a sense of economic freedom and
emancipation for the millions of
men and women in the rural areas.

**Expunged as ordered by

the Chair.
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‘The amount of money spent on this
programme is of a marginal charac-
ter compared to the human satisfac-
tion that is given in this vast sub-
continent...... (Interruption).

gy AERAT ;- FT 6T W OATOET
Farr FAqT § 7 q-ane ATy & wg
W@ g, SR AT Ty AT R E )

Shri P. Venkatasubbaiah: By
transferring the Khadi Commission
to the Ministry of Commerce does
the Government intend to abandon
its role of a social security measure
and give another orientation to the
Khadi Commission?

Shri Manubhai Shah: No, Sir; it has
always been a combined motivation
and stimulation, social security being
one part of it. Economic production
and employment of able bodied men
and women in the rural areas as also
a very important part of the thing,
Therefore, we are not changing the
focus; on the contrary, productivity
in this new charkha is a step for-
ward. That productivity is a func-
tion of social growth. As India will
grow, more and more productive
instruments will be placed in the
hands of the rural people.

Shri Kapur Singh: May I know
whether somebody has ever pointed
out to this Government the basic
contradiction that lies between the
concept of Ambar Charkha and our
industrialisation  programme; if so,
with what results?

Shri Manubhai Shah: There is no
inherent contradiction. All over the
world intermediate  technologies,
primitive technologies and automatic
technologies all co-exist. It is just
the beginning of an industrial revo-
lution in this country and people
will have to take a little longer time
over this.

Shri Kapur Singh: My question
has not been answered.

Mr. Speaker: If it had not been
pointed out earlier, now at least it
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has been pointed out and the Gov-
ernment's reaction is known now.

Shri Tyagi: The hon. Minister has
just now stated about the expendi-
ture that has been incurred on tne
charkha, but he did not give any
figure. As far as people know, crores
of rupees have been wasted on this
project. What is the total amount
spent so far on this experiment of
charkhas?

Shri Manubhai Shah: If the hon,
Member means the new experiment,
the expenditure is not more than
Rs. 60,000; but if his intention is to
know what we have spent on the old
Ambar Charkha in the last seven or
eight years—the new one has not
still come into production........

Shri Tyegi: What is the total ex-
penditure on this programme of
Ambar Charkha from the beginning,
not only on this particular charkha?

Shri Manubhai Shah: That is what
I am prepared to give. In the last
eight years, that is, from 1956-57 to
1964-65, the capital outlay has been
Rs. 4,16,00,000........ (Interruption).
But millions of people have been em-
ployed. I am coming to all that......
(Interruption).

Shri Tyagi: It is scandalous......
(Interruption).

Shri Manubhai Shah: I am giving
the whole figure. The expenditure
on training has been Rs. 6,86,00,000;
working capital Rs. 4 crores; other
expenditure Rs. 1 crore; total Rs.
16,15,00,000 in the last eight years.

Cheap Grainshops for Railway
Employees

359. Shri S. M. Banerjee: Will the
Minister of Rallways be pleased to
state:

(a) whether cheap grainshops have
been started for the railway emp-
loyees; and
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(b) if not, the reasons for the
same and steps taken by Government
to provide adequate supply of food-
grains to the railway employees from
the cooperative societies?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Simgh): (a) No.

(b) The establishment of fair price
shops/ration shops for the supply of
foodgrains to Railway employees run
through the agency of either Rail-
waymen's Consumer Cooperative
Societies or that of the State autho-
rised dealers and to provide ade-
quate and regular supplies of food-
grains to such shops is the responsi-
bility of the State Governments. The
Railway Administration, however,
encourage and help the railway
employees in the organisation of
Reilwaymen’s Consumer Co-operative
Societies with fair price shops and
keep a close watch on the adequate
and regular supplies of foodgrains to
such shops. The cases of difficulties
are brought to the notice of the Civil
Authorities of the State Governments

concerned for immediate remedial
action.
Shri S. M. Banerjee: I want to

know whether the hon. Minister is
aware that during the Second World
War there were cheap grain shops
supplying not only foodgrains but
also many more items of essential
commodities, mearly 24 to 30 items,
to the Railway employees and, if so,
when the Britishers started these
cheap grain shops for the Railway
Employees, why our national Govern-
ment is refusing to accept the most
vital demand of the Railway emp-
loyees.

Dr. Ram Subhag Singh: There is no
question of refusing any legitimate
demand of the Railway employees.
1t is true, in those days, the British
Government had started fair price
skops, not exactly fair price chops,
cheap grain shops. Which were sel-
ling certain items to the Railwaymen.
But later on, after the War, various
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committees went into that matter
and with the consent of the organi-
sations which were there at that
time—the hon. Member was not at
that time the Railwaymen’s leader..
(Interruption). Yes, I was not there
and he was in the Defence Ministry.
The Public Accounts Committee also
went into the matter and they also
recommended that it should be with-
drawn. So, it was withdrawn with
tte consent of the railway employees
and in place of that they got certain
other concessions in terms of money.
hat system is still continuing. Those
who did not surrender that facility at
that time are even getting it today.

Shri S. M. Banerjee: I want to
know whether it is a fact that both
the Railwaymen's Federations led by
Mr. Vasavada and Mr, Sharma and
Mr. Alvares have demanded the
cheap grain shops for the Railway
employees as the paltry increase of
Rs. 5 or Rs. 10 in the dearness allow-
ance does not meet the rising prices
and, if so, whether the demand of
both these Federations is under consi-
deration or it is a final decision of the
Government.

The Minister of Railways (Shri
S. K. Patil): We are in complete
sympathy with that demand. But
there is very great difficulty. When
the system of rationing is prevalent
1 the city, there cannot be special
arrangements possible for the Rail-
way workers, I have been trying that
and taking it up with the Food
Minister for many many months. But
it is very difficult because when you
open the shop and if you do not get
the grain, you invite larger difficulties
thar at present we have got to con-
front. Therefore, the question will
be &gain revived and reconsidered
when the position becomes a little
petter.

Shrl S, M. Banerjee: What about
nther essential commodities? He has
not replied to that.

Shri S. K. Patil: I can also reply to
that. There is no fun in having a
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few other things when the chief
thing is food which is not available.

Shri Warlor: In view of the fact
that cooperative societies are having
the supplies from the open market at
higher prices, may I know whether
the Government ig giving any subsidy
to them so that they are enabled to
sell those things at reduced prices?

Dr. Ram Subhag Singh: There is no
question of giving subsidy. We are
giving them loans, the subsidised
accommodation at concessional rents,
staff, etc. There is a matching grant
towards share capital also upto the
extent of Rs. 2500 and the loan givem
is upto the extent of Rs. 10,000 per
society,

Shri A, P, Sharma: In view of the
essentia] nature of service that the
Railway employees in this country
have to perform, if the Railway em-
ployees, along with other citizens,
are made to stand in large queues,
the trains may be cancelled or they
may be detained—in that respect it
is an essential service go far as the
Railways are concerned—and s0 meay
I know whether the hon. Minister, as
he has just now assured the House,
will take steps to ensure that separate
shops are set up for the Railway em-
ployees for the supply of food and
other essential commodities to them?

Dr. Ram Subhag Singh: As I said,
there are 447 centres which are having
more than 300 railwaymen's concen-
tration and in all those centres either
fair price shops have been opened by
the State Governments or the consu-
1mers cooperative societies of the rail-
way men have themselves set up
their own fair price shops, All those
items are made available there as has
been stated by the hon. member
“There is no question of having long
queues there as it is in rome areas of
the country because there we are
opening according to the number of
railwaymen and we do realise that
Railways are essential services and
they cannot be allowed to suffer,
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Shri A. P. Sharma: I wanted to
know....

Mr. Speaker: Already the hon.
member’s question was much too
long,

Shri A. P. Sharma: I wunted to
know whether there would be exclu-
sively separate shops for them; if that
is the intention of the Minister, then
I have nothing to ask,

Dr. Ram Subbhag Singh: That was
the reply I gave, They are in the
Railway areas.

Shri Nath Pai: There is a dichotomy
in the reply given by the hon. Rail-
way Minister and his powertul
colleague,

Mr. Speaker: If only questions are
asked, there will br no difficulty.

Shri Nath Pai: MMr. Patil conceded
in principle the desirability of open-
ing cheap grain shops. But Dr. Ram
Subhag Singh denies that. Am I to
understand from Mr, Patil that if only
he can resolve his difficulties with his
colleague, the Food Minister, he s
prepared to think in terms of open-
ing such foodgrain shops?

Shri S, K. Patll: There is no diffe-
rence of opinion in the resolving of
difficulty. Difficulties are there for
the whole country, not only for Rall-
way men. What I am conceding is
this: when we were running the
shops, we had lost crores, but we did
not mind if it was possible to get the
foodgrains. Therefore, I say that un-
less the situation improves and the
Food Minister is in a position to assure
me a continuous supply, it is futile to
open any shops and then invite more
troubles than what already exists,

amaefag © Ao T& A
q@AT WTEAT g, | WH qAE A F
12 Mg FHACET FT T THI
FEmasw AN faar g
{o‘ﬂa%fﬂﬁiﬁﬁmmm
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fraar § W) go o & ffom A,
& fF Jq & 2, & oTiF A frean
2 | fom & ) SeE ¥ v T
famar @ 9% fad w9 w7 w7
Qg

weqW WYY S AAETAE |

Y TR . §d wEed
¥ raFt wawr e @ fF wfomd
wHafal & e 2 1 A R
a § o @war wrer g9 &1 faemn
Tfg? a8 "ot wfears a@eny §
fragadt M AR ¥ 7w 7 faem
& FTI0 qg OFY FFH TE G ;R 7
& s smea g, & an mmw
& o7 AFN & a1 977 T FHA
F g § W ANl @I
R am § WX & 37 8 WA
wH TGN ) 0 I Fwww @
[ASEE 1 st CUnE LI GGl
guRfm s wmER 3w & aW
RN FT e fd war g ) I fod
fraag & W9 @R & aaq &
gfaad gam FT @ W7 TG I
T forar wet off 3 & o w7
I gfaed 3 w7 faEc g 7

Fro T gon Tag : 1@ T SA
gy & faar o T+ 0

&t TREATA ¢ & @y saw §q
afl qrar ar |

W WA W W g7 Ay
qy @ fe< w17 [T @ A

o TR Ay 99 fir g
g

weaw AR ), gIR A
weg W R
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Shri Alvares: Since Mr. Patil first
made a statement on the issue of
availability, a new situation in eco-
nomics has arisen. In the review a
few days ago, the Finance Minister
suggested tha: in order to isolate the
repercussions of monetary grant to
compensate for the rise in the cost of
living, something should be done in
the way of compensation in kind. In
view of the principle of All India
Railwaymen’s Federation now having
been accepted, may I know from the
Railway Minister whether he will
now take up the matter with the
Finance Minister?

Shri 8, K. Patil: I do not know
what new situation has arisen. We
have increased the wages only yester-
day.

ol FFR 9 ®YATT | FHTIRIET
@R N @NTCE T IT 93F WF
et & sfafaa o & @
T W FQ § 7 afg gi, ar v
TR Y TR W oA wwr
faoar @R s9% fau g fraaT
Gar 2 2 7

o T g fag : T F wEr
@ gEEL 9T g g faear §
FN FERfE F TTE § FFT @A
wE § 7 I W & fg § 9 SER
T §, W FHAQ AR) 9% f@r
& @F1 1 AfFT MBI IR W
®e Taddey F § gan A gl At
W BT g & 19X ) | e
& fow g# @t 7 § a8 qrmafaadt
W & wawfal & fag &

Y gER W wPAA . {H
dq7 fraaT Y &, 38 A qer a9 ?

o Tw g fay - e f ofed
TATAT 10 EATK IT6 AT 37 § AR
2500 T3 U Afyew & foqg &
qeaig fear amar § @ wee 5w
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WA N qwd TE @S W
& fear qrar  Faw v fFay
X AT Ig% fag A0 @ @ 5=z
& et &

=Y frmm wevaw : T© @ qEwl
& forq waT=1 SEIT OIS BT 9T FA Y
tg Aifs § F1 IR § @ w7
¥ogm < faar §?

o T gun fag : @ &
¥ @ FW@ FT g1 & TEY I5AT

ot fEnq s AT AW E
f& ot graTew 7 & wwar & fAg
IYY AT FEF AW X TS @ IR
1 Frar A 7 gg AT w1 '
< fear mar € w1 ?

Fro TW g Fag : I few A
FHg g§ oY IR & 9% a8 9
T a1 fF ZiEeE O W S o$Y
Y A HATT W F IgEy @A
Tfgg f& N grador oofe @
78 IgT T AR I F graeq F a8
gl aIF I G 9, I ¥ geww A
e wTgT ¥ g8 91 AR ag faaro
g1

Shri Indrajit Gupta: Assuming for
argument’s sake, as the hon, Minister
has said, that it will be difficult to
get adequate supplies of foodgrains at
the present moment to supply such
shops, if they are revived, may 1
know what the diffidulty is in at least
supplying essential commodities other
than foodgrains through these shops
as they used to be in the past?

Shri S. K, Patil: I have already
answered this question.

Mr. Speaker: It was exactly the
same question which was apswered
earlier.
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Manufacture of T.V. Sets

+

*360. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Subodh Hansda:
Shri S, C. Samanta:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
“Shri M. L. Dwivedi:
Shri Vishwa Nath Pandey:
Shri Hem Barua:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri R. S. Pandey:
Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of Industry be
pleased to state:

(a) whether Government have final-
ly adjudicated the rival claims of
indigenously manufactured T.V. sets

versus those produced with foreign
collaboration; and

(b) if so, the main features of Gov-
ernments policy in this regard?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). The matter
is still under consideration.

ot wg femd ¥ g WY
W o g o e ¥ oagt
et &1 v & @ §, AR o oew A
25 @ @ wiaw Weat 7 & 7 wafeg
# s wvgen g fr 2efifave & famfor
FT G FEFA IJAET APET Y &
] AT T & faar s e 9@ a%
& G gt AT & T8 T §
St fF oW SAaT TN ¥ AT %
4 9% A FeET 9 w9
T FYE Haew TG § 7

Shri D. Sanjivayya: We are mak-
ing a beginning, and we shall cer-
tainly take into consideration the.
cost of production and also the view
expressed by the hon, Member.



3767 Oral Answers

ot ey fomd © w7 97 A AGT 4
o fammr # oY @I Fe2 § IAET TG
-qtT T QAT A FAT-FAG 20 AT
gqar Eefas ¥ & fAAfr w7 @
& & g fear o qrem § SR @
e F fag FA4-FAUF 8-9 I TAT
fear S AT & 7

The Minister of State in the Minis-
try of Industry (Shri Bibudhendra
Misra): The Pilani Institute has a
-pilot plant and they propose to make
.one thousand sets this year and then
‘this question will be taken up; there
is also already an application for
collaboration with the Pilani Insti-
itute; that also is under consideration.

st Ay fm¥ : wemw WERA,

A W AR AT . ..

Mr. Speaker: Whether that money
‘is to be given or not would be con-
sidered at that time.

ot fenm seme ;T qFEIR A
ag feara st foan & f& s argT &
st fFar s a1 9w 9% e
sfaut qar & @ G W fowmr §
R T &g A § faw et
e qREE AT HTA 984 ST
-qx firaar fauir qar &1 &= gF W
B ¥ war wF grm qar o W )
faamm 9@ Trw ¥ o7 FT EF A ?

Shri D. Sanjivayya: There were two
.committees appointed by the Infor-
mation and Broadcasting Committee,
namely the Chanda Committee and
the Bhagavantham Committee. After
the receipt of the reports of these
two committees, they have constituted
a committee of secretaries, and that
committee has gone into the whole
~question, and Government will have
to take a decision on the recommen-
-dations of the committee of secre-
wtaries.
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Shri 8. C. Samanta: May I know
which of these sets contain more
indigenous parts and how the prices
of the sets compare?

Shri D. Sanjivayya: As I said
earlier, all these matters are under
consideration.

Shri Bhagwat Jha Azad: Could
Government say that such parts or
whole of the TV sets developed at
the government undertaking at Pilani
and which it is in a position to pro-
duce at a cheaper cost have not been
imported or are not being imported
at present from outside?

Shri D. Sanjivayya: Whatever
parts we can make in our own coun-
try, we will certainly utilise them. In
fact, the Defence Ministry have been
trying to manufacture certain parts
like picture tubes and specialised
valves, They are doing it in colla-
boration with certain foreign firms—I
am referring to the Bharat Electro-
nics. Even they would take about
two years before they produce ade-
quate quantities of these parts.

=t ®o wvo fyadY : § ag JrAT

g g fF foomt & @ w1 ¥
faq a1 gw sy & fau fedr fawr
WHRFTIFE auamr  wry ?
oWl WIS g1 GHTEIRGAT W |HTET
et @ f o gwalaT @ W I wiw@
I FAEaRAT F ar & 1A
SEaT § 5 #wEaw & s o
w@r 51 @ g ?

Shri D. Sanjivayya: We are mnot
aware of any collaboration betwecn
the Pilani Institute and any foreirn
country. But we will certainly take

into consideration the know-how deve-
loped by the CEERI, Pilani.

Shri M. L. Dwivedi: I asked a
specific question. It has appeared in
today’s papers that Hungary is enter-
ing into collaboration. He says about
know-how; all right, know-how from
which country?
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The Minister of Commerce (Shri
Manubhai Shah): If I may supple-
ment the answer tendered by my hon.
collecague, there is no collaboration
proposal as such. But as I said yester-
day in the Rajya Sabha—which has
appeared in the papers—different
countries have given to the Govern-
ment of India their proposals as to how
to integrate the indigenous know-how
and what will be the estimate thereof,
All these are under consideration of
Government.

Shri Hem Barua: In view of the
fact that TV is coming to our country
sooner or later, what special steps
have Government taken to manufac-
ture standardised TV sets within the
country and without foreign collabo-
ration?

Shri D. Sanjlvayya: I do not know
whether it will be possible to manu-
facture TV sets in our country with-
out depending on any foreign import,
but it will be our endeavour to see
that we stop imports within a certain
period, say, two years or so.

Shri R. 8. Pandey: How many
applications have been raceived by
Government so far for producing TV
sets indigenously, and what would be
‘the percentage of the components to
‘be imported for producing them?

Shri D. Sanjivayya: There are
about 16 applications pending before
Government, apart from an offer from
‘the small industries sector to form a

consortium to manufacture certain
parts.
Shrimati Savitri Nigam: In view

of the fact that very good educa-
tional and informative programmes
are being shown on TV, are Govern-
ment intending to take the parts which
we cannot manufacture in this coun-
try from rupee payment countries and
to get the scheme of Pilani imple-
mented soon in order to be able to
supply community sets to various vil-
lages in the country?
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Shri D. Sanjivayya: Government are
very anxious to see that more and
more sets are made available to
various parts of the country. We
will certainly take the hon. Member's
suggestion into consideration.

ot Wt Tw @ ;A AERT A
Tarat fe & wafeat & fod v s
9 9 Eh wHE fER )@,
& & s wga g fF Sewr fo
HER Fq T6 M 4R §&T I F72
& Tz Wt B A DS T W
& g ?

Shri D. Sanjivayya: There is no
proposal to constitute a fourth com-
mittee, As for the routine question
how soon Government are going to
take a decision, I may say very soon.

Shri H. N. Mukerjee: Without being
able to have a firm date by which
time we should be more or less self-
sufficient dn regard to production of
these sets, has Government made a
decision that they are going to spend
enormous sums of money already in
having this white elephant of an
innovation in this country?

Shri D. Sanjivayya: I think money
on the manufacture of television sets
will be well spent.

Shri Ranga: Ill-spent, waste.

Shri D. Sanjivayya: It will serve a
great purpose. So, we will see.

Shri R. Ramanathan Chettiar: May
I know whether the attention of the
Government has been drawn to a
statement recently made by Shri C.
Rajagopalachari in regard to the
manufacture of TV sets, and if so0,
what is the reaction of the Govern-
ment to that statement?

Shri D. Sanjivayya: I am not aware
of any such statement, If the hon.
Member sends me a copy, I will cer-
tainly look into it.
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Shri Ranga: In view of the financial
stringency and the assurance given
by the Finance Minister to avoid as
many of these luxury items of
expenditure as possible and achieve
economy, have Government not
thought of co-ordinating their various
policies with the line indicated by the
Finance Minister to see that some of
these Juxury things are postponed for
some time?

Shri D. Sanjivayya: Firstly 1 do
not agree with the hon. Member that
it is a luxury, and secondly whatever
programme is decided upon is decided
apon in consultation with the Plan-
ning Commission and the Finance
Ministry.

qao qWo Fro & Ao WIN & fratw

+
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The Minister of Industry (Shri D.
Sanjlvayya): (a) Yes, Sir.

(b) and (c). In view of the diffi-
cult foreign exchange situation, it is
considered that the only way to meet
fully the requirements of Hindustan
Machine Tools Limited for import of
maintenance stores, is through export
of the finished products. This is also
part of the general export drive for
earning foreign exchange. The export
will be planned after taking into
account the installed capacity and
supply to essential consumers within
the country.

Shri D. N. Tiwary: Does the pro-
duction of HMT factory fall short of
the country’s requirements or is it im
excess of the country’s requirements;
if it ds in excess, by how much?

Shri D, Sanjivayya: Today actually
there is a little glut in the market,
we have a surplus; all the same, we
have to export certain machinery in
order to earn foreign exchange.

Shri D. N. Tiwary: May I know in
which of the items there is a surplus
in the market, and whether only those
items would be exported or others
also?

Shri D. Sanjivayya: Here again,
some of the machines which are
manufactured in the Pinjore factory
are not being sold readily on account
of the fact that small-scale industrles
are not in a position to purchase this
machinery and start production on
account of non-availability of import-
ed raw materials.

Shri S. C. Samanta: May I know
whether some orders from foreign

countries are pending, if so, how
many?
Shri D. Sanjivayya: Yes. In fach

we have some orders fram countries
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like New Zealand and today the
orders amount to about Rs. 26 lakhs.

Shri Bhagwat Jha Arzad: May I
know whether the items that are going
to be exported are in demand in the
country, or whether they are manu-
factured by HMT purely for export
purposes to have an export drive?

et e

The Minister of State in the Minis-
try of Industry (Shri Bibudhendra
Misra): No, Sir, it is not manufactur-
ed purely for export. As a matter
of fact, HMT has been exporting for
the last three years, though somewhat
in a lesser quantity, and the very fact
that in spite of the production not
only in HMT but the private sector
we have been importing machine tools
in the last few years of an appre-
ciable size shows that production is
not more than the demand,

it Ro syo fgadt : & SvAwT AMRAT
% f 77 frdra wgr 1 m=o mHeo 2o
# gt v ¢ g afw § fda §
30 T H faedi @ wfem W &
wgt f6 ag faias 2w & oylfaa 3T
2 ag I9F TIH 98 TA G I 7
Shri D. Sanjivayya: It is on account

of the customs duty on imported com-
ponents, I am told.

Shri M. L. Dwivedi: The customs
duty is not more than 110 per cent.

Shri P. R. Chakraverti: Will the
Government indicate how much
foreign exchange is involved in this
export?

Shri Bibudhendra Misra: What the
HMT has been planning now is to
export Rs. 5 crores worth of machi-
nery in a year, but it may take some
time to do it.

Shri Basappa: May I know whe-
sher some HMT products are sent to
Japan also?

Shri Bibudhendra Misra: No; it is
not to Japan but to many other coun-
tries.

Oral Answers PHALGUNA 18, 1887 (SAKA) Oral Answers

3774

Shri R. 8. Pandey: Is it true that the
lathe machine which hag been pro-
duced by the HMT is popular in South-
east Asia but that we are r % able to
export it because of the price?

Shri D. Sanjivayya: I do not think
80; the lathe is popular only in Ger-
many, France and New Zealand.

Y OrRETE T © T o THo o
¥ AN IATEA Far @, A IF AT E,
ST O 9RE, O, I8 a9 &
i T T w orwa § 7 AN fe
T ITEVEEEY FqS 6 qg I
T § THHT FIA |41 YA F QAT §
AfFT AW THo THo Fro Ay fazTh
FT 5 Tq¥ AT § q1 S AT qL F
T4 7 a=1 9 @ foma e vy
¥ e ¥ qwT W oaE ?
Shri D. Sanjivayya: Even the HMT
is not in a position to find adequate

quantities of spares for their own
production.

=t et T e & ST SR
g f& o wwird fadwi & S S §

TG FAL [oR & prEe A gma A
& it § a1 TTAT AT AR FAF ATAR
# qaar & waEr gl Wt ¥ oot
Ty & ?

Shri Manubhai Shah: Machine tools
are competitive in those markets
where we have secured orders; we are
trying to sell them practically to all
the industrialised countries of the
world.

ot Feit T e < AT ST fEa
A FTAR AT & T WA § a1 AR
TIg ¥ WY W £ 7

Shri Manubhai Shah: Kirloskar for
instance in Bangalore and Hyderabad
have started exporting goods worth
about Rs. 55 lakhs. Praga tools also
export. May I add that the machine



3775 Oral Answers
tools are of 10,000 and more
varieties. What we export is the type
which we manufacture and we are in
surplus. We have to import because
these are machine tools which we are
not manufacturing.

Shri Warior: Is there a difference in
the prices obtaining inside the country
and the export prices and are the
prices of exports lower than the prices
charged here?

Shri Manubhai Shah: They are
lower by 50 or 60 per cent sometimes.

Shri P. Venkatasubbajah: Is it a
fact that some private industries are
importing such items as are manufac-
tured here by HMT because of the
difference in prices?

Shri D. Sanjivayya: It is not correct
to say that whatever is available in
India is being imported.

Shri D. C. Sharma: HMT is prolife-
rating and we have one factory in
Bangalore, another at Pinjore and the
third at Hardwar. May I know it all
these factories are working on their
own or there is any co-ordination

committee which sets apart certain
items for one factory and certain
others to other factories?

Shri D. Sanjivayya: HMT hag two

units in Bangalore, one unit in Tala-
maseri in Kerala, one in Hyderabad
and another in Pinjore, Punjab. There
is coordination. Whatever is manu-
Yactured in one unit will not be manu-
factured elsewhere.

Shrimati Tarkeshwari Sinha; The
hon, Minister says that there is a glut
in the market of the HMT products.
May I know the reason for this glut
and was any planning done before
this kind of situation arose?

Shri D. Sanjivayya: I have already
answered that question. There is
some sort of accumulation of stocks
on account of the fact that the small
mcale sector are not in a position to
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use them because when they take the
machines they must be in a position to
produce things; they are not in a posi-
tion to produce because they do not
get raw materials.

Shri Narendra Singh Mahida: May 1
know whether the HMT products are
exported to other countries under ISI
marks?

Shri Manubhai Shah;
are under ISI marks.

Yes, Sir, they

' qo WMo AN : ;T F
TFa1 & 6 S wew faet & g arehr
qfeqi § @wfag F6d A7 a@l
wife #7 swawar 2w § a0 & uafear
fergEr wma = ¥ aww & WY
AT 75 ATEAT 8 7

So far there is
will  certainly

Shri D, Sanjivayya:
no proposal. We
attempt it.

feae (dom@) A gEema §@
+
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(@) afk &, @ vt Fx ATOW
Y %) gEaEAT g

(m) =1 T 9 AW AN TA
FWIAT oqq & qrFeeT Far< < fod
7 AR

(2) afrgh, AsamayaFg?

The Deputy Minister in the Ministry
of Iron and Steel (Shri P. C. Sethi):
(a) to (d). In September, 1963, a
Letter of Intent was issued to the
Director of Industries, Punjab, for set-
ting up a small pig iron plant at His-
sar with an annual capacity of 100,000
tonnes, According to certain tentative
estimates of the State Government,
the tota] cost of the project is likely
to be in the region of about rupees
four crores. The plant is expected to
come up towards the later part of the
Fourth Plan period.

it fems qeavaw - P A wEEy
IT ARATA F I F A H IS
s el I ?

weaw wiww ;- fafreer mgw @
w7 fam g ¢ aw fafama za

= o Ho AR : TF AT 7 |

Nt fEqA qzavaw T FTOATR
wrEFfry v frr e e d ?

ot 9o wo AKY : TEA FATEET
frrra Y 0w A7 §A 0T Tt
frfite & ater foqE G & e
ERGINE I i1 T FEAY (Didier) )
T aY g 1w @ fw 9w w@m
T F Fedl gF FT faar sy

st ogow fag & @@ ST
qrgrr 3. favg fo6er 3w a1 FE Y
Ffm ger @ & AR wFiE WA
FITIT HTAST G ?
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ot 5o wo ¥ : Fy T § f
gaéfey femen & quAR &7 iy
o3 wwuAr fafads A F swdT 8
AT (Didier)  FHHT T TEAW
fam % wrg

o Raw ;w7 W Wi ¥ de-
09 FA H GIEA RIS AT, 47 3w
% & gaw) syaqr gy sy ?

-
ot o Wo @S : FRA TFWHAT

ot T
Shrimati Savitri Nigam: May I

know how much foreign exchange will
be involved and whether the project
report will be prepared by the Indfan-
engineers or by British engineers?

Shri P. C. Sethi: I have already
said that they are seeking collabora-
tion from Didier of West Germany.
The total cost of the project will be
about Rs. 45 crores out of which
Rs. 2 crores will be the foreign
exchange.

Shrimati Savitri Nigam:
prepare the project report?

Shri P, C. Sethi: It will be prepar-
ed by the collaborators.

Who will

Shri Kapur Singh: Is it true that a:
firm decision has been taken not to
set up any heavy industry in the:
Punjabi region of Punjab?

The Minister of Iron and Steel (Shri-
T. N. Singh): I could not follow.

Mr. Speaker: Is it true that any
firm decision has been taken not to-
set up any heavy industry in the Pun-
jabi region of Punjab? That was his-
question.

8hri T. N. Singh: I think that is
an unjustified conclusion.

Shri P, C. Sethi: Sir, may I correct
one figure? The foreign exchange-
involved is only Rs. 63 lakhs
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‘A-Wheeler Wagons for Supply of Coal

+
*363. Shri S, C. Samanta:
Shri Subodh Hansda:
Shri P. C .Borooah;
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asad:
Shri D. N. Tiwary:
Shri R. S, Pandey:
Shri R Barua;

Will the Minister of Railways be
‘pleased to state:

(a) whether it is a fact that an in-
sufficient supply of 4-wheeler wagons
is being made by the Railways to the

.collieries with the result that piece-
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meal movement has become a very
difficult proposition; and

(b) if so, the steps taken by Gov-
ernment to ensure that certain number
of 4-wheeler wagons are earmarked
for daily piece-meal allotment, as coal
stocks are mounting at collieries and
orders for brick-burning coal and soft
coke are pending in large numbers?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
No, Sir.

(b) Does not arise.

Shri S. C, Samanta; May I know
whether complaints have also come to
the Ministry that wagons supplied to
these collieries are not in good order
in some cases?

Shri Sham Nath: It is not true that
we have not been #ble to supply suffi-
cient number of wagons to the collie-
ries, as the figures of the stocks held
both at the end of April, 1965 in rela-
tion to what was held at the end of
December 1965 will show.

Shri S. C. Samanta; Is it a fact that
in some cases, the fourwheeler wagons
were not used and were returned be-
cause they were not in order?

Shri Sham Nath: No, Sir. This is
not known to me.

st wo w®ro fyAdY : fazar fay
Frad ® NFNT T graeg ¥ 99 faq
qdr wERE & argdw #r ag ar
Iegi @T i de 7Y FHT AT q9E H
weard T g R ], gAY S W
g &Y &Y wAwT §—aie SRZrA
gr-ggr fagdm w1 WEeg q
T & fF Anew w7 A A &0 #
ag st iger 3, f ga feafa o
Freor & fF e 9 gu & fewie oft
3% & AR A A T W

&t M A oA Hd v oA
fewiz adt 33§ A 3w QU A fem
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Shri Indrajit Gupta; May I know

whether in the general reduction by
about 30 per cent of production of

2638(Ai) LS—2.
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rolling stock which the railway minis-
try is visualising, the manufacture of
four-wheeler wagons also is going to
be affected?

Shri Sham Nath: It is not a ques-
tion of our manufacturing less four-
wheeler wagons. The policy is that
we should use as much as possible the
BOX wagons for movement of coa] for
bulk consumers. As regards others
who are not bulk consumers, we want
to use four-wheeler wagons. They are
in adequate stock.

Shrimati Savitri Nigam: How far is
it correct that because of lack of
coordination sometimes these wagons
have to remain idle, while on the other
hand people are refused wagons in
time during the peak period? If the
answer is in the affirmative, may I
know for how many days the wagons
have to remain idle?

Shri Sham Nath: 1 would require
notice. It is not true that there were
any complaints that wagons were not
supplied in the peak period.

Trade Delegation from Yugoslavia

+

*364. Shri Himatsingka:
Shri Narayan Reddy:
Dr. P. N. Khan:
Shri Subodh Hansda:
Shri Rameshwar Tantia:
Shri R, 8. Pandey:
Shri Ravindra Varma:
Shri Rajeshwar Patel:
Shri Heda:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that recent-
ly a trade delegation from Yogoslavia
visited India;

(b) if so, the subjects discussed with
the delegation;

(¢) whether any agreement has
been reached for the development of
trade between the lwo countries; and

(d) if so, the main features of such
an agreement?
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The Minister of Commerce (Shri
Manubhai Shah): (a) There was a de-
legation which went from here to
Belgrade. No trade delegation has
come this year from Yugoslavia to
India.

(b) to (d). Do not arise.

Shri Himatisingka: What was the
decision arrived at when the delega-
tion from here went to Belgrade?

Mr. Speaker: The question is about
some delegation from Yugoslavia to
India.

Shri Manubhai Shah; Therefore, I
corrected in my main answer that no
such delegation from Yugoslavia wes
here. If you allow the supplementary,
I will answer it.

Mr. Speaker: No. Dr. Sen.

Dr. Ranen Sen: Is it a fact that
during the recent trade talks which
the delegation from India to Yugos-
lavia had with them...

Mr. Speaker;
question.

I just disallowed that

Dr. Ranen Sen: In the course of any
trade negotiations with Yugoslavia, is
it a fact that the Government of India
wanted the cooperation of the Yugo-
slav government or any institution
there to set up a wagon factory In
Yugoslavia and if so, what is the rea-
son for that?

Shri Manubhai Shah: We did negoti-
ate and have agreed to set up a wagon
assembling factory. Wagons will be
manufactured entirely in India, but
as hon. members appreciate, the whole
wagon cannot be put into a ship. it
has to be knotked down into com-
ponents which have to be re-formed
in the importing countries in the form
of wagons, What is proposed to be
set up in Rijeka or Tuna in Yugosla-
via is an assembling plant to assemble
wagons manufactured in India so that
they may be re-exported to East Euro-
pean and West European countries.
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*365. Shri Himatsingka:
Shri Rameshwar Tantia:
Shrimati Vimla Devi:
Shri Warior:
Shri Vasudevan Nair:
Shri Indrajit Gupta:
Shri Prabhat Kar:
Shri P. R. Chakraverti:
Shri K. N, Tiwary:
Shrimati Jyotsna Chanda:
Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Board of Trede met on December 28,
1965 to consider measures to step up
India's exports to African countries;

(b) if so, the decisions arrived at in
this regard; and

(c¢) how far their decisions have
been implemented by Government?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) The following decisions were
taken:

(i) Development of trade with:

African countries not only by export-
ing traditional items but also by ex-
porting enginecring as well as chemi-
cal products.

(ii) Development of a new concept
of trade by importing such goods from
some of the developing countries of
Africa with a view to enlarging the
market for Indian products in those
countries. The Board suggested that
Type Studies should be undertaken in
respect of Ethiopia and Nigeria.

(iii) Working out of the Economic:
norms regarding importation of low
priority items from the developing
countries with a view to processing
and eventual re-export.

(iv) Establishment of a direct ship-
ping service between India and Africa.

(v) More attention to be paid to
trade with French speaking: African.
countries.
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(¢)) Action on the recommendations
made by the Board of Trade, has since
been initiated, It will, however, be
too carly to indicate the results of the
recommendations.

Shri Himatsingka: May I know the
volume of exports in engineering goods
to these countries?

Shri Manubhai Shah: Exports of
engineering goods have gone up with
African countries by Rs. 3.2 crores in
the last one year.

Shri Himatsingka: There was a trade
delegation from T i May I
know what were the decisions arrived
at?

Shri Manubkai Shak: With Tanzania,
which is an important African coun-
try, we have concluded a long-term
trade pact of convertible currency as a
member of the ICM and GATT.
Along with that we have a shopping
list exchange which will increase
trade between India and Tanzania by
60 per cent.

Shrimati Vimla Devi: May I know
whether the Government js aware
that most of the things that are ex-
ported to African countries, those
countries with whom we are having
trade, are being re-sold by those coun-
tries to South Africa; if so, it is a fact
may I know what action the Govern-
ment is going to take about it?

Shri Manubhaj Shah: All the Afri-
can countries as the hon. House is
aware, are opposed to South Africa.
They themselves have taken such
strong measures that, apart from
Indian goods, their own goods, goods
of those countries own origin, are not
allowed to go to Africa. Therefore,
the apprehensions of the hon. Member
are not very correct.

Shri Vasudevan Nair: Is it a fact
that the Government is encouraging
the export of capital to some of these
African countiries; and, if that is so,
may I know what is the logic in doing
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that when there is such an outcry
in this country that there is a glut in
the capital market and there is diffi-
culty in internal resources? Is it be-
cause they think they can have fabul-
ous profits in Africa?

Shri- Manubhai Bhah: No. It is a
form of export of the goods manufac-
tured in this country which we can
afford to spare so that we have a foot-
hold in those markets.

Shri Warior: May I know whether
it is a fact that some of the African
countries have complaints about the
Government of India that mutual re-
ciprocity is not maintained and that
we are not taking those traditional
goods in sufficient quantities from Af-
rican countries, like cotton from Sudan
and other places, and that js hamper-
ing our exports to African countries?

Shri Manubhai Shah: Yes, Sir, that
is absolutely true. This has been the
complaint of most of the African coun-
tries. Unfortunately, in the foreign
exchange situatjon that we are in to-
day we cannot afford to purchase much
of the consumer goods or the agricul-
tural raw materials from those coun-
tries. That is why under item (ii) of
the main answer I have dealt with
what are called Type Studies to see
what are the products that are pro-
duced there which we can afford to
import for re-processing for export.

Shri P. R. Chakraverti: May I know
whether the Government propose to
set up industrial plants alsp in the
African countries so as to step up our
trade relations with them?

Shri Manubhai Shah: Yes, Sir, that
is precisely the object, and the inter-
mediate technology of India is highly
appreciated in those countries with
the result that some of the rival coun-
tries have been ousted from many
markets.

=t gesht e onww ;o AT
FWT A 4T A1 P qav Iwk WM Awy
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Shri S. M, Banerjee: May I know
whether the delegation of Members of
Parliament which went to African
countries recently after the Pakistani
aggression have reported to the hon.
Minister or to the Cabinet that some
of the African countries want to have
a better trade agreement or trade
deal and, if so, what are the concrete
suggestions given by them?

Shri Manubhai Shah: This is a very
wide question but I will give a broad
summary. These parliamentary dele-
gations were most useful because
there was a socio-economic techno-
political purpose behind it. They have
achieved good results. They have given
us good suggestions about the possibi-
litv of tea exports to Ethiopia, about
the possibility of export of engineering
goods to Lybia, about the possibility
of increasing trade with West Africa
and the lacunae in our current poli-
cies and programmes which can be
removed to develop the trade between
these countries.

Shri D. C. Sharma: What is our
trade position with Ghana—is it deficit
or surplus? May 1 know whether it
has suffered in any way on account of
the reccnt coup in that country?

Shri Manubhai Shah: We have ad-
verse balance of trade with Ghana
but the ‘rade is of a marginal charac-
ter, Their main complaint is that un-
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le:ss we import Ghanian goods they
will not give preference to Indian

goods. So, we are studying that aspect
and what we can import from them.

National Mineral Development
Corporation

*366. Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P, C. Borcoah:

Will the Minister of Mines and Metals
be pleased to state:

(a) whether the National Mineral
Development Corporation propose to
open up new mines in Balladilla area
for making larger quantity of iron ore
available for gale;

(b) whether these new mines are
proposed to be mechanised to bring
down the cost of production; and

(c) if so, the cost of such mecchani-
sation?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) Yes, Sir. The
National Mineral Developmenat Cor-
poration is developing a mine based
on deposit No. 14 in the Bailadila area
for the production of 4 million tons of
iron ore per annum for export to Japan
from 19687. The Corporation has also
prepared a Project Report for the de-
velopment of a mine based on deposit
No. 5 in the same area for the produc-
tion of 4 million tons of additional ore
per annum for export.

(b) These mines would be mecha-
nised primarily because:

(1) It is necessary to ensure re-
gular and guranteed size and
grade of ore; and

(2) It is impossible to achieve an-
nual production of 4 million
tonnes of sized ore without
mechanised mining,

(c) The capital cost for the devlop-
ment of mechanised mines at Deposit
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No. 14 and 5 is estimated at Rs. 15.75
crores and Rs. 20.18 crores respective-
ly.

Shri S. C. Samanta: May I know
‘whether extensive surveys were con-
ducted in Bailadilla area in order to
estimate the amount of iron ore that
will be available in the area and, if
su, what is the estimated amount?

Shri S. K. Dey: Surveys have been
ané are being done. The estimated
availability of iron ore in that region
1s about 1,000 million tons,

Shri 8. C. Samanta: May I know
whether the quality of iron ore that
is available there is of the highest
order and, if so, why there is delay
in mechanisation of the mines?

Suri S. K. Dey: It is said to be so.
But when we set up a mine, conside-
rable preliminary investigation has to
be done to avoid possible disaster in
our planning.

* WTTER WY WY T @ &
RO FT FTEFT AW T &
e 2, 9 T FF a6 qET gy
I qqT AG-WAEF FY g W@T
w7 a% fa@ret a1 gy ?

Shri S. K. Dey: The mines are
expected to continue yielding for at
least 25 years and in the project esti-
mate when we do mechanisation the
life of the mines will be taken fully
irlo consideration to see whether it
is an economic proposition or not.

sftwo ®ro fFadt : & AT ATRQAT
g 5 wiEe & o 91 SR
FAfear ¥ &, a8 7w F femna @
FEAFR & wevraer wfa o7 fpaa aan
T AR T I A FT AqEL IA
Wt fear s ?

Shri S. K. Dey: It will be com-
puring the incomparables. As I have
iadicated in the answer, it is not pos-
sible to do large-scale exploitation of
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iron ore except through mechanisa-
tion, If we were to use manual
‘shour it  will be something like
saying that the textile mills shculd
be replaced by manual weaving.

Shri M. L. Dwivedi: I did not say
that mechanisation should not be done.
What “is the difference in rates per
won?

Shri S. K. Dey: As I have already
indicated, it will be comparing the
ncomparables, because you just
cannot do mining on a large scale
thrcugh manual labour. So, the ques-
tion of any comparison does not arise.

WRITTEN ANSWERS TO
QUESTIONS

Exports and Imports by STC

*367. Shri Linga Reddy: Will the
Minister of Commerce be pleased to
rofer to the reply given to Starred
Question No. 486 on the 26th Novem-
ber, 1965 and state:

(a) the further progress made to
increase the exports and reduce
imports through the State Trading
Cerporation;

{b) the foreign exchange earned as
a rcsult of exports; and

(c) the targets fixed under the
Fou:th Five Year Plan and the
aciievements made during Third
Plan:

'The Minister of Commerce (Shri
Manubhal Shah): (a) All pusuble
steps, consistent with the basic poalicy
of the State Trading Corporation
incorporated in its Articles and
Memorandum of  Association, are
being taken to increase expcrts by
the Corporation. The question of
reduction of imports by the Corpo-
ration dcec not arise as the Corpora-
tion does not import any commodi-
ties for its own use. The Corporation
imperts only such of those icems as
ar2 required for distribution on the
hasis of essentiality,
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{2) Information relating to the
foreign exchange earned by the Cor-
poration by exports is given below:--

Year In crores of Rs.
1660-61 40.30
1061-62 40.65
1562-63 43.08
1563-64* *39.39
1964-65 30.51

*The STC was bifurcated into STC
and the Minerals and Metals Trading
Corporation from 1-10-1963.

(c) No such targets are fixed.
Expansion of Durgapur Steel Plant

*368. Shri D. C, Sharma:
Shri Warior:
Shri Vasudevan Nair:
Shri Indrajit Gupta:
Shri Prabhat Kar:
Shri P, R, Chakraverti:
Shri K, N. Tiwary:
Shrimatj Maimoona Sultan:
Shri Madhu Limaye:
Shri Yashpa) Singh:
Shri C. K. Bhattacharyya:
Shri Linga Reddy:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether a British Mission visit-
ed India recently to hold discussion
for the expansion of the Durgapur
Steel Project from 1.6 million tonnes
to 3.4 million tonnes during the Fourth
Plan; and

(b) if so, the outcome of the dis-
cussions held?

The Minister of Iron anq Steel (Shri
T, N, Singh): (a) Representatives of
a consortium of Brtish firms who have
experience in the manufacture of
plants and equipments and the setting
up of steelworks visited India recently
and held discussions with Hindustan
Steel Limited in connection with the
scheme for expansion of the Durgapur
Steel Plant from 1.8 million tonneg to
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8.4 million tonnes per annum during
the Fourth Five Year Plan period.,

(b) As a result of the discussion,
the consortium have submitted a draft
“Heads of Agreement” containing in
broad detail their terms for execution
of the expansion work. This is now
under examination.

Effects of Foreign Exchange Shortage
on Private and Public Sector
Industries

*369. Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Maheshwar Naik:
Shri Bibhuti Mishra:
Shri Madhu Limaye:
Shri Yashpal Singh:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that some
public sector industries have decided
to surrender their import licences for

the next six months in view of the
foreign exchange shortage;
(b) the response so far received

from the private sector in this regard;
and

(c) the steps taken to encourage
the use of indigenous sources in the
automobile and ancillary industries?

The Minister of Industry (Shri D.
Sanjivayya): (a) While Import licence
applications pertaining to the next six
months have yet to come from the
public sector undertakings, during the
current year, in view of the foreign
exchange stringency, the requirements
have been substantially reduced so
that against a demand of Rs. 25.56
crores for the first half year, the re-
quirement 'for the whole year have
been brought down to Rs. 21.18 crores,

(b) Apart from six import licences
surrendered by industries in the private
sector, maintenance import allocations
under the International Development
Authority were restricted to 68% and
in respect of non-ID.A. to 16% of the
total demand for the year.
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(c) Adequate production capacity
has been licenced in the ancillary sec-
tor for the manufacture of components
of automobiles which are still being
imported. Assistance to the ancillary
industry as well as main vehicle manu.
facturers for obtaining the require-
ment of canital goods as well as raw
materials for making components is
also provided to the extent possible.
Very few ancillary items are now be-
ing imported by the manufacturers.
As regards raw materials the bulk of
the import content are special and
alloy steels. In regard to special steels,
the automobile manufacturers have
been put in touch with the steel pro-
ducers with a view to standardisation
and rationalisation of the different
types of steel required by the industry
to enable production to be planned on
an adequate basis. As regards alloy
steel, a number of units have been
licenced and when these commence
production, no import will be neces-
sary.

Import of Scientific Instruments and
Components

*370. Shri Yashpal Singh:
Shri D. N. Tiwary:
Shri Ram Harkh Yadav:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that Govern-
inent propose to ban the import of
scientific instruments;

(b) if so, the reasons therefor; and

(c) to what extent and by what time
the country will achieve self-sufficien-
cy in the production of scientific ins-
truments and components?

The Minister of Commerce (Shri
Manubhaj Shah): (a) to (c). Already
a severe ban exists for import of such
instruments which are made in in®is.
Most varieties of instruments are now
manufactured in the country. The
import policy for these items for April
1965 to March 1966 to establish im-

porterg has already been announced,
On that basis estimated licensing are
about Rs. 2.19 crores from free curren-
cy areas and from rupee payment
areas. The import policy for the next
licencing period commencing from lst
April, 1966, is expected to be announ-
ced by 1st April, 1966.

The country has reached near self-
sufficiency in the production of science
instruments and components required
for teaching in Schools and Colleges
upto graduation standard, except in
the case of certain sophisticated ins-
truments. As regards instruments and
components for post-graduation and
research, it is expected that near self-
sufficiency will be achieved by the end
of the Fourth Five Year Plan.
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Show Rooms

*373. Shri Karnj Singhji:
Shri Hem Barua:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that Govern-

ment propose to establish well-orga=
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nised and well-run show rooms at im-
portant trade centres abroad in order
to compete in the international mar-
kets and boost up our exports;

(b) whether Government also pro-
pose to intensify the export drive by
encouraging travels abroad by busi-
ness executives; and

(c) if so, the stage at which the
matter stands at present?

The Minister of Commerce (Shri
Manubhaj Shah): (a) The Government
of India are already maintaining 15
showrooms/trade centres and 6 show-
cases/show-windows abroad for pro-
providing visual commercial publicity
to various Indian merchandise. A list
of the same is laid on the Table of the
House [Placed in Library. See No.
LT- 5693/66]. The State Trading Cor-
poration of India is maintaining show-
rooms at Rotterdam (The Netherlands)
and Moscow (USSR) and Handicrafts
and Handlooms Export Corporation of
India is maintaining a Showroom-cum-
retail shop in New York.

The State Trading Corporation of
India is proposing to open a third
showroom at Montreal (Canada) this
month and the Handicrafts and Hand-
looms Export Corporation proposes to
open a new showroom-cum-retail
shop at Paris during this year. Further,
Government of India have also decid-
ed to participate in the ‘Plaza of Na-
tions’, World Trade Centre, New York
which will come up in 1968.

(b) and (c). As a measure of export
promotion, the Ministry also recom-
mends to the Reserve Bank of India
release of foreign exchange to busi-
nessmen for their travel abroad. All
legitimate requests are acceded to to
the extent practicable. Further re-
laxation in this regard as well as the
opening of new showrooms could be
considered when the foreign exchange
position improves. '

Export Policy

*374. Shri Vishwa Nath Pandey:
Shri Bibhuti Mishra:

Will the Minister of Commerce be
pleased to refer to the reply given
to Starred Question No, 334 on the
19th November, 1965 and state:

(a) whether the draft
on Export Policy has
considered <and
Cabinet; and

statement
since been
approved by the

(b) if so, when it will be brought
up for discussion in Parliament?

The Minister of Commerce
Manubhaj Shah): (a) Yes, Sir.

(Shri

(b) It is hoped to bring it up for
discussion by Parliament during the
current session.

Robbery jn K-62 Kalyani Local Train

»375. Shri C. K. Bhattacharyya: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that armed
men robbed the passengers of a first
class compartment of K-62 Kalyani
local Eastern Railway on the 15th
December last;

(b) whether a railway official travel-
ling with his family was robbed of
ornaments and other valuables;

(c) whether a passenger was ser-
iously stabbed in trying to resist the
miscreants; and

(d) if so, action taken by Govern-
ment in this regurd?

The Minister of State in the Minis-
try of Rallways (Dr, Ram Subhag
Singh): (a) to (c). Yes, Sir.

(d) The Officer in-charge, Govern-
‘ment Railway Police Sealdah register-
ed a case under Section 394 I P.C. on
15-12-1965. Immediate searches were
conducted, as a result of which one
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Necklace identified to be of the Rail-
way Official’'s wife was recovered.
One dagger was also recovered. On
the confessional statement of one ac-
cused person, who was caught im-
mediately after the occurrence. 4 more
persons were arrested, The case is
now under the supervision of the
C.1.D. Bengal

Purchase of raw jute from Thailand

*376. Shri Indrajit Gupia:
Shrimati Renu Chakravartty:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:

Will the Minister of Commerce be
-pleased to state:

(a) whether the purchase of raw
jute from Thailand is not being done
through the established importers in
this country, but directly by the
Indian Jute Mills Association;

(b) whether, at the Thai end also,
only five shippers have been selected
-for this deal:

(c) the quantity of jute involved
and price thereof per metric ton; and

(d) whether there have been any
complaints in this connection of over-
invoicing and consequent loss of
foreign exchange to the country?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Licences for import of raw jute
are ordinarily issued to Actual Users
viz, jute mills and not to established
importers. During the current season,
imports are partly by Actual Users
and partly on behalf of the Jute Buffer
Stock Association.

(b) As far as the imports by Jute
‘Buffer Stock Association are concern-
ed, purchases were made from five
principal shippers,

(¢) The price agreed for 6 lakh
bales to be imported by the Jute Buffer
Stock Association ranged between
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£65 to £80 per tonne C&F Calcutta,
depending on quality,

(d) No, Sir.
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Privilege Passes/P.T.Os.

*378. Shri R. Ramanathan Chettiar:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that Railway
Officers travelling on first class privi-
lege passes/P.T.Os. are entitleq to
travel in ACC by paying the difference
in the first class and ACC fares; and

(b) if so, the justification for giving
such a concession to the Railway Offi-
cers when there is a great pressure on
the ACC travel by the public?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Railway officers are
allowed to travel in Air-conditioned
class on their privilege passes/P.T.Os.
on payment of 1/3rd the difference
between the 1 class and ACC fares.

(b) Prior to the abolition of the old
Ist class from 1-4-1955, the Railway
officers entitled to old Ist class could
travel in air-conditioned class by pay-
ing the difference in fares between
air-conditioned class and Ist class
which wag 3 pies per mile. In order
to maintain this entitlement it was
laid down that they may pay one-
third the very much higher difference
beween the air-conditioned class and
the new Ist class, Even at this rate,
the amount required to be paid is
more than the old rate of 3 pies per
mile,

Modernization of Textile Industry
*379. Shri Jashvant Mehta:
Shri M. Malajchami:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have
chalked out any plan for modernisa-
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tion of textile industry during the
Fourth Five Year Plan; and

(b) if so, the main features thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). There is a continuous
programme of rehabilitation and
modernisation of the textile units and
Government and financial institutions
help the mills in this. The same
facilities will continue in the Fourth
Plan. Gradually more and more
indigenous modern machinery is being
manufactured in the country for
modernisation, rehabilitation, expan-
sion and establishment of new units

Production of Trucks

*380. Shri S, M. Banerjee: Will the
Minister of Industry be pleased to
state:

(a) whether Government propose to
increase the capacity of truck produc-
tion on the lines of light commercial
vehicles;

(b) whether the ban on the expan-
sion and establishment of new units
of such projects has been or is being
lifted;

(c) whether the Soviet Union has
agreed to start such projects in colla-
boration with some Indian firms; and

(d) if so, the main features thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). Currently
the ban on the establishment of new
units for manufacture of all types of
commercial vehicles is effective upto
30th June, 1966. There is no ban on
the expansion of existing units. The
question of setting up additional capa-
city for commercial vehicles, includ-
ing light vehicles, will be taken up
for consideration in the context of
Fourth Plan requirements.
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(c) and (d). One Indian firm had
proposed to secure assistance from an
agency in U.SS.R. for the ‘manufac-
ture of light commercial vehicles. The
scheme envisages manufacture of
24,000 vehicles per annum in the
range of 1-3 ton capacity at a total
capital cost of Rs. 6.00 crores. In
the light of the present ban referred
above, the scheme has not been
approved.

Used Rail Tickets Racket

*381. Shri Narayan Reddy:
Shri Rameshwar Tantia:
Shri Himmatsingka:
Shri Yashpal Singh:
Shri Bagri:
Shri Kishen Pattnayak:
Dr, Ram Manohar Lohia;
Shri Ram Sewak Yadav:
Shri Utiya:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a used
rail ticket racket on the Railways was
detected by the Special Police Esta-
blishment of the Central Bureau of
Investigation recently;

(b) if so, how many persons have
been found guilty in this racket; and

(c) the action taken against the
employees helq responsible for this
racket?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) Yes. Two such cases at
Surat and Burdwan have recently
been detected by the Special Police
Establishment. A third case detected
by the Railway Vigilance Branch has
been handed over to the Special
Police Establishment.

(b) Two railway employees and one
outsider are involved. The cusns are
under investigation by the  Special
Police Establishment.
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(c) In the case detected at Surat, a
case has been registered by the
Special Police Establishment under the
Prevention of Corruption Act and the
Indian Penal Code angq is being in-
vestigated. Similar action has been
taken in the case detected at Burdwan
and the Booking Clerk concerned was
arrested and also suspended from
service. In the case detected at
Jagatdal, Eastern Railway, the Special
Police Establishment have registered
a case of criminal conspiracy, forgery,
cheating, etc. and the outsider involv-
ed was arrested,

Increase in the speed of Express and
Mail Trains

*382. Shri Linga Reddy:
Shri M, L. Dwivedy:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri P. C. Borooah:
Shri Madhu Limaye:

Will the Minister of Railways be
pleased to state:

(a) whether Government have de-
cided to increase the speed of the Ex-
press and Mail trains from 75 miles
per hour to 100 'miles per hour in the
country;

(b) if so, whether sufficient precau-
tionary measures have heen taken for
the safety of the passengers;

(¢) the steps taken to increase the
speed of the other trains; and

(d) the details of the Railway Zones
where speed has been increased?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) No Sir. There is, how-
ever, a proposal to raise the speed of
Taj Express to 120 km. p.h. (75 m.p.h.)
between New Delhi and Agra, from
1.4.1968, subject to availability of the
requisite funds and foreign exchange.

(b) to (d). Do not arise.
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‘War Memorials in honour of Northern
Rallway Workers

*383. Shri D, C. Sharma:
Shri Bibhuti Mishra:

Will the Minister of Rallways be
pleased to state:

(a) whether war memorials are pro-
posed to be erected in honour of 20
Northern Railway workers who lost
their lives at border stations during
the recent Pakistani aggression; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
‘Singh): (a) Yes, Sir.

(b) There will be two symbols of
conmemoration:

(i) A monument with an inscrip-
tion in marble to be erected
near each of the sites where
the railwaymen fell in the
discharge of their duties; and

(ii) A marble plaque bearing a
suitable inscription to be fixed
at a prominent place at each
of the railway stations con-
cerned.

I afae, mew
*384. st Ho wyo fyady :
;T o Fo AGHT :

&1 AATEA W 9T

ot guy gert
ft Ho Wo qWA :

T IR A A TN A FW
w5 f5

(%) T IT F7T =ATT & M@ AN
s faeman w7 & fF e § W
dfrge 7 I 2y (vfmw WE)
& WA ATEET FT @ F JATAT grATE
ag TATATAT FT GAG AG 91, AW IH
dafraw 39 & Fraw gue faar;
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(o) =7 @R afmd & wiax
fo&d 17 vl & @ § aOET O
aiefim arwdt § fs R dfagd vy
TST qXHTT & FHF FH T 6T & 04
O & miw $1F wAr ey W)

(7) Rww TEx ¥ freg -
TSI F@ A dforede ¥
faeg wo sy Y I <@ R ?

e weaew § wIg-AeRt (o
w g fag) : (%) ot et

(7) ™F ard & o w7 FA
AT T AfEel £ qiwAgar av waie-
AT &7 FaTd @Y AT, Wifw T
N dfama ) aF FW@ w7 w7 AN
gafR qgew @ I qEEy &
faarg Wt =ratedl w7 §weT QR
e § W gue afqu #Y grady
g ¥ Touget A osfafe 3 &
wra oY §

() 98 e afoeie & ® v #
HTH A § T fagqn 127 § w1 9 A/
wEet & FT & T | IS =T
Y fawrfar ox fawmiy s &0 &
AT G TET AW ST FTHTT JTA
afxy &7 ¥ fa=r fem s @ 10

Royalty of Co2l Mines

*385. Shri Subodp Hansda:
Shri Yashpal Singh:
Shri P, C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri S, C, Samanta:
Shri P. R. Chakraverti:
Shri Indrajit Gupta:
Shri Mohammag Elias:
Shri Kapur Singh:

Shri P. K, Deo:
Shri Rameshwar Tantia:
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Shri Himmatsingka:
Shri Basumatari:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to increase the royal-
ty in respect of mining leases for coal;

(b) if so, to what extent it will be
raised; and

(c) the date from which this will be
given effect to?

The Minister of Mines and Metals
(Shri 8. K, Dey): (a) t6 (c). The rate
of royalty in respect of mining leases
for coal granteq before 25-10-1949 has
been increased to 5 per cent of f.o.r.
price subject to a 'minimum of 50
paise per ton with effect from 1-1-1966.

Import of Cosmetics

*386. Shri P, C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Commerce be
pieased to state:

(a) whether it is a fact that despite
all control on imports of cosmetics,
cosmetics worth crores of rupees in-
cluding lipsticks worth Rs. 2 crores
per annum are being imported every
year; and

(b) if so, the steps taken to pre-
vent this drain on foreign exchange
reserves?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). No, Sir.
The actual imports of cosmetics dur-
ing the last three years have been
practically nil.

Sheds and Shelters at Jhajha Station
(Eastern Rallway)

1556. Shri Madhu Limaye: Will the
Minister of Railways be pleased to
state:
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(a) whether Government's attention
has been drawn to the insufficiency of
sheds and shelters at the Jhajha
station on the Eastern Railway; and

(b) whether Government propose to
construct additional sheds there in
the near future?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) There is no such proposa] at
present

Development of Coal Mines

1557. Shri Karpni Singhji: Will the
Minister of Mines and Metals be
pleased to state:

(a) the progress made to develop the
three coal mines of the National Coal
Dcvelopment Corporation in collabo-
ration with the National Coal Board
of UK,;

(b) the time likely to be taxken to
finalise the Agreement; and

(c) the amount of foreign exchange
required for the development of these
mines?

The Minister of Mines anqd Metals
(Sh i S. K. Dey): (a) It has now been
decided that the three coal 'mines for
which the Project Report has been
prepared by the National Coal Board
of UK. would be developed by Nation-
al Coal Development Corporation on
their own. Only such equipment
wouldq be imported as is not available
indigenously,

(b) Does not arise.

(¢) The amount of foreign ex-
change required for two of the three
mines is estimated at Rs. 93 lakhs.
The Project Report of the third is not
finalised yet. The estimate in respect
of the third mine can be given only
after the Project Report is finalised.
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Survey for Gould in Kerala

1558. Shri A, K. Gopalan: Will the
Minister of Mines anq Metalg be
pleased to state:

(a) whether a survey for gold de-
posits has been undertaken in Devala
in Wynad, Kerala; and

(b) if so, the result thereof?

The Minister of Mines ang Metals
(Bhri 5. K. Dey): (a) Yes, Sir.

(b) Detailed investigation in the
region of Devala is in progress. The
result will be available after it is com-
pleted in all respects,

Coir Industry in Kerala

1559. Shri A. K. Gopalan: Will the
Minister of Commeree bc pleased to
state:

(a) whether Government are think-
ing of modernising the Coir Industry
in Kerala so as to enable the indus-
try to meet the demands of the sophi-
sticated world market;

(b) if so, the main features of the
scheme; and

(c) when it ig likely to be imple-
mented?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):
(a) Yes, Sir.

(b) The main features of the pro-
gramme are:

(i) mechanisation of one-third of
the coir-matting sector,

(ii) setting-up of a mechanis
factory by the Coir Board for
the production of coir mattings
on powerlooms,

(iii) setting-up of a National Coir
Training and Design Centre,

(iv) introduction of quality con-
trol and preshipment inspec-
tion, and

(v) diversification of production,

(c) The schemes at (iii) and (iv)
above have already been implement-
ed. Item (ii) is expected to be imple--
mented by the end of the current year.
Others are in the course of implemen-
tation,

Market Research Survey of Handloom
Products

1580. Shri A. K Gopalan: Will the
Minister of Commeree be pleased to
state:

(a) whether it is a fact that a mark-
et research survey of handloom pro-
ducts was conducted jointly by the
All India Handloom Board, the Textile
Committee of the Union Government
and the South India Textile Research
Association;

(b) it so, the main findings of the
survey; and

(c) the steps taken by Govermment
to encourage handloom industry in
the light of the various findings of
the survey?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) No, Sir. Only the South India
Textile Research Association has been
entrusted with a continuing pro-
gramme of conducting ‘Market Re-
search Study’ of the handloom indus-
try.

(b) The salient features of the study
and their recommendations are given
in the statement laid on the Table of

the House. [Placed in Library. See
No. LT-5694/68].
(c) These recommendationg and

suggestions are under the considera-
tion of the All India Handloom Board.
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National Awardg for Craftsmen

1561. Shri Murli Manohar:
Shri Ram Harkh Yadav:

Will the Minister of Commerce be
‘pleased to state:

(a) whether a large number of
‘master craftsmen have been selected
for National Awards this year for out-
standing merit in craftsmanship and
designing;

(b) if so, the details thereof
specific crafts involving Awards;

(c) when the Awards would be
presented to the qualifying craftsmen;
and

(d) the details of the Awards?

with

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir. Twenty-seven master
craftsmen were selected for 25 awards.
Two awards were shared one by a
married couple, and the other by two
fellow-craftsmen. Only 24 awards
were presented ag the award for one
craftsman had to be kept in abeyance
owing to a claim from another crafts-
man that the piece of work, on the
basis of which the selection was made,
was his handwork.

(b) A statement is laid on the Table.
[Placed in Library. See No. LT-5695/
66].

(c) Awards were presented by the
President on the 25th January, 1966.

(d) Each award consisted of Rs. 1000
in cash, one embroidered Angavastram
ang one Vishwakarmg brass plaque.
The couple who shared an award were
given Rs, 1000 in cash, one plaque and
two Angavastrams. The two crafts-
men, who shared one award, were giv-
en each Rs, 500 in cash and one Anga-
vastram and one plaque.

Pathankot-Kathua Rail Link

1562. Shri Murli Manohar:
Shri Ram Harkh Yadav:

Will the Minister of Rallways be
pleased to state:

(a) whether the construction of the
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rail link between Kathua and Pathan-
kot hras been completed;

(b) if so, when the railway service
will actually start; and

(c) the approximate tota]l expendi-
ture on the project?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Presumably the hon.
Members are referring to the construc-
tion of Madhopur-Kathua rail link, as
a rail link between Pathankot and
Madhopur already exists. The Madho-
pur-Kathua rail link has been com-
pleted and opened to trafic with effect
from 20th January, 1966.

(c) The total expenditure on the
project is likely to be approximately
Rs. 2.44 crores,

Electronics Factory

1563. Shri Ram Harkh Yadav: Will
the Minister of Industry be pleased to
state:

(a) whether an Electronics Factory
of Yugoslavia has entered into a con-
tract with 3 Bombay firm for economic-
technical co-operation for building an
electronics factory; and

(b) if so, the details of the contract
and the nature of articles to be pro-
duceq in the factory?

The Mitfister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.

(b) Proposal of foreign collabora-
tion are under examination. The items
proposed for manufacture are given
in the statement laid on the Table.
[Placed in Library. See No. LT-56988/
66].

Through Coach Between Palezaghat
and Harkhua
1564. Shrimati Ramdulari Sinha:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that pre-
viously a through coach used to be
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attached beiween Palezaghat and
Harkhua stations of the North Eastern
Railway;

(b) if so, when it wag discontinued
and the reasons therefor; and

(¢) whether it is proposed to restore
this through coach in order to obviate
the difficulty of the general public?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). No through coach
was running between Palezaghat and
Harkhua station. However, a third
class through coach, introduced from
1-10-1954 between Siwan and Paleza-
ghat vig Mashrak and also serving
Harkhua station, was withdrawn from
1st July, 1958 due to poor patronage.
Restoration of this through coach is
not justified on account of meagre
through traffic.

Import of Machinery from USSR

1565, Shri Ram Harkh Yadav: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that heavy
machinery has been imported from
U.S.S.R. during 1965-66;

(b) it so, the details thereof; and

(¢) the terms under which it was
imported?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-5697/66].

Railway Crossing near Cheruvathur
(Kerala)

1567. Shri Mohammed Koya: Will
the Minister of Railways be pl d

(¢) whether the people from Padne
and other places in the area experi-
ence great difficulty on this account
and whether any representation was
received from the local Panchayat im
this connection; and

(d) it so, the action taken on the
above representation?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) No, only an unauthoriscd path-
way across railway land at Charvattur
was closed.

(b) Any unauthorised pathway over
railway land is not permissible.

(c¢) and (d). The Railway is not
aware of any public inconvenience. A
representation has been received from
the Panchayat Body for relinquish-
ment of a part of railway land for
formation of a regular pathway; the
matter is now under examination.

Report of Commissioner for Scheduled
Castes and Scheduled Tribes

1568, Shri Siddiah: Will the Minis-
ter of Social Welfare be pleased to
state:

(a) when the Report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes for the year 1963-64
was submitted to the President;

(b) when it is likely to be laid on
the Table; and

(c) the reasons for the delay?
The Deputy Minister in the Depart-

to state:

(a) whether it is a fact that the
Railway crossing near Ch-ruvathur
(Kerala) was closed from November,
1965;

(b) if so, the reasons for the closure
of the crossing;

2638(Ai) LS—3.

ment of Social Welfare (Shrimatl
Chandrasekhar): (a) 19th February,
1965.

(b) During the current session.

(c) Arrangements had to be made to
translate the report into Hindi. Print~
ing was also delayed due to the
Emergency.
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Shortage of Transistor Cells lLE wem fEmn 7 Iqmy
1569. Shri Lakhmu Bhawani: Will 1] AT
the Minister of Industry be pleased (ﬂ't!ﬁ" ) q—) qz Q)
fo state: T I9MFT & Suag g F mamiT
m%vrtfwcm'ﬁ(.qrmr—aﬁ(q‘r

(a) whether it is a fact that there
is a great shortage of small transistor
cells and that they are being sold in
the market at very high prices; and

(b) ¥ so, what steps Government
propose to take in the matter?

The Minister of Industry (Shei D,
Sanjivayya): (a) and (b). Due to the
recent hostilities, the capacity for bat-
tery manufacture was diverted to
meet the demands of Railways, De-
fence and other Government De-
partments. This resulted in a short
fall of production of transistor cells
thereby creating scarcity of these
cells, A few more schemes are ex-
pected to come up shortly, increasing
production thereby meeting the short-

age.
o2 3 st wgt wewlt ot e

1570. &t Ro wyo {ya :
&Y o o FAAT :
oft W Wy AT
g gar:

&Y qo Ko |wHA ¢

11 amfaw wme 7 17 38 TOTY
' g w4 fe

(F) a9 @R 7T TG 4T
T syt car 7 a=at & fr
& fav g g feg Jwi< 1 agraT
& arfr &

(@) 37 swg ¥% gwfeq &1
oA T TSA { AR, qgL a4r [
st di & g 3o ey farear seard
¢ ok T el o saw F fay
F07 TR AR T frw TR AT

aga A 7

¥ fo fomn-dmami 9 g@r ww:
1159 7181 ¥ guas fegmi
safyqdl a7 wifow @asi w5, (e
wel w1 qgd # gemd ofr mifwe g

WE I & foq TIRIT
& § 1w wd T TR feaiad Y
S fae & ¥ car caiaT ar -
Ffas Sfweror & foy ®l&d. a3t =1
Lacil i

Cottage Industries Empoﬂum,
Delhi

New

1571. Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri Bade:

Will the Minister of Commerce be
pleased to state:

(a) whether the damage caused to
the Centra] Cottage Industries Em-
poriumi, New Delhi due to fire last
December, has been assessed;

(b) if so, the total loss suffered; and

(¢) whether the reasons for the

fire have been established?

The Depuiy Minister |n the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

(b) Rs. 22,528.59.

(c) Yes, the fire broke out due to
the malfunctioning of the electric
wiring.
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ardt grireY dt § wx ey me fear
A

1572. Y THTIATC qYEA
& J¥R w T wgIa :
it nw fag fagr :

717 arforeg 7 Y 98 T Y FAT
w0 v

(%) @ ardy grirm & fafas
0§ T JAT WG & TaT A
fawraT s gE %

(@) afz zt, ar ag &7 § o1
IT FE F AW A E q2 T FAT
g W=

(W) mymron Eedrafigi g ?

it dama § ImoRt (s oy
o) ;- (F) & (7). AT vResy
S 7€ & WX A4T GAT WG F1 A
g wFT

wifo wlo Wy "o wraw (aftaw
¥9¥) & 9.9 qm g

1573 st &g : a7 o 4ot qg
TR FTFT LT F

(7) @ ag T & 5 14 AT,
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) A7 F O foe e & W @ A
F gIoar gr w 4;

(@) afx g, @t 3ai iy =afaa
(TF) o g7 & oK () faaq
A wT & {7 297 30 @

(w) Far 7g o w9 & fF Q¥
saferdl w1 ag w1 fear mar 4,
for &1 wafers Traat s 767 4 1K
I F FHA IFN g3 TAaa W
foy; W)

(%) == o599 § &< X |
wrgar iy &Y ?

TR wwwg ¥ te-wel (Ve
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s AT oA w7 g1 Y & 1 gefeg
TF BT Ty wiw & g s §
S afvorre £ 5 e a7 s €

() S =&

(w) 3-8-1962 F & H T
o fread ag a1 fr feere & &Y
FICT T 9T wg) T qH7 |

Department of Commercial Intelligence

1574. Shri Subodh Hansda:
Dr. P. N. Khan:

Will the Minister of Commerce be
pleased to state:

(a) whether the role of the Depar}~
ment of Commercia] Intelligence has
been satisfactory during all these
years since its establishment;

(b) the number of complaints re-
garding the disputes in imports and
exports and also regarding claims fer
loss due to non-delivery of consign~
ments received during the years 1964
and 1965;

.(c) the number of such complaints
received from 'foreign countries duz-
ing the above period; and

(d) the number of cases which have
been settled in each year?

The Minister of Commerce (Shr$
Manubhai Shah): (a) Yes. B
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(b) The number of complaints was:

Regarding disputes in

imports . 22 16

Regarding disputes in
exports . . 438 389
ToTAL . 460 408

Number of cla‘ms for loss
duc to non-dclivery of
- comsignmerits . . 130 110

f¢) Number of complaints
reccived from foreign
countrics . . 373 359

(d) Number of cases tettled 104 136

Tod ¥ W

1575. sft Wy fag fagrat :
W Xed wAr qg @ FT
f?-‘:

(%) #ar goFe ) oo @ f
WAy My gaEAl § WeImaT
KOl

(=) aft g, g7 ovrT &
AiTrvrawireriryssded
gTT WY A F G F faae
§; A%

e (w) Fr Az o amy ¥ faw fF
w3 ot RT IT AR AN I, AR
w foefr & & ST we FW O

g ?

i R waray ¥ TE-AeR (v O
o fwg) ¢ (F& ). WA ween
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AR FT AT YA THR FET 97T
& e 3 W & AR 3 qee Ham
1953 % ¥To g3 414 TIE B qeqera
¥ o @i afafe frgaa 1w o o
o FIAE ¥ qX { TEH Aeaqwl
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F AT &Y AR a7 ear fear ar s
F77 3T ¥ avreg § 53 wgorql
ferrd &t A 1 w1 G faniat
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€ T g A foar S A g

s #) Awarw F Fag afafe
# {7 fas et T gTT FA F G-
€8T 7 F79 AT W F ey
@157 ®1 AWLT FE ST AT A
g33 fomr o &, aiew farfufadi §
Wirag: ot ifrr sy gwife
§ 39T7 oY g 4y Ay § fee oy
T AFR § qZ A7 741 § 5 WA
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faQa @ms7 ¥ wficer, st M @@
157 Y ITNET F AR § TF T
AT IaaW AR

/7, IfF ¥ I 31 07 WA
FCHCH & A Afy w1 oo A5 §
gafag wsy & T fofemq wama v
e T aga {Y F@& F AW
T AT W FFIR FH HAE 9T TF
s afafe £ frafer & e ¥ frax
FTAT gAqT qaETHiAE R |

T NX FET WITT F qRF AN
foerad a1 gEam Afew § oy §
I g FY W Fo eara oA s g
R qg orawEE g0 g, Friard
Lot

Paper Mil

1576. Shri Gulshan: Will the Minis-
ter of Industry be pleased to state:

(a) whether it is a fact in the
month of December, 1965, some world
erganisation suggested to Government
%0 gtart gome paper mill on a big
seale;

(b) it so, the reaction of Govern-
ment thereto; and

(o) the
regard?

decision taken in this

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). Govern-
ment, of their own accord, have been
exploring the possibilities of starting
some pulp/paper/newsprint mills on
a big scale in Public Sector, Prelimi-
nary Project Reorts have already beemr
prepared and the work of preparation
of detailed Project Reports is in hand.
Buring the course of this action, some
suggestions have also been received
from foreign parties which are being
given due consideration.

Production of Wax Paper for Preser-
vation of Foodgrains

1577. Shrimatj Savitrj Nigam:
Shri M. L. Dwivedi:
Shri Hukam Chand
Kachhavaiya:
Will the Minister of Industry be
pleased to state: °
(a) whether there is any proposal
under consideration for the produc-
tion of wax paper for the preserva-
tion of food with the help of Russian
technicians; and

(b) it so, the main outlines thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) No, Sir.

(b) Does not arise.
Tariff Revision Committes

1579. Shry D. N, Tiwary:
Shri Kolla Venkaiah:
Shri M, N. Swamy:
8Shri Laxmi Dass:

Will the Minister of Commerce be
pleased to state:

(a) whether the Tariff Revision
Committee has submitted their final
report to Government;

(b) if so, their main recommenda-
tions; and

(c) if not, when the report is likely
to be submitted?

The Minister of Commerce (Shri
Manubbhai Shah): (a) to (c). The
Tariff Revision Committee finalized
the lines of its report on the customs
tariff at a meeting held on the 7th and
8th February, 1966, and the report is
expected to be submitted to Govern-
ment shortly.

qé fafem az
1580. &Y gro Wyo firardt : WV
afreq 7t 77 T & g B W
fr:
(%) w1 ag w= § fin << i
mar T A A F W AT -,



3823 Written Answers

¥ oF w3 A gaw el A &
q1T A1 M F 71 F (7T 3000 &9
*1 AT 92 qF Friwa Al & qraey
¥ & garm frar @

() #ar I/ T F qEL 9T
AT g gaama 7 w0 ST FY
aegE dranF fEaEt &) mrey s3w A
AT w0 & gerg ¥ gAE faar §;

(1) FT HIFTT F IAF gAIAT 9T
faaix w7 faar §; 9k

(%) afz &, & 37 97 77 faoig
fay =1 & ?

afoem wal (s wAwg W)
(%) &1, &+ 7 w17 T19 & F JAT
¥ fuz qa fafaq s T3 & fawg
# ux gam fzar v § S faaode

k4|

(@) g7 fEIlmY ggoma X
AT FIST & FFAAT T T gAT
fear & 1 ag ga@ W faadia §

() 7 (7). s s fasna-
Cick- 4

Foreign Collaboration by Birlas

1581, Shri Madhu Limaye:
Shri Kishen Pattnaygit.

Will the Minister of Iron and Steel
be pleased to state:

(a) whether it is a fact that the
Birlas have been authorised to set up
an alloy steel plant in Bihar with
foreign collaboration; and

(b) if so, the main features of this
collaboration and the time-table of the
construction and commissioning of
this plant?

_The Minister of Iron and Steel (Shri
7. N, Singh): (a) Yes, Sir, with a
eapacity limited to 40,000 tonnes.
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(b) The know-how for production
will be supplied by Societies Forges
et Ateliers du Creusot (SFAC) of
France, Engineering services for set-
ting up the plant will be provided by
another firm,

SF.AC. may also invest in the
equity capital of the Indian Company.

The construction of the plant is ex-
pected to be completed in about three
years after the execution of agree-
ments with the collaborators and com-
pletion of other formalities.

Export of Tea

1582. Shri Hem Raj: Will the Minis-
ter of Commerce be pleased to state:

(a) whether the Kangra Tea Plan-
ters Co-operative Marketing Society
hag represented to the Tea Board and
Government 'for making arrangement
for the airlifting of tea to Afghanistan
from Amritsar instead of from Delhi
as the latter arrargement entails extra
freight; and

(b) if so, the decision
Government thereon?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

(b) Following the Tashkent Agree-
ment, the land route to Afghanistan
through Pakistan has since been re-
opened. The necessity for airlifting
therefore no longer exists,

taken by
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Committee on Manganese Ore

1584. Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of Commerce be
pleased to state:

(a) whether the Mineral Ore Ex-
port Advisory Committee has proces-
sed the recommendations of the Com-
mittee on manganese ore and placed
them before the Board of Trade; and

(b) if so, the decisions ¢aken
thereon?
The Minister of Commerce (Shri

Manubhal Shah): (a) and (b). The re-
commendations of the Committee on
Manganese Ore were examined by the
Mineral Export Advisory Committee,
and the results of the examination
were considered by the Board of Trade
in their meeting held at Bombay on
the 28th December, 1965. The Board
noted that—

(a) the problem of increasing ex-
ports of manganese ore at pre-

sent was not so much of find-
ing market for additional ex-
ports as of increasing the
availability of ore for export
and of reducing the FOB cost
* ag far as possible;

following the canalisation of
the export of manganese ore
since July 1965, it should be
easier to coordinate the
efforts of all concerned to-
wards increased and more
economic production;

-~

(b

(c) towards that end, after de-
tailed discussion with the
mining industry, the Minerals
& Metals Trading Corporation
have set up a Consultative
Committee consisting of their
representatives as well as of
the mining interests con-
cerned;

(d) attention should be given to
the installation of plants for
commercial beneficiation of
manganese ore for the pur-
poses of export; '

due importance should be
given by the authorities con-
cerned to the laying of feeder
roads between mines in the in-
. terior and the points where
ore is loaded for despatch to
ports; -and

(e)

considering that a good pros-
pect exists of stepping up ex-
ports of manganese ore, every
effort should be made so as to
double our exports of mang-
anese ore within the next few
years.

(¢4

Incentive Scheme under Hindusiam
Steel Ltd.

1585. Shri Daji: Will the Minister
of Iron and Steel be pleased to state:

(a) whether workers in the steel
plants under Hindustan Steel Ltd,
have been covered by any incentive
scheme;
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(b) if so, the average incentive
earnings per worker, month-wise in
1965; and

Written Answers

(c) whether all the categories of
workers in the steel plants have been
covered by the incentive scheme?
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The Minister of Iron and Steel (8hri
T. N, Singh): (a) Yes, Sir.

(b) The average incentive earnings
per worker, month-wise in 1865 is
given below in respect of Bhilal,
Durgapur and Rourkela Steel Plants:

Month 1965 Average  incentive carning per  worker
Bhilai Durgapur  Rourkela
January 3995 3935 4303
February 35:70 37-22 43°50
March 44°98 37-22 40-60
April 3474 34°57 37-32
May 3030 3087 37-50
June 31°74 35-78 35-27
July . 34°36 32:39 4371
August . 40°54 36-99 41°91
Scptember 40-30 30-42 3850
October 30°34 4281 3487
November 39°70 39:30 4247
December 43°92 3421 41-66

(c) Only those categories of workers
which make a significant and identi-
flable contribution towards production
have been covered under the scheme.
These include all the Works em-
ployees (except office staff) and stores
staff engaged on custody and handling
of stores, drivers of material carrying
vehicle etc.

Saburban Electric Train between
Madras Beach and Tambaram

1586. Shri Umanath: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that for the
first time since the inception of
the Suburban electric train service
between Madrag Beach and Tambaram,
there has been a drop in the earn-
ings in 1964-65 over those in 1963-64;

(b) whether it is also a fact that the
number of passengers also declined
during the same period;

(c) if so, the extent of the drop in
the earnings and the number of pas-
sengers;

(d) the reasong therefor;

(e) whether it is also a fact that
growing dissatisfaction among the
public, due to frequent breakdown in
the gervice resulting from increased
burden on the aging coaches divert-
ing passengers to bus transport, has
also been one of the reasons for the
drop; and

(f) the action taken to retrieve the
position?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) to (d). The figures of pas-
sengers carried by the Electric Mult-
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ple Unit suburban train services and
the earnings therefrom over the
Madras Beach—Tambaram Section are
not separately maintained. The total
traffic is statistically apportioned be-
tween the different modes of traction,
the procedure for which was revised
in 1964-65. The question whether the
fall as given by this statistical ap-
portionment represents an actual fall
{s under investigation.

(e) No,

(f) Every effort is being made to
ensure that the suburbap service runs
satisfactorily.

Small Industries Extension Training
Institute

1587. Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Aszad:
Shri P. C. Borooah:

will the Minister of Industry be
pleased to state:

* (a) whether there 1is any proposal
to expand the Small Industries Ex-
tension Training Institute at Hydera-
bad;

(b) the number of officers belong-
ing to the (i) Central Government,
(ii) State Governments, and (i)
other agencies trained there up-to-
date in development programmes;

(¢) whether specialist courses are
proposed to he opened there; and

(d) whether similar Institutes are
proposed to be started elsewhere
also?

The Minister of Industry (Shri D.
Sanflvayya): (’) Yes, Sir,

The Small Industries Extension
Training Institute is conducting two
courses namely Industrial Manage-
mant snd Area Development thrice a
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year, and proposes to expand its train-
ing programme as indicated below:

No. of persons to be

Year trained

“in each in each

course Year

1966-67 100 300
1967-68 . 150 450
1968-69 . 200 600
1969-70 250 750
1970-71 300 900
ToTtaL 1000 3000

(b) The number of officers trained:
by the Institute upto S1st Decembes
1965 is as follows:

(:’)7 Central Government

268

(#5) State Governments 136
(i) Other agencies including
14 forcigners and 9

S.ILE.T.I. Faculty . 111

TotaL s12

(¢) Yes, Sir. The Institute has
developed proto-type courses on:

(i) Marketing—Export Emphasis
from 7-2-1966 to 31-3-1966.

(ii) Statistical Quality Control
from 31-3-1966 to 16-4-1960.

The Institute proposes to develop
courses for International Students both
in Industrial Management and Area:
Development.

(d) Not for the present.

e N S W aeew
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Fire in Jute Mills

1589, Shri Indrajit Gupta: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that raw
jute worth crores of rupees in jute
mill godowns is destroved by fice
every year;

(b) whether the attention of Gov-
ernment has been drawn to the recent
report of an inquiry Committee ap-
pointed by the West Bengal State
Government to investigate into the
causeg of such frequent fires; and

(c) if so, Government's reaction to
the Committee’s findings that most of
the fires are “deliberately” caused by
interested parties such as insurance
and salvage companies?

The Minister of Commerce (Shri
Manubhai Shah): (a) During the
years 1963, 1964 and 1965 raw jute
worth Rs. 124.80 lakhs, Rs. 60.87 lakhs
and Rs. 2862 lakhs respectively is
reported to have been destroyed by
fires in jute mill godowns.

(b) The Committee has not yet sub-
mitted its report.

(c) Does not arise.

Development of Steel and Mining
Industries

1590. Shri Subodh Hansda:
Shri S. C. Samanta:
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Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether it is a fact that a
Planning Cell has been constituted in
the Ministry to draw up long term
plans for the development of steel
and mining industries;

(b) if so, whether this cell will
work independently or take help from
other organisations; and

(c) the time by which it will be
able to work out or draw up the plans
to reorganise the steel and mining
machineries?

The Minister of Iron and Steel (Shri
T. N, Singh): (a) to (c). A very small
nucleus of a Planning Cell has been
set up in the Ministry for the pre-
sent, but this Cell has to be expanded
before it can properly discharge its
functions. The Cell will work in close
coordination with other Organiza-
tions. Its work will be of a continu-
ing nature for the planned develop-
ment of the steel industry in the
Fourth Plan and beyond.

Public Sector Shoe Factory in U.P.

1591. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C, Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether there is any proposal
to set up a Shoe Factory in UP, in
the Public Sector;

(b) if so, the place where this wiil
be located; and

(c) the total cost of this project?

The Minister of Commerce (Shri
Manubhai Shah): (a) The State Trad-
ing Corporation of India is consider-
ing to set up a mechanised leather
shoe factory in U.P. to cater to over-
seas markets.
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(b) Decision regarding exact loca-
tion will be taken after receipt of
‘the report of a Technical Committee
Sset up for the purpose.

(c) The preliminary report on the
proposed factory to which a tannery
for the production of upper leather
will also be attached estimates the
total cost of this project to be Rs. 87
lakhs. The working capital will be
about Rs. 42 lakhs.

Production of Trucks

1592. Shri D, C. Sharma: Will the
Minister of Industry be pleased to
state:

(a) whether the Hindustan Motors
have formulated an expans‘on pro-
gramme to produce more trucks;, and

(b) it so, the details thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). Messrs.
Hindustan Motors, who were original-
ly licensed for the manufacture of
6000 Bedford vehicles (Trucks and
Buses) per annum, were granted a
licence in March, 1963 for expansion
of their capacity to 15000 Nos. per
annum, With the capital goods
already cleared in 1962, their installed
capacity has been raised to 8000 Nos.
per annum. The additional foreign
exchange required to achieve the ulti-
mate capacity of 15000 Nos. per annum
has also been released to them, and
it is expected that they will achieve
this capacity shortly. " ¢

Small Tea Gardens

1593. Dr. P, N. Khan:
Shri Subodh Hansda:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to join together all
the small tea gardens through co-
operative societies where there is con-
centration of small gardens, for the
purpose of processing them at a Cen-
tral Place;

(b) whether this arrangement has
been finalised and whether the small
growers have accepted the scheme;
and

(c) if so, whether any of them
have joined the co-operative society?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Formation of co-operatives is the
function of the State Governments and
schemes are accordingly sponsored by
them. The Government of India and
the Tea Board are, however, giving
every possible assistance and encour-
agement to the formation of co-opera-
tives amongst small tea growers as it
is considered necessary for develop-
ment and economic working of the
gardens.

(b) and (c). Three co-operative tea
factories have already been set up in
the Nilgiris (Madras), Kerala and
Kangra (Punjab), where the small
growers are mainly located and the
response from small growers has so
far been quite satisfactory. Six wmore
co-operative tea factories are being
set up under the Madras Govern-
ment's comprehensive scheme for
rehabilitation and development of
small growers in the N.lgiris, with
financial assistance from G-:vernment
of India.
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Export of Iron Ore

1595. Shri Yashpal Singh:
Shri P. C. Borooah:

‘Will the Minister of Commerce be
pleased to state:

(a) whether i* is a fact that Gov-
ernment have under consideration ®
proposal to increase the export of
Iron Ore;

(b) it so. the detalls thereof; und

(c) the foreign exchange likely to
be earned as a result of th’s export®

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Yes,
8ir. A programme is under imple-
mentation to increase exports of iron
ore to an annual level of 25 million
tonnes, to achieve which an export
esapacity of about 30 million tonnes
has to be created through certain
ports such as Visakhapatnam, Para-
dip, Midras, Murmagac and possibly
Maldia and Mangalore as well; ‘hese
ports would have to be fully moder-
mised and made capabir of receiving
large size ore carriers, with facilities
for speedy mechanical loading. Each
port will be linked to large mining
areas to feed it.
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(c) The programme will yreld
results progressively; if the export

level o 25 raillion tonnes is reached,
the foceign vxchange earnings could
exceed Rs. 100 crores.
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Alarm Chain Pulling

1600. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri P. C. Borooah:

Will the Minister of Railways be
pleased to stute whether alarm chain
pulling cases have been .n the decline
on the different Railways by the end
of the last year?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): On the Central and Eastern
Railways, there has been a decline.
On other Railways, there is an
increasa.
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Aluminium Capacity

1602. Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Mines and
Metals be pleased to state:

(a) the total aluminium cap-city
that Government propose to create in
the next flve years in addition to the
existing capacity;

(b) the quantity of which will be
in the public and private sector sepa-
rately;

(c) the proposed capacity of the
Koyna Plant; and

(d) the terms of West German

collaboration?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) Capacity for
aluminium production as on date is
88,350 tonmes which is expected to
increase to 1,13,350 tonres by the end
of December, 1966 as a result of com-
pletion of projects now in progress.
In the Fourth Plan, by the end of
1970-71, the installed capacity is
expected tu increase to about 2,70,000
tonnes.

(b) Fourth Plan projects have not
yet been finalised but it is expected
that 70,000 to 80,000 tonnes will be
realised in the public sector and 80,000
to 90,000 tonnes in the private sector.

(c) 50,000 tonnes in two stages; each
stage of 25,000 tonnes per annum.

(d) An Agreement was signed on
the 6th January, 1966 between Bharat
Aluminium Company (Private) Ltd.
(called BALCO), a Central Govern-
ment Undertaking entrusted with the
implementation of the Koyna Alumi-
nium Project, and Messrs. Vereinigte
Aluminium-Werke Aktiengesellschaft
(called VAW) of West Germany for
consultancy services by the latter.
Under the Agreement, VAW shall
assist BALCO in the planning, design-
ing, construction and operation of an
integrated aluminium project with a
smelter capacily of 50,000 tonnes per
annum and prepare a Project Report
for the same, VAW shall also supply
its operating experience, “know-how”,
and its patent property. It will depute
its specialists to India and arrange for
the training of the Indian personnel
in Germany. The Agreement is valid
initially for a period of tem years.
The fee to be paid by BALCO to
VAW for the services to be rendered
by the latter is DM 8 million (appro-
ximately Rs. 0.95 crore) in German
currency payable in instalments, with
BALCO having the option to pay the
instalments after the start-up of the
first stage of 25,000 tonnes per annum
by export of aluminium.

Manufacture of Guns

1603. Shri Daljit Singh: Will the
Minister of Industry be pleased to
refer to the reply given to Starred
Quest'on No. 645 on the 3rd Decem-
ber, 1965 and state:

(a) whether any decision has been
taken to set up ecconomic units to
manufacture 12-bore guns to meet
the demand of the public;

(b) if so, the details thereof;
(c). whether the Punjab Govern-
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ment have asked for licence to manu-
facture 12-bore guns in the Nangal
‘Workshop where some years ago even
.303 guns were also manufactured;
and

(d) it se, the decision taken in the
matter?

The Minister of Industry (Shri D.
‘Sanjivayya): (a) No, Sir.

(b) Does not arise.
(¢) No, Sir,
(d) Does not arise,

Rock Phosphate from U.AR.
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disseminated by the Export Promotion
Council for Tanned Hides and Skins
including E.I. Tanned Leather and
Export Promotion Council for Fnish-
ed Leather and Leather Manufactures
who depute Trade Delegations and
Study Teams for ‘on the spot’ studies
of the foreign importers require-
ments. Scarce raw materials requir-
ed for processing of skins are allow-
ed import against earned import
entitlement.

Export of Snake Venom

1606. Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shrimati Jyotsna Chanda:

Will the Minister of Commerce be

pl 1 to state:

1604. Shri Karni Singhji: Will the
‘Minister of C ce be pl d to a
state: iz

(a) the quantum of rock phosphate
received from the U.A.R. since Nov-
ember, 1965 for manufacture of
fertilizers;

(b) the terms and conditions under
which thig was exported by U.AR.;
and

(c) how this has been distributed?

The Minister of Commerce (Shri
Manubhai Shah): (a) No, consign-
ment of Rock Phosphate has been
received from U.AR. since Novem-
‘ber, 1965.

(b) and (c). Do not arise.

Export of Skin

1605. Shri Karni Singhji:
Shri Hukam Changd
Kachhavaiya:
Shri Bade:

Will the Minister of Commerce be
pleased to state the steps being taken
to boost up the export of semi-
finished and finished skins for which
‘there is great scope from the point of
earning foreign exchange?

The Minister of Commerce (Shri
Manubhaj Shah): Market information
.and procedures to be followed in diffe-
rent importing countries are being

(a) whether it is a fact that Gov-
ernment are not permitting the export
of dried snake venom; and

(b) it so, the reasons therefor?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Export
of Snake Venom is not normally
allowed except in small quantities for
research purposes. The reason be-
hind restricting the export is to pre-
serve Snake Venom for production of
anti-venin vaccine and to promote the
export of latter for fetching a better
price in foreign markets.

faelt s
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Geological Survey of M.P.

1608. Shri Shiva Dutt Upadhayaya:

Shri Vishwa Nath Pandey:
Shri R. S. Pandey:
Shri Uikey:

Shri A. S. Saigal:
Shri R. 8, Tiwary:
Shri Chandak:
Shri Wadiwa:

Shri Parashar:

Will ‘the Minister of Mines and
Metals be pleased to refer to the
reply given to Unstarred Question
No. 934 on the 18th November, 1965
and state:

(a) whether final decision regarding
the geological investigations of certain
areas in Madhya Pradesh has since
been taken; and

(b) if so, the nature thereof?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b). Of
the various investigations suggested
by the Director of Geology and Mines,
Government of ‘Madhya Pradesh, for
inclusion in the field programme of
the Geological Survey of India for
1965-66, the following
have been taken up:

investigations

Tabalpur : Calic_izc at Bargi,

Narsinghpur : Gold and copper at Bramhand and limestones  at
Hirapur and Bandroha,

Shahdol Iron, coal and fire clays in Umaria F.R.; Copper, coal
and lime in Byohari lime, S:cclay and coal i in Jaitari
F. R. ; and lime, fire clay, gypsum and coal in Sohag-
pur.

Surguja; Red Ochre in  Sitapur range : iron ores in Sitapur,
Lakhanpur and Suraipnr ranges ; coal at Argoti and
Jhilimili.

Sagar: . Mincral survey in Banda R. F.

Damoh: Lead at  Singrampur,

Chhindwara Mineral survey in Kundcparia.

It is proposcd to carry out the following i mveitlgamona during 1955-67
2638(Ai) L5—4.
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Seoni: .

Raigarh: . . . .

MARCH 4, 1966

Written Answers 3848

Mica and Iron.

Limestone, clays and iron and gold.

The following arcas were investigated earlier by the Geological Survey of India and

found to bc unimportant:
JThabua :
Shivpuri :
Dcwas .

Mangancse  at

Soapstone at Alirajpur.

Copper at Baraua and Norava river,

Kanoda, iron ores at Popri, Chanda-

garh and Scndarani ; copper at Tamkhani Kharia and
Janiwani.

As regards other arcas, the matter is under considdration.

" Aerial Survey of M.P.

1609. Shri Shiva Dutt Upadhayaya:
Shri Vishwa Nath Pandey:
Shri R. S. Pandey:
Shri Uikey:
Shri A, S. Saigal:
Shri R, §. Tiwary:
Shri Chandak:
Shri J. P. Jyotishi:
Shri Wadiwa:
Shri Parashar:

Will the Minister of Mines and
Metals be pleased to refer to the
reply given to Unstarred Question
No. 197 on the 5th November, 1965
and state the progress made regard-
ing schemes of aerial survey parti-
cularly the aerial survey of about
1000 sq. K.Ms. in Jaspurnagar in Rai-
garh District of Madhya Pradesh?

The Minister of Mines and Metals
(Shri S. K. Dey): This areas is cover-
ed by the scheme for airborne sur-
veys of certain selected areas of the
country. The implementation of the
entire scheme is awaiting further dis-
cussions with U.S. AID,

Railway Bridge on Godavarl

1610. Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Vishwa Nath Pandey:
Shri M. S. Murti:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 904 on the
19th November, 1965, regarding rail-
way bridge on the Godavari and state:

(a) whether the Government of An-
dhra Pradesh have now accepted the
estimate for the road deck and pay-
ment of the additional cost;

(b) whether Government have ac-
ceptd any tender for the rail-cum-road
girders on the basis of the
design; and

revised

(c) if so, the details thereof?

The Deputy Minister in the Ministry
of Rallways (Shrl Sham Nath): (a)
Not yet. In the meantime, a request
from the Andhra Pradesh State Gov-
ernment to design the road deck to
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carry heavier loads is under examina-
tion.

(b) No.

(c) Does not arise.

Trade with U, K,

1611, Shri Vishwa Nath Pandey.
Shri D. D, Puri:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 204 on the 12th
November, 1965 and state:

(a) whether it is a fact that trade
with U. K. dec'ined in the year 1965
as compared to that in 1964;

(b) if so, the commodities in which
the decline has appeared;

(c) the causes for the decline; and

(d) the sleps being taken to in-
crease our trade to U. K.?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. Accord-
ing to the latest figures available,
there has been a decline in our exports
to the U. K. in the period April-Dece-
mber, 1965 as compared with April-
December 1964. There has also been
a decline in our imports from the UK.
during the same period.

(b) and (c). The main commodities
in which the decline has occurred and

the jmportant causes are indicated
below:—
(1) Tea: Lower production within

the country, increasing domestic con-
sumption, higher prices of Indian tea,
heavy overstocking of tea in the UK.
which reduced their purchases of tea
both from Ceylon and India. The
situation created by the Indo-Pakistan
conflict has also been responsible for
the lower exports,
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(2) Cotton piece-goods: The favou-
rable stock position in the U. K. lead-
ing to an overal] decline in import of
cotton textiles into that country, and
the continuance of the 10 per cent im-
port surcharge by U, K. have contri-
buted to the decline. It also needs to
be noted that our export performance
in the U. K. market during 1964 was
exceptionally good.

(3) Hides and skins tanned: The
decline, which has been malnly in the
export of goat and sheep skins, is at-
tributable to the discontinuance of the
cxport of ramnant E.I tanned skins on
consignment basis and the difficulty
the U. K. importers are facing on ac-
count of the credit squeeze now operat-
ing in the U. K

(4) Woollen carpets and rugs: The
decline is primarily due to the impa:t
of import sucharge and the resulting
tendency on the part of buyers to hold
only minimum stocks,

(5) Vegetable Oils (non-essential):
The main reason for the ghortfall is
the ban on the export of groundnut oil
by India and the higher ruling prices
for other oils.

(6) Raw Wool: The increase in con-
sumption in domestic industry, which
has led to an overall decline in the
export of this commodity from India,
accounts for the decline in the exports
of U. K. also.

(7) Jute bags and sacks: The main
contributory factors for the decline
are the prevailing high prices in India,
the trend towards bulk handling in
the U. K. as in several other countries,
the continuance of import surcharge
and the credit squeeze. There has also
been a decline in the overall import of
gunny bags into U. K. in 1965.

(8) Coffee: The decline in our ex-
ports to U, K., which is by no means
among the more important markets
for our coffee, is due to the better
prices obtained in other quota count-
ries. It may be added that our quotas
under the International Coffee Agree-
ment have been fulfilled even other-
wise.
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(d) No specia] measures are consi-
dered necessary to step up our export
‘of traditional goods, like tea, raw wool,
cotton piecegoods and jute manufac-
tures, which 'form 88 per cent of our
total exports to the UK. With the
‘return to ‘normalcy following the
emergency in August-September 1965,
it is'hoped that the position of our ex-
ports to the U. K. ‘will improve. It is
also hoped that the temporary import
surcharge levied by the U. K. will be
lifted as early as possible. The mea-
sures to be taken for diversifying our
exports .to the U. K., especially in
non-traditional items, like engineering
products, plastic goods, processed food
items, finished leather and leather
manufactures, chemical and allied
products and sports goods, continue to
be under constant review,

‘Manufacture of Electrical Equipment
in Mysore.

1612. Shri Vishwa Nath Pandey:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to refer to the reply given to
Unstarred Question No. 164 on the 5th
‘November, 1965 and state:

(a) whether the proposal submitted
by the State Government of Mysore
for.forming a public limited Company
.for the manufacture of electrical
equipments has since been considered
by Government;

(b) if so, the result thereof; and

(c) if reply to part (a) be in the
negative the causes of the delay?

The Ministey of Industry (Shri D.
Sanjivayya): (a) to (c). The proposal
df the State Government of Mysore
‘for forming a public limited company
in which the Government of Mysore,
the West German collaborators, the
IFC Wasliington will hold shares ‘to-
gether with the general public is still
under consideration.
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Inventions Promotion Board

1613. Shri Vishwa Nath Pandey:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to state:

(a) the amount of grant sanctioned
in 1965-66 for the Inventions Promo-
tion Board; and

(b) the tota] amount spent during
the same period and the nature of
expenditure?

The Minister of
D. Sanjivayya): (a)
(b) Total amount spent during 1965-

66 (upto 31st January, 1968) is
Rs. 2,25,947.00.

Industry  (Shri
Rs. 2.00 lakhs.

The excess expenditure will be met
out of the unspent balance left over
with the Board at the end of the year
1964-65.

Fall in Coal Consumption

1614. Shri Vishwa Nath Pandey:
Will the Minister of Mines and
Metals be pleased to state:

(a) whether it is a fact that the coal
consumption in the country has fallen
in the year 1965-66;

(b) if so, the reasons therefor; and

(c) the measures taken to
the trend?

arrest

The Minister of Mines and Metals
(8hri 8. K. Dey): (a) No, Sir,

(b) and (c). Do not arise.

Ticketless Travel

1615. Shri Dhuleshwar Meena:
Shri Vishwa Nath Pandey:
Shri Daljit Singh:
Shri Ramachandra Ulaka:

Will the Minister of Railways be
pleased to. state:

(a) the number of persons found
travelling without tickets in each zone
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of the Railways during the year 1965-
66 so far;

(b) the estimated loss of revenue to
the Railways during the above period
as a result of ticketless travel; and

(¢) whether the steps taken hy Gov-
ernment to check this practice have
proved effective and whether there
has been an increase or decrease in
the number of ticketless travellers?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) A statement showing the
number of ticketless passengers and
passengers otherwise irregularly tra-
velling as apprehended during the
period from 1-4-65 to 31-12-65 is plac-
ed on the Table of the House.
[Placed in Library. See No. LT-5698/
66].

(b) The amount of fares due from
the above ticketless travellers was ap-
proximately Rs, 1.19 crores. This is
the loss which would have resulted, if
the persons had not been detected.
There would also be some additional
loss due to ticketless persons who
might have escaped detection.

(c) The steps taken by the Railways
have proved helpful. It has been
possible to apprehend more ticketless
travellers by intensifying the ticket
checking arrangementsy During this
period, 202,324 more ticketless travel-
lers were apprehended compared to
the corresponding period of the pre-
vious Yyear.

Pre-Examination Training for S, C. &
S. T. Students

1616. Shri Balakrishnan: Will the
Minister of Social Welfare be pleased
to state:

(a) the total number of Scheduled
Castes and Scheduled Tribes students
who studied in Bangalore and Allaha-
bad for the pre-examination training
of .AS, and LP.S, during the years
1962-63 and 1963-64;

(b) the number of students selected
for the written examination as well
as interviews during the same period;

(c) whether the deficiency. in the
coaching system at Bangalore Institute
has been brought to ¢the notice of
Government; and

(d) the action to be taken to cor-
rect the deficiency?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar) : (a) 181 (93 stu-
dents were trained in 1962-63 and
88 in 1963-64).

(b) 62 (40 students were called for
interview in 1962-63 and 22 in 1963-
64).

(c) and (d). Bangalore Centre did
not prove useful as none of the candi-
dates trained, has been finally selected
for LA.S. and LP.S. etc. The Centre
has since been closed, the deficiencies
which have come to light have been
examined and it is proposed to start
it in Madras for which a scheme has
been drawn up. This is under exa-
mination.

Overbridge near Madras Station

1617. Shri Balakrishnan: Will the
Minister of Raillways be pleased to
state:

(a) whether any scheme is under
consideration of Government to cons-
truct motorable overbridge in front of
the Central Station at Madras to re-
duce the trafic congestion; and

(b) if so, when the scheme will be
taken up for execution?

The Deputy Minister in: the Minis-
try of Rallways (Shri Sham Nath):
(a) No,

(b) Does not arise.
aETiENT ¥ g€ NI ®7 W
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Newsprint Plant at Nangal

1619. Shri Daljit Singh: Will the
Minister of Industry be pleased to
refer to the reply given to Starred
Question No. 488 on the 12th Novem-
ber, 1965 and state the progress made
so far in setting up the proposed
Newsprint Plant at Nangal by M/s.
Shree Gopal Paper Mills Ltd. with the
collaboration of M|s Abitibi Power and
Paper Company, Canada?

The Minister of Industry (Shri D.
Sanjivayya): There has been no fur-
ther progress. The decision of Punjab
Government regarding supply of raw
material and the foreign collaboration
proposals from the Licensee are still
awaited.

Khadi produced in Punjab

1620, Shri Daljit Singh: Will the
Minister of Commerce be pleased to
state:

(a) the total quantity of Khadi
produced in Punjab during 1965 and
1866 so far separately; and
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(b) the total expenditure incurred
thereon and estimated cost of Khadi
produced so far during the above
period?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi
Quareshi): (a)

1964-65 :
1965-66 :

(upto Dec. 1965)

(b) Information is being collected
and will be laid on the Table of the
House in due course.

98.76 lakh sq. metres.
84.20 lakh sq. metres.

Construction of New Railway Lines
in Punjab

1621. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 476 on the 12th Novem-
ber, 1965 and state:

(a) whether the construction of
some new railway lines in Punjab
during the Fourth Five Year Plan
have been finalised; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Not yet.

(b) Does not arise.

Guard’s Brake Vans on the Nangal
Dam-Meerut Cantt. Section

1622. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it ig a fact that there
is no proper maintenance of the
Guard’s brake vans in passenger trains
runring between Meerut Cantt. and
Nangal Dam on the Northern Rail-
way; and

(b) if so, the steps being taken for
the proper maintenance of the samne?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No, Sir.

(b) Does mot arise.
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After-care Homes for providing
Employment to Beggars

1623, Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Social Welfare
be pleased to state:

(a) whether Government have ap-
proved a Scheme of the Delhi
Administration for the setting up of
after-care homes for providing em-
ployment to the beggars;

(b) if so, the details of the scheme
and the number of beggars who will
be provided with employment there-
by out of the total number of beggars
in Delhi and New Delhi; and

(c) the other steps which are con-
templated to prevent begging?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) No, Sir,

(b) Does not arise.

(c) The matter is under examina-
tion.

Raw Film Industry

1624. Shrl Linga Reddy: Will the
Minister of Industry be pleased to
refer to the reply given to Unstarred
Question No. 2230 on the 10th Decem-
ber, 1965 and state:

(a) the further progress made in
regard to the raw film industry in the
country;

(b) how far the present require-
ments of the country are being met
by import and by indigenous produc-
tion scparately;

(c) whether the Mysore State Gov-
ernmeni has come forward to encour-
age the film industry in the Private
sector; and

(d) #f so, the reaction of Govern-
ment thereto?

The Minister of Industry (Shri D.
Sanjivayya): (a) The latest position
is that the plant is expected to com-
mence production of film base by
April, 1966 and finished raw film
during the latter half of 1966.

(b) At present, the entire require-

ments of the country for raw films
are met through imports.

(c) and (d). The Mysore Govern-
ment approached the Government of
India to permit Messrs. Mysore Ace-
tate and Chemicals Company to take
up the manufacture of X-ray and
colour films also. Since, however,
the production programme of H.PF.
envisages the manufacture of these
items also, the Mysore Government
were informed that it is not neces-
sary for Mysore Acetate and Chemi-
cals Company to take up manufacture
of these items at present.
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Running of Electric Trains in the

Bangaon Section

1626. Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a tew
electric trains are running in the
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Bangaon section of the Sealdah Divi-
sion of the Eastern Railway; and

(b) the steps taken to increase the
number of trains for the benefit of
passengers?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). As against 36
trains available on Sealdah-Bangaon
section prior to electrification, 42
traing are now running on the section
under electric traction. Apart from
increase in the train services on the
section, change-over to electric trac-
tion has itself resulted in about 60
per cent additional passenger accom-
modation. From 1st April, 1966, a
pair of Sealdah-Habra localg will be
extended to and from Bangaon. Addi-
tional services will be provided on
the section having regard to avail-
ability of EMU stock and trends of
traffic.

Testing of L tives and Engi

1627. Shrl Hem Raj: Will the Minis-
ter of Railways be pleased to state:

(a) whether before the trains start
from the originating stations the loco-
motives and bogies are tested lor
undertaking the journey; and

(b) it so, whether the locomotives
of Srinagar Express which left New
Delhi on the night of 1st January,
1966 at 9-10 p.M. failed to take the
train to Pathankot at right time on
2nd January, 1966 and the train
reached there at 11.16 A.M. instead of
715 aAm,?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (3) Yes. Locomotives are
attended to in Loco sheds by the fi‘-
ting staff before they are booked out
to work trains. The driver aiso
examines the engine before taking it
out. Bogies are attended to by Car-
riage & Wagon staff before the com-
mencement of the journey.

(b) The train in question reached
Pdthankot late on the day in ques-

MARCH 4, 1066

Written Answers: 3860
tion, at 10.456 A.M. instead of at 7.15
aM. as scheduled. The late running
of the train was due firstly to the
inferior quality of coal. Later, due
to an engine defect which developed
enroute; there was more loss of time.
Staff found responsible have baen
taken up with.

Global Tenders for Fertilisers:

1628. Shri Himatsingka:
Shri Rameshwar Tantia:
Shri P. C. Borooah:
Shri R. 8. Pandey:
Shri R. Barua:

Will the Minister of Supply
Technical Devel t be ol
state:

and
d to

(a) whether global tenders have
been issued for the purchasc of ferti-
lisers; and

(b) if sc, the details thereof?

The Minister of Supply, Technical

Development and Social Welfare
(Shri K. Raghuramaiah): (a) Yes.
Sir.

(b) A tender notice was issucd on
the 23rd December, 1965 for the pur-
chase of following types of fertilizers
against free foreign exchange:

Metric
Tons
1. Ammonium Sulphate 100,000
2. Urea . 250,000
3. Ammonijum Chloride 20,000
4. Ammonium Phosphate 50,000
5. Di-Ammonium Phosphate 35,000
4,55,000

Orders have been placed on 28th
February, 1966 on different firms for a
total quantity of 4,33,000 Metric toms
costing about Rs. 19.15 crores.
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Minerals and Metals Trading
Corporation

1629. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Commerce be
pleased to state:

(a) whether an understanding has
been reached between the Minerals
and Metals Trading Corporation and
the mine owners of the eastern region
regarding the export and domestic
consumption of ores on a long term
basis; and

(b) if so, the details thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
mine owners of the eastern region are
being encouraged by the Minerals
and Metals Trading Corporation to
accept ore contracts on long term
basis. With rail capacity augmented,
and additional berth made available
by the Calcutta Port, the Corpora-
tion is in a position to accept offers
of supplies from mine owners of the
eastern region for three to five years
for export. To enable mine owners
to undertake long term supplies, and
also to expand their capacity, the
Corporation has offered financial
assistance to them on attractive terms
for purchase of mining machinery and
equipment as well as trucks. Several
contracts hawe been concluded. In
regard to. domestic consumption, the
steel mills of Hindustan Steel Ltd.
purchase iron ore from the private
sector mines in the eastern region
through the Corporation only to sup-
plement supplies from their own
captive mines,

National Small Scale Industries
Conference

1630, Shri Bibhuti Mishra: Will
the Minister of Industry be pleased
to state:

(a) whether it is a fact that while
opening the National Small Scale
Industries Conference, he stated that
the administration that has been in-
herited is riddled with red-tape and
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called for a revolutionary
trative approach; and

adminis-

(b) if so, the steps taken to im-
prove matters?

The Minister of Industry (Shri D.
Sanjivayya): (a) The former Minister
of Industry is reported to have said
that “India had inherited an adminis-
trative system which was inadequate
to meet the challenges of a revolu-
tionary situation as obtaining today.
The Corporation must give thought to
improving its organization, remove
red-tape and equip itself to meet the
challenges it faced”.

(b) Insofar as the general adminis-
trative machinery is concerned neces-
sary action is taken by the Depart-
ment of Administrative Reforms.
Insofar as the National Small Indus-
tries Corporation Limited is concern-
ed, the following are some of the
steps taken to improve matters:

(i) Steps are continuously being
taken to iron out bottlenecks
and streamline procedures in
the operation of the Corpora-
tion’s various activities;

(ii) Financial and other powers
have, in keeping with the
commercial character of the
Corporation, been delegated
to Officers of different ranks
to expedite;

(iii) In the case of the scheme for
supply of machines on hire
purchase basis, separate Com-
mittees have been set up for
considering the applications
for indigenous machines and
those for imported machines.
In the latter Committee, re-
presentatives of the office of
the Chief Controller of Im-
ports and Exports are also
included sv as to avoid delay
in obtaining the Import
Licences after the applica-
tions are accepted by the

. Committee.
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Export of High Precision Lathe
manufactured by HM.T.

1631. Shri Sham Lal Saraf: Will
the Minister of Industry be pleased
to state:

(a) whether a high speed and a
High Precision Lathe manufactured
at the Kalamassery Unit of the
Hindustan Machine Tools in Kerala,
has been exported to New Zealand,
against an order from that country;
and

(b) whether a concerted drive is
under way to export them to other
countries and if so, the details there-
of?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.

(b) Yes; market surveys have been
conducted in Australia, New Zealand,
Philippines, Japan, United States ol
America, Mexico, Canada and severai
countries in Europe, Based on these
surveys, agents have been appointed
in Australia and New Zealand. The
State Trading Corporation are acting
as agents in Eastern Europe.

Textile Production Centres

1632. Shri R. S. Pandey: Will the
Minister of Commerce be pleased o
state:

(a) whether it is a fact that the
Khadi and Village Industries Com-
mission hag proposed to set up textile
production centres for the displaced
persons in certain States; and

(b) if so, the names of the States
where such textile production centres
are likely to be set up; and

(c) the progress made so far in the
matter?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Yes; Sir,

(b) and (c). Information is being
collected and will be laid on the
Table of the House in due course.
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Production of Razor Blades

1633. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:

(a) the latest position in regard to
the production of razor blades in the
country and whether it is commen-
surate with the requirements of the
country;

(b) if not, the reasons therefor; and

(c) the steps taken by Government
in this regard?

The Minister of Industry (Shri D.
Sanjivayya): (a) The production of
razor blades in 1965 by units in the
large scale sector amounted to 960
million Nos. Besides there are a few
units in the Small Scale Sector who
are engaged in the manufacture of
razor blades for a total annual capa-
city of about 58 million Nos. The
indigenous production is sufficient to
meet the demands in the country,

(b) and (c). Do not arise.

G.C. Sheets for Orissa

1634. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Iron and Steel
be pleased to state:

(a) the total requirement of G.C.
Sheets for Orissa during 1965-66; and

(b) the quantity allotted and
actually supplied to that State during
the same period?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) 9,000 tonnes.

(b) As the producers are carrying
heavy backlogs, no allocation of G.C.
Sheets was made to Orissa or indeed
to any other State during 1965-66.
Despatches made to Orissa upto
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October, 1965 against previous allot-
ments are as follows:
(In tonnes)

Government indented 1,056
Controlled Stockists 23
Registered Stockists 1,139

*2,218

N‘Thris incluﬁes 297 tonnes of Black
Corrugated Sheets.

Stainless Steel for Orissa

1635. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Iron and Steel
be pleased to state:

(a) the requirement of Orissa for
stainless stee]l during 1965-66; and

(b) the quantity of stainless steel
actually supplied to that State during
the same period?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) The requirements
of Orissa of stainless steel sheets for
1965-66, as stated by the Director of
Industries, Orissa are of a value of
about Rs. 108 lakhs, but the real
requirements are likely to be con-
siderably less.

(b) Import of stainless steel sheets
for uses other than utensil manufac-
ture, valued at Rs. 1.5 lakhs is being
arranged during the year. The quan-
tity supplied, however, is not readily
available.

S.C, and S.T. Agriculturists in Orissa

1636. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Social Welfare
be pleased to state:

(a) the total amount allotted and
actually spent on the welfare of the
agriculturists belonging to the Sche-
duled Castes and Scheduled Tribes in
Or.ssa during 1965-66; ana
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(b) the amount proposed to be
given to Orissa for the said purpose
during 1966-67?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) The information
is given below:

(Rs. in lakhs)

Catcgory of Amount Estimatedt
Backward Class allotted  expendi-
ture
Scheduled Castes 0-50 0-50
Scheduled Tribes 11-78 11-78
ToraL ——l—;‘—;ﬁ —12~28

(Rs. in lakhs)

Category of Backward Amount
Class proposed

to be

given

Scheduled Tribes 5:00
Scheduled Castes 030
ToraL _——5-;0—

(4) It is not now possible to give
the figures of actual expenditure for
1965-66, as the year is not yet over.
Hence, only estimated figures have
been given.

Tribal Blocks in Rajasthan

1637. Shri Dhuleshwar Meena:
Shri Ramchandra Ulaka:

Will the Minister of Soclal Welfare
be pleased to state the number of
tribal blocks proposed to be opened
in Rajasthan during 1966-67?

The Deputy Minister in the Depart-
ment of Social Welfarc (Shrimati
Chandragsekhar): Four.
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Corruption Cases on S. E, Railway

1638. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Railways be
pleased to state the number and nature
of corruption cases pending at present
on the South Eastern Railway?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): Number of corruption cases
as on 31st January, 1966 176

Nature of these cases

(1) Demanq and acceptance
of illegal gratification. 19

(2) Securing employment
and promotion etc. on
false declaration and sub-
mission of false certifi-
cates. 7

3

~

Fraudulent drawal and
misuse of Passes & Pri-
vilege Ticket Orders, 12

(4) Misappropriation of Rail-
way cash and materials
etc. 27

(5) False maintenance of
Muster Rolls, manipula-
tion of official records,
drawal of false travelling
allowance etc. 23

(6) Violation of
Conduct rules and de-
partmental procedural
orders. 28

(7) Obtaining employment
on impersonation. 3

Service

(8) Drawal of House Rent
Allowance on produc-
tion of false certificates. 2

(9) Disproportionate assets. 18

(10) Exchange of Railway
Tickets against fake Rail
warrants in respect of
Orissa Government. 1

(11) Execution of works be-
low gpecification by Rail-
way contractors or ex-
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cess issue of materials
of employment of
excess labour. 16
(12) Carrying of unbooked
luggage and un-autho-
rised persons in Trains. 2
(13) Miscellaneous. 17
TorAL 175

Electrified Stations on S. E. Railway

1639. Shri Dhuleshwar Meena:
Shri Ramchandra Ulaka:

Will the Minister of Raillways be
pleased to state:

(a) the names of the stations elec-
trified on the South Eastern Railway
during 1965-66;

(b) the total expenditure incurred
thereon; and

(c) the names of stations proposed
to be electrified during 1966-67?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). A statement is laid
on the Table of the House. [Placed in
Library No. See LT-5899|66.)

Coca Cola Industry

1640. Shri Badshah Gupta: Will
the Minister of Industry be pleased to
state:

(a) the name of the owner of the
Coca Cola Industry in India; and

(b) the annual royalty, if any, that
has to be paid to any foreigner?

The Minister of Industry (Shri
D. Sanjivayya): (a) Messrs. Coca
Cola Export Corporation of U.S.A.
have been permitted to establish a
unit for the production of concentrate
in India. The concentrate is used for
production of Coca Cola by different
bottling units owned by Indian parties
in India.
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(b) No royalty is being paid.

Import of Slag from West Germany

1641. Shri Vasudevan Nair:
Shri 'Warior:

Will the Minister of Commerce be
pleased to state:

(a) whether efforts are being made
to import high grade basic slag from
West Germany in exchange of iron
ore; and

(b) if so, what are the chances of
such an agreement?

The Minister of Commerce (Shri

Manubhai Shah): (a) No, Sir.
(b) Does not arise,

Railway Pass to Retired Class IV
Railway Employees

1642. Shrimati Renu Chakravartty:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that retired
railway class IV employees are not
allowed a free railway pass once a
year including minor children;

(b) whether representations have
been received in this regard; and

(c) if so, the action taken thereon?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes. However, Class IV
railway employees retiring ‘with not
less than 25 years' service are allowed
one set of pass for self and wife once
in 5 years.

(b) Yes.

(c) In view of the curtailment re-
commended by the Second Pay Com-
mission, no liberalisation of the passes
to the retired staff is considered ap-
propriate.

Trade with Pakistan

‘Shri ‘Bishwanath Roy:
Shri ‘Dharmalingam:
Shit J. B. S, Bist:

Shri Narayan Reddy:

11643,

‘Shrt Rameshwar Tantta:
Shri Sidheshwar Prasad:

Will the Minister of Commerce be

:pleased to state whether there is any

move for improvement in trade with
Pakistan after the Tashkent Agree-
ment?

The Minister of Commerce (Shri
Manubhai Shah): A Delegation at
Ministerial level visited Pakistan on
the Ist and 2nd March to discuss, in-
ter alia, the question of the restoration
of trade relations between the two
countries. However, these subjects did
not come up for discussion at this
meeting. A further meeting is expect-
ed to be held at a later date,

Platforms at Tirunelveli Junction

1644. Shri Muthiah: Will the Minis-
ter of Railways be pleased to state:

(a) whether the platform Nos. 1, 2
and 3 of Tirunelveli Junction Railway
Station are in a very dilapidated con-
dition causing great inconvenience to
the passengers and the R.M.S. staff;
and

(b) if so, whether Government pro-
pose to renovate and cover up these
plateforms during this year?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
‘Singh): (a) No.

(b) Does not arise, However, the
work .for providing additional cover-
ing for a length of 120° on Platform
No. 1 is in progress. Proposals are
also in view for covering the entire
lengths of island platform (platforms
No. 2 and 8) gradually in future
years.

Over-bridge near Tirunelveli
Junction

1645. Shri Muthiah: Will the Minis-
ter of Railways be pleased to state:

A(a) whether he received any com-
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munication from the Chief Minister of
Madras, expressing the consent of the
Madras Government to put up ap-
proach roads for the overbridge to
be constructeq near the Tirunelveli
Junction level crossing; and

(b) the steps to be taken for the
construction of the overbridge in the
Fourth Plan?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No.

(b) Under the extant rules, Rail-
ways undertake work on road over|
under bridges at the existing level
crossings as soon as these are spon-
sored by the State Government|Road
authority concerned including alloca-
tion of funds towards their share of
the cost,

There is no proposal for this parti-
cular scheme in the State Govern-
ment’s recommendations for over|
under bridges during 1966-67. Con-
solidated programme for such works
during 4th Plan is yet to be finalized
by the State Government,

Southern Express

1646. Shri Linga Reddy: Will the
Minister of Rallways be pleased to
state:

(a) whether it js a fact that the
Southern Express is always starting
late from New Delhi Station and is
not giving connection to the Bangalore
Express which leaves at 12-30 noon
from Madras for Bangalore;

(b) whether it is causing incon-
venience to the travelling public for
the last six months; and

(c) the reasons therefor?

The Minister of State in the Minis-

try of Railways (Dr. Ram Subhag
Singh): (a) and (b). It is not a fact
that the Southern Express always

starts late from New Delhi and misses
connection with the Madras-Bangalore
Express at Madras.
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(c) The rake of Southern Express
coming from Madras works back the
Southern Express to Madras. The
margin of time between the arrival of
the incoming train and the departure
of the outgoing train being limited,
the late start to the Southern Ex-
press from New Delhi on a few occa-
sions during the last six months was
mainly due to late arrival of the
Southern Express from Madras which
in turn was due to the emergency,
foggy weather, engineering restric-
tions, accidents, alarm chain pulling,
interlocking failures, loco losses etc.
With effect from st April, 1966, these
trains will be worked by diesels with
revised schedule, providing a greater
margin between the arrival and de-
parture of these trains at and from
New Delhi and greater margin for
connection to further improve the
position in this regard,

tmprovement in the Speed of Trains

1647. Shrimati Ramdulari Sinha:
Will the Minister of Railways be
pleased to state:

(a) whether the Eastern Railway
has been able to speed up the running
of trains through electrification; and

(b) if so, the extent to which there
has been an improvement in the
speed of important train services due
to electrification and dieselisation?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) Consequent upon electrification/
dieselisation of 1 Up/2 Dn Howrah-
Delhi-Kalka Mails and 17 Up/18 Dn
Sealdah-Pathankot Expresses, on the
Eastern Railway, these trains have
been speeded up, ranging from 50
minutes to 125 minutes, Change over
to electric traction in case of 131 Up/
132 Dn Asansol-Bareilly Passengers,
349 UP/350 Dn Gaya-Mughalsarai
Passengers, and 1 BDM Up/2 BDM Dn
Barwadih-Mughalsarai Passengers, has
also resulted in acceleration of these
services varying from 21 minutes to
115 minutes.
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Refractories Plant at Bhilai

1648. Shri Dasaratha Deb: Will the
Minister of Iron and Steel be pleased
to state:

(a) whether the report on the pro-
ject of setting up a Refractories Plant
at Bhilai has been received from the
Russian consultants;

(b) if so, the reaction of Govern-
ment thereto; and

(¢) if the report has not been recei-
ved, when it is expected to be made
available?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) Yes, Sir,

(b) and (c). Having regard to the
present and expected development of
indigenous capacity for the manufac-
ture of refractories, Government have
decided not to proceed with the pro-
ject.

Coa]l Washery at Dugda

1649. Shri Dasaratha Deb: Will
the Minister of Iron and Steel be
pleased to state:

(a) whether the coal washing plant
at Dugda (Bihar) has been completed;

(b) if not, when it is expected to be
completed;

(¢) the Company to which the con-
tract was given to erect this plant;
and

(d) the estimated expenditure and
annual capacity of the plant?

The Minister of Iron and Steel (Shri
T. N, Singh): (a) The Plant has not
yet been completed.

(b) It is expected to be completed
towards the end of 1966.

(c) The contract for the erection of
Coal Washing Plant at Dugda was
placed with  Messrs. Roberts and
S_haefer Co. of U.S.A.

(d) The plant is designed for a
washing capacity of 1:2 million tonnes
with a raw coking coal input of 2.4
million tonnes. The estimated capital
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cost of the project is Rs, 7.29 crores
including foreign exchange component
of Rs. 2.42 crores being financed by
the U.S. AID.

Geological Survey of Tripura

1650. Shri Dasaratha Deb: Will the
Minister of Mines and Metals be pleas-
ed to state:

(a) whether any geological survey
has been made in Tripura by the Rus-
sian cxperts;

(b) if so, their findings; and

(c) whether Government propose to
undertake an intensive geological
survey in Tripura in order to find out
mineral resources?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) No, Sir.

(b) Does not arise,

(c) The Geological Survey of India
has already carried out some grologi-
cal investigations in  Trpura, The
following investigations are proposed
to be taken up by the Geological Sur-
vey of India during the Fourth Plan
period:—

1. Systematic geological mapping
of the remaining unmapped
arcas of Tripura;

2. Investigation of groundwater

by drilling;

3. Water supply of tribal colonies;

and

4. Possibilities of minor irrigation

with the tube wells.

Retrenchment on the Eastern Railway

1651. Shri Dasaratha Deb: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
future of over 8,000 railwaymen of the
Eastern Railway has become uncertain
with the introduction of the Incentive
Bonus Scheme, dieselization and elec-
trification;

(b) whether it is also a fact that a
large number of temporary hands have
already been retrenched due to that
reason; and
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(c) what steps have been taken so
far by the Rallway Board to provide
jobs to those already retrenched and
threatened to be retrenched?

The Minister of State in the Minis-
try of Rallways (Dr, Ram Subhag
Bingh): (a) No.

(b) No.

(c) Does not arise.

Railway Colony, Isatnagar

1652. Dr. Chandrabhan Singh:
Shri Yashpa) Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
Railway Administration is providing
its staff with accommodation which
includes sanitation, water, electricity,
health and educational facilities and
charging the employees for the same;
and

(b) if so, to what extent these faci-
lities and amenities are being provid-
ed by the Zila Parishad, Bareilly in
Railway Colony, Izatnagar and in
other Railway colonies for which the
tax called “Circumstances and Pro-
perty Tax” has been levied by the
Zila Parishads of respective Districts?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) Yes, Sir. Charges are
levied in accordance with the extant
rules and regulations.

(b) The Zila Jarishad, Bareilly
does not provide any such facilities in
the Railway colony at Izatnagar; the
conditions might however, vary from
place to place. Incidentally the
‘Circumstances & Property’ Tax—the
name of the tax also varies from place
to place—is a tax related to the in-
come of an individual and generally
has no bearing on the actual services
rendered by the Zila Parishad.
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‘Handloom Industry

1653. Shri Sivamurthi Swamy: Will
the Minister of Commerce be pleased
to state:

(a) whether any representation has
been received to reserve some quota
for the production of handloom
dhoties and sarees; and

(b) if so, the action taken by Gov-
ernment on that representation?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

(b) Certain varieties of Dhoties,
Sarees etc., are already exclusively
reserved for the handloom sector.
Fudther reservations for the handloom
sector have been recommended by the
Powerloom Enquiry Committee as
well as by the Working Group on
Handloom. Government’s decision on
these recommendations will be an-
nounced shortly.

B.G. and M.G. Railway Lines

1654. Shri Sivamurthi Swamy: Will
the Minister of Railways be pleased
to state:

(a) how many miles of railways
(Broad Gauge and Meter Gauge)
railway lines have been constructed
in the country since 1947, (State-
wise); and

(b) the reasons for not constructing
a single mile of railway line in
Mysore State?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) The information regarding Rail-
way matters is not compiled State-
wise but Railway-wise, As such a
statement showing mileages of Rail-
way lines constructed Railway-wise
in the country since 1947 is placed
on the Table of the House. [Placed in
Library. See No. LT-5700766].
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(b) Construction of new railway
lines in different parts of the coun-
try, is not undertaken on a State-wise
basis, but is decided upon the actual
needs of specific industrial projects,
developments of ports, export| ex-
ploitation of proved mineral resources,
strategic requirements and Railways’
own operational needs within the plan
provision for such works and as ap-
proved by the Planning Commission.
On the above basis, the following two
lines falling wholly or partly in the
Mysore State are, at present, under
eonstruction: —

Mangalore-Hassan MG 213 KMs.
Bangalore-Salem MG 229:33 KMS.

Shifting of Rallway Crossing Near
Gogameri Station

1655. Shri Karni Singhji: Will the
Minister of Rallways be pleased to
state:

(a) whether any request has been
made by the Collector, Ganganagar
(Rajasthan) to shift the existing rail-
way crossing near Gogameri railway
station to a place where road has been
constructed; and

(b) if so, at what stage the matter
stands at present?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) Finalisation of the proposal is
held up due to the State Government
baving not communicated their  ac-
ceptance to bear the costs involved,
ns required under the extant rules,
in gpite of repeated reminders.
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Cechin-Coimbatore Railway Lime

1658, Shri P. Kunhan:
Shri Mohammed Keya:
Will the Minister of Railways be
pleased to state:
(a) whether there is any proposal

Written Answers MARCH 4, 1968 Written Answers

3880

for doubling the Railway line from
Cochin Harbour to Coimbatore via
Shoranur during the Fourth Plan;

(b) if so, the amount sanctioned for
this purpose; and

(c) it the answer to part (a) be in
the negative, the reasons therefor?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) At present there is no proposal to
double the line between Cochin Har-
bour and Coimbatore.

(b) Does not arise,

(c) With the dieselisation of this
route and completion of line capacity
works and signalling improvements
that are now in progress, adequate
capacity will be available for meeting
the traffic needs on this section,

Industrial Units in Delbhi

1659. Shri Rameshekhar Prasad
Singh: Will the Minister of Industry
be pleased to state:

(a) whether it is a fact that out of
the ceiling of raw materials allotted
to Delhi for Industrial use, any provi-
sion of such materials is not made for
rural industries with the result that
these industries are placed at a dis-
advantage resulting in the unemploy-
ment of labour and financial loss to the
units;

(b) if so, whether Government are
aware that many such unitg are likely
to close down;

(c) whether it is also a fact that
many industrial units in Alipur Block,
Delhi have already closed down; and

(d) if so, the steps Government pro-
pose to take in the matter?

The Minister of Industry (Shri D.
8anjlvayya): (a) No, Sir.

(b) Does not arise.
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(c) No, Sir.
(d) Does not arise.

Badli Industrial Estate

1660. Shri Rameshekhar Prasad
Singh: Will the Minister of Industry
be pleased to state:

(a) whether Government are aware
that up till now no street lights have
been provided in the Badli Industrial
Estat: even though electric poles have
been installed for the past many
years; and

(b) it so, the steps taken by Gov-
ernment in the matter?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.

(b) All the formalities are now com-
plete and street lights will be provided
as soon as the supply position of elec~
tricity eases.

Earning of Foreign Exchange by
Indian Films

1661. Shrimati Jyotsng Chanda: Will
the Minister of Commerce be pleased
to state:

(a) whether any Indian film has
earned forcign exchange by currency
in participating in film festivals in
foreign countries during 1965; and

(b) if so, the foreign exchange thus
earned?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(Shri

(b) Rs. 1,36,170.
Thefts on Railways

1662. Shri Gulshan: Wil]l the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that iarge
scale thefts of newspapers and maga-
zines are commitied on Railways
throughout India; and

(b) it so, what are the measures
adopted by Government to curb such
an evil on the Railways?

The Minister of State in the Minis-
try of Rallways (Dr, Ram Subhag"
Singh): (a) No case of theft of news-
papers’ was reported on the Railways
during 1965. Only 2 cases on Central
Railway and 1 case on Southern Rail-
way of theft of magazines were re-
ported.

(b) Complaints of pilferage and
shortage of newspapers and magazines
are immediately enquired into by the
Railways. With a view to preventing
such thefts plain clothed staff of Crime
Intelligence Branch of the Railway
Protection Force and commercial staff
of Claims Prevention Branch have
been deputed to keep .a vigilant wa:ch.
Surprise checking of newspapers and
magazines while in the custody of
Guards and watch over guch parcels
at transhipment points are also. inten-
sified. 7

Import of Paper -

1ty

1663. Shri D, C. Sharma: o
Shri Ram Harkh Yadav: '
Shri Onkar, Lal Berwa:.

Will the Minister of Commm be
pleased to state: .

(a) whether it is a fact that paper
imports have been restricted to a few
varieties;

(b) if so, the steps taken:*o meet the
demand indigenously, and T

(c) whether any efforts are under
way to manufacture the varieties ot
paper now being mported?

The Minister of Commerce (Shrd
Manubhaj Shah): (a) Yes, Sir.

(b) and (c). Steps are being taken
to develop capacity for the manu-
facture of special varieties of papers
wherever possible. Industrial licences
for the establishment of units f6r the
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manufacture of certain varietiey of
speciality papers have already been
granted. The use of substitutes where-
ever possible is being encouraged.

Commerciil Deparfments of
Missiofs abroag

1664, Shri Dharmalingam: Will the
Minister of Commerce be pleased to
state:

(a) whether it has been decided to
strengthen the Commercial Depart-
ments of our Missions abroad;

(b) it so, in what respect; and

(c) the names of the Missions that
are going to be strengthened?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). Streng-
thening of the Commercial Sections of
our missions abroad is a continuing
process and is given regular considera-
tion. This is done by opening new
Commercial Offices as well as increas-
ing the strength of the existing offices
wherever necessary, The sanction of
additional staff for commercia] work
will no doubt depend on the availa-
bility of foreign exchange and on the
prospects for increasing trade with the
country concerned. The staff position
in all the offices abroad are subject to
annual review.

Fast Train on Eastern Railway

1665. Shrimati Renuka Ray: Wiil
the Minister of Rallways be pleased
to state:

(a) whether Government are aware
of the inconveience caused to the local
North Bengal passengers for want of
a fagt train on the Eastern Railway;
and

(b) if so, the steps being taken to
remake it?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). A fast tran is
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adready available on the Eastera
Railway in Nos, 43 Up/44 Dn| Sealdah-
Farakka Darjeeling Muails with other
connected services for the convenience
of North Bengal Passengers. This and
other services available at present for
passengers from Calcutta to and from
stations in North Bengal, cater ade-
quately for the present level of traffic.

Import substitution in components
used in the manufacture of motor cars
and trucks

1666. Shrimati Renuka Ray: Will the
Minister of Industry be pleased to
state:

- (a) whether the restrictions imposed
on impo<ts have resulted in the use of
substitutes in major items; and

(b) if so, what are such items in
the manufacture of motor cars and
trucks?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). There has
been a progressive substitution of
major items of imported components
as a result of the continued policy of
Government imposing restrictions on
imports from time to time as weil as
other measures taken by Government
to set up indigenous capacity of such
items and the steps taken by industry
also, Generally speaking, almost ail
the major items of motor cars and
trucks such as Engines, Gear boxes,
Transmissions, Chasis members, body
panels, Electrical items, Wheels, Pis-
tons, Bimetal Bearings Clutches etc
are manufactured indigenously, Items
like Brakes, Wiper Motors, Wind
shield curved glass and certain other
items which were being imported till
recently are also now produced in the
country.

Manufact

e of Comp

1667. Shri Sidheshwar Prasad: Will
the Minister of Industry be pleased to
refer to the reply given to Unstarred
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Question No. 1775 on the 3rd Decem-
ber, 1966 and state:

(a) whether Messrs IL.BM, World
Trade Corporation has started the
manufacture of computers;

(b) if so, the capacity of the plant;

(c) the type of computers to be
manufactured; and

(d) the terms of agreement with the
Corporation?

The Minister of Industry (Shri D.
Sanjivayya): (a) Not yet, Sir,

(b) 10 Nos. per annum is the licens-
ed capacity.

(c) Digital Computers (IBM type
1401 system).

(d) The foreign Principal of the firm
have been allowed to invest 4.8 million
to cover the firm's requirements of
imported capital goods, components,
As-is machines and raw materials, not
locally available. The conditions
attached to the industrial licence
granted to the Corporation are as
below:

(i) The firm shall bring all ‘he
machine tools and equipment
required for the manufacture
of the above machines aad
systems from their own in-
vestment and no foreign ex-
change will be released by the
Government from their re-
sourceg for this purpose.

(ii) The phased manufacturing
programmeé shall achieve the
percentage of indigenous con-
tent as specified in the indus-
trial licence.

(iii) The components and parts for
the data processing machinces
-.may be manufactured by th2
firm in Jndia. However, Gov-
ernment would prefer if ciff-
-erznt” small @and medium in-
dustrizs are -encouraged and
assisteq by the firm to under-
takv their- ' manufactyrer in
India. ¢ L

ey,

Ny

(iv) Foreign exchange covering
import of components, parts
and complete machines for
systems and machines covered
by the licence granted to the
firm under the Industries
(Development & Regulation)

« Act, shall be balanced by a
guaranteed export of finished
products at least equal to the
value of the imported items.
Government also hope that
thé firm would show signid-
cant” net surplus earnings of
foreign exchange over their
own requircments for tmport-
ed contents by increasing ex-
ports over a reasonable per-
iod of time.

(v) No roylty, technical service
fees or research fees sha'l be
payable to the overseas Prin-
cipals, However the firm may
make payments towards salar-
ries, allowances and other
charges/services Teceived from
their overseas principals with
the prior approval of the
Government of India.

(vi) It is hoped that the firm
would make efforts to asso-
ciate Indian capital in their
manufacturing enterprises at
as early a date as possible.

Engineers of Nevyeli Lignite
Corporation

1668. Shri Sezhiyan:

Shri Rajaram:
Will the Minister of Mines and
Metals be pleased to state:

(a) whether it is a fact that notices
of retrenchment have been issued to
a number of Engineers at Neyveli
Lignite Corporation;

(b) the number of Engineers in
i) permanent employment and (ii)
emporary employment; and

(c) whether any arrangemente
have been made te absorb tne
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retrenched Engineers in public under-
takings elsewhere?

The Minister of Mimes and Metals
(Shri 8. K. Dey): (a) Yes, Sir; 245
Civil Engineers out of a total of 344
will become surplus in about a year,
but so far only 85 of them have been
issued retrenchment notices effec-
tive from 31-3-1966, as they will
have no worthwhile work beyond
thst date.

(b) No Civil Engineer has yet
been appointed permanently and all
the 344 Civil Engineers employed in
the Neyveli Lignite Corporation
Limited are temporary.

(c) Government are making all
efforts to absorb them in other pub-
lic sector undertakings or depart-
ments of Government. As a result,
41 of the surplus civil engineers
including 6, who have been served
with retrenchment notices, have been
absorbed so far.

Dining Cars Between Madras and
New Delhi

1669. Shri Sezhiyan:
Shrt Rajaram:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that for
the employees and the bearers work-
ing in the dining cars run by the
Southern Railway in the Express
trains between Madras and New
Peathi, Delhi is treated as their
headquarters; and

(b) it so, the reasons for treating
Delhi as the headquarters for only
some employees of the Southern
Railway?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Only the staff working
in the bi-weekly Air conditioned
Delux Express trains are head-
quartered at New Delhi.
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(b) According to working link of
the bi-weekly Delux Express trains,
the rakes which work the Madras-
New Delhi trip also work the New
Delhi-Howrah trip and back. The
dining car staff working the Madras-
New Delhi trip have therefore to
pick up the link at New Delhi <o
work back the return trip from New
Delhi to Madras and have accordingly
to stay at New Delhi for 3 days in
a week whereas their stay at Madras
is only for a few hours. Hence New
Delhi is treated as their headquarters.

Tax Imposed on Railway Employees
of Izatnagar

1670. Dr. Chandrabhan Singh:
Shri Yashpal Singh:

Will the Minister of Railways be
pleased to refer to the reply given
to Unstarred Question No. 1804 on
the 3rd December, 1965 regarding the
imposition of tax on the earnings of
the Railway employees residing in
Railway Colony, Izatnagar and state
whether the State Government has
been requested not to force the col-
lection of tax till the matter in
question has been decided as request-
ed in the representation handed over
to the Deputy Minister of Railways
on the 14th August, 1965?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
No such request has been made as
any tax lawfully levied by a State
Government has to be paid. The
U.P, Government has. however. hecn
apprised of the hardship caused to
the staff and requested to cons‘itute
the Izatnagar Railway Colony into a
Notified Area Committee which,
incidentally, will exempt the cmp-
loyees from the payment of this tax.

Tax paid by Railway to Zila Parishad,
Bareilly

1671. Dr. Chandrabhan Singh:
Shri Yashpal Singh:

Will the Minister of Raillways be
pleased to refer to the reply given to
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Unstarred Question No. 1304 on the
3rd December, 1965 and state:

(a) whether it is a fact that the
tax levied by the Zila Parished,
Bareilly previously known ag Districs
Board Tax, was levied and paid by
the ex-B.N.W. Railway till 1942 and
also by ex-O.T. Railway upto 1047;
and

(b) it so, the reasons which necces-
sitated the change in the method of
payment of the tax by Railway
authorities to the Zila Parishad?

The Deputy Minister in the Miunfs-
try of Railways (Shri Sham Nath):
(a) and (b). The Circumstances &
Property Tax levied by District
Board of Bareilly was all along a tax
on individuals, and the liability for
paying it was on each employce, The
late Rohilkund and Kumaon itailway
Company—then a private Railway
Company—agreed, presumably under
some mis-apprehension, to pay a
composite fee to the District Board
in lieu of the said tax. This came to
the notice of the then Railway
Department in 1942 during the
Second World War. The Raiiway
Administration was allowed to conti-
nue the payment for the duration of
the war, as a special case. The pay-
ment was, however, stopped in 1947,
keeping in view the principle of a
specific rccommendation  of the Pay
Commission that “all allowances and
concessions introduced during war
to meet the high cost of living (by
whatever name they have been cal-
led. including good conduct pay ia
the postal service and war allow-
ance in respeci of high ranks of ser-
vire) will cease hereafter.”

Tax Imposed on Rallway Employees
of Izatnagar

1672. Dr. Chandrabhan Singh.
Shri Yashpal Singh:

Will the Minister of Rallwsys he
pleased to refer to the reply given to
Undtarred Question No. 1804 on the
3rd December, 1965 regardiag the
tax on the earnings of Railway emp-

loyees of Railway Colony, Izathager
and gtate whether this malter has
been examined by the Law Ministry
to the effect that any tax in addisom
to the income tax can be lev.ed am
the salariegs proportionate to their
pay?

The Deputy Minister tn the Mimis-
try of Rallways (Shri Sham Nath':
No Sir. Under the Constitutioa, State
Governments have powers tc levy
such a tax, and such a tox is not
invalid on the ground that it relates
to o tax on income,

Tax Imposed on Raflway Cmployees
of Izatnagar

1€78. Dr. Chandrabhan Singh:
Shri Yashpal Singh:

Will the Minister of Railways be
pleased to refer to the reply givea to
Unstarred Question No. 1803 on the
3rd December, 1965 and stata:

(a) whether a decision has been
taken on the representation given by
the Railway Employess residing in
the North Eastern Railway Colony,
Izatnagar to the Deputy Railway
Mirister on the 14th August, 1965
regarding the imposition of the eir-
cumstances and property lax by the
Zila Parishad on the earnings of those
railway employees; and

(b) if so, t'he details thereof?

The Deputy Minister in the Vimis-
try of Railways (Shri Sham Nsth):
(a) The matter i{s at present under
the consideration of the State Gov-
ernn-ent,

(bY Does not arise.
AYTWYT WA AT HIEH

1674, WMo WETXT AETX : ¥a7 tww
HefY g T A FO w46 v

(%) qafex T & fcaqe e



3891 Written Answers

MARCH 4, 1966

Written Answers 3892
RV 9% T At & T & Al (@) w1 éfug Tow g ¥
fire e § ; g AT I ;W
e § ww fear ar
m@:&;ﬁg;m‘ () SR RW FHT F AT A

(7) ®T @ W ©ET TR Q-
ST ) GRT F qE FT K TEE
g ?

T’ wreg § veg-aelt (WMo
ww gan feg) : (F) 61

(&) e =t # 48 1

() ofr &

g Ax & fod twq mfgat

1675. ¥o WERAT WAX :
oY gOH WY Y :
=Y qare fag -
ot q¥ :
*q7 X9& FAT qE TATY FT FAT HAA
b

(%) faod FF9 ¥ F waax W
qatae WF gra &9 feadr faww 39-
arfgat wi€ T ; AR

(@) v& @7 gra wfafe staa
T fraar fadte wfsar s af ?

WA weAE § TeE-Aer (Yo

wwganfag): () 256 &w mifgat

(=) & &1 wafy § sfafer soaw
9.8 Qe mfgat
€ | A
1676. Yo AFIIG Tq1T : 4T
Xod qAT I IO &0 g F4 05

(+) 3w & 7% ¥7q @med fawy
% a1 ¥ F1 fagra weTg 9 §

g deafia AT # mfwer /5y o
& o fem-fier T doa aml & /9w
¥ gaa Ay §?

TR wemwa ® Sowet (s o
a): (%) 2w & fafrmwiad § 7o iwd
STl & ARl 9T, S wavEEar ¥
ST 9T H1X JroT & fafges a7 @y
't F wax, fa=nT fear smar @
|19 §1 & AT HT W AT @y anar
f& aer srifs af@smst, fag &
I% gfter X sgfas agdl & T
WX IwEnT |, qow glawat ¥ faw
Tqr g ITEn & fa fag W
HEAT F7 TEI T W I[|E F1 AT
qiETe §S4T MATAFHATT 34T § |

(@) s (7). @& 2} @,
A FrommEl § 5w gIETE ¥ A4y
AR AT ATA AT AL
SHIT T AT T g, I F I«
F7 g wfaima semE 71 foest
ol # Sqdey g W At &
WY WA FETE wF & a1 | qfF
TSg T 1 TG 7 TR | T8
¥ AT T TETE 9T HW( HHE gET
arwi &, AR ofF waw ¥ @i § 5
dfoq &7 ¥ ST uF 71 FEA g
Y AT § qE F7 AT GEA A7 AL
AL F A G qGT T TN, AG
g1 @ & Qg0 g & fag s
e & qai famif@ & |par wd )
FET, WA GHr TG g
¥ @y & S0 FAT § A4y qreAl &
faaio & @7 & oAy faw. f~o a9 § )
FAT WM LT T NGT o FAF



3893 Written Answers PHALGUNA 13, 1887 (SAKA) Written Answers 3894

foray 2 AT A T #Y fawrfar
¢ —

1. WAFA-TFTAHAET (76
ATEA) 43. 10 FraET

2. FATRYL-GA TR
qE ) 142 fEaER )

(frex

faaa-star tod wrga

1677. ¥o NERAA FAQX :  ¥4T
{eA HdT g q@ &K FO HA fF

(%) Fa1 qate Wa ) fagar
¥ FET aF 9 A5 faom & graey §
qI@T FT4 g G THT § ; WK

(=) afz &, @ s faom™ w7
T F4 ATCW g Jmam 7

Tk A § TR (W
Ag) : (%) WX (F). 1962-63 F
q@fax Wy A agr-waAre-faaar
g WA wrgw F fag wfweew
gwifrafar $X @ gqew FUF
T 1 ¥ Figo fag g F §9 )
FAY T 4, AT AYAT ToeF qfF T
& fag g AT STERT F qfagd
& fq g9 ET FY FAGTET ATEAT 97

gauw faEt & qar son fF dar-
drea-fagar  FTnT d% g ATRA
SAMAZ T | wa: fage g a
gfaw #< fear war & wveF af@mT
& grae ¥ a8 AET F4 I F @F
9 SAET ST §FAr § |

Sff T T & ww oaww &
g faam 72t a9 § W) dfE e
qf @Sl &1 1966-67 ¥ g0 A
& FAFH N g, AfAT Gnr e
gt & f& = W A F fagw &
T H AT SHF AT &1 {gaaen T8y
2 | maw afeanEr & fao geamr

% ¥ faary @ AT #Y W@ F AT
TG & & & T w1 #1% oifaca T
g

frast aet arwt « g e it
"

-

1678. st wmy fay fagmit ¢
w7 A g 3 faaay, 1965 &
VAT H9H HSAT 1510 & SO &
I ¥ 9g @A T T HG F

(%) ag 1965 ¥ fafww WY
& qedl A, da-a< giaw qar
froat & fead oot qav faaw st
w1 fg=t wER F@mwr ¢

(@) = wafy & W3 IR &
fet wqwrr &, e fraed, gel,
frawmafaal, sk wat & fe=r &
gz fear § ; WK

(7) & & & faaer wfo F<ad
¥ T Y A oW H A QN ®
7 oFr § 7

T A A TR (WMo
Tw gun o) (%) oF faaor azw
FEE I @ TS | [qeawred
¥ var war ey e qEo
#o—570/66]

(@) 1965 ¥ mwmad AR wAT
frawt & evafaa 10 wiFf #1 ggER
a1 4T | TR B WS A FEFT
# geme & fag eqma st 71 9
g IW ar | g a% fraw g,
framaleml smfz &1 vy &, 1965
# 3 faeTT 13 71 AR fram

(7) &5 W AN T TR F
FIaE # fgzr # salza @mww § @
1965 ® faaw gea@i anfz & 914
95 AR 123 ®.H ST 17 | 77T
qIHAT F[ ONE § I FT HST FIW 4G



3895 Written Answers MARCH 4, 1866

¢ & frow g, st e Ay o
iy fowmdt &0 § oramn § WR W@
FW ¥ TB T T |

quteT W § waryefem fewt &
dxma safex
1679. S GTH qUoAT : ¥AT WX
wefY ag TAW FT T F@

(%) 71 ag @9 § & @i
WE A amrmfea fedi #1 @ww
& o fagea safRal &1 wfegic @
§EAH TS T 22 98 I [
i § ;WK

(a) afk g, & w@F T FT™
. 4]

¥R WA WA TR (¥o
ww gam feg) - (F) R (9) ¢
o &, F 38 O @Y & Afaw
wao a7 w2 ¢ fF o mafy # S
I F19 FIAT 921 & | I ¥ 07
6 92 i siaE FT GOT T T QT |

WA & agd wo & T wHawy
1680. WY €T TNIT : FT TR
WY ag T A T G fE
(%) 71 =g &= ¢ 5 @@
¥ frgar Igd AT ¥ Iq waifat
¥ w1 fan agw e e
(&) afc g, M E@F AT FTIE ;

(1) #F1 FI 7@ T { q@ER
o gamagw fear ;W

(%) afk &, & @@ Ty § g
¥ v wfafem g ?

Tk AT # o (wte
Tw g fey) : (F) g, S

Written Answers 389¢

AW I ¥ I FAAfEl w7 S
& 1-7-1959 ¥ qgw frgwr fed
7y AR gy ¥ faw ROy & |
I F ogwR X

(@) wifs G Fa wmawr
&1 fawfonl & womey T W
frat & oqER 99 & ¥ @ -
Tift a1t faar o & w3 #r
v @

() AR (9). ¥Faq U@ AR
sTewEnT fead g9 qAwdd ¥ FATAEY
# frawa auafadt & svarasT & §
o 3% w )R @ w/r# )

fagn arfa w<al & wwda

1681. Y TN qrova: F1 anforem
HAY 9g @A A FO S fF

(7) smagea g fF g &
faqa =ifem i 3 fad /% el
Tmaw W fam

(=) afz g, @ @ @ Fwr

(1) s, 1965 TAT FAA,
1966 ¥ @I 1 wafa ¥ o Ry ¥
¥ srgdal F oY frad wdew @@
s gy 5 WK

(7) frar wrgda fd W@ W
frqd Az @ T & faarada
g?

wiforer weaera # Ioweat (st
ot gXEht): (F) ar () amfaw
afeor 23 & fog eqfoa fod @
ufR sifrm =&t # s, 15
w§, 1961 ¥ 77 wfw <rfma |
qra & fo ae-fag womor qa Tt
fed o | wfm wrfas sty T
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afafr & fewfal o fed w3 forg
Wi fafya Frarax g s
WA 9T 7Y A9 A ¥ g §
faarx foqr smaw )

(7w) 97 1

() ey argdal ¥ dear——3
(caraentn st 24 & fa¥r) faara-
€17 13T @ W der—94

Wheel Gaugers and Repackers on
Railways

, 1682, Shrimati Renu Chakravartty:
Shri Yashpa] Singh:

Will the Minister of Railways be
pleased to state:

(a) whether there is any proposal
to redesignate wheel gaugers, repac-
kers and riveters as skilled and paid
accordingly;

(b) whether their work is similar to
that of fitters involving similar res-
ponsibilities;

(¢) whether they have to pass both
oral and practical examinations after
proper Trade Tests on the same lines
and more or less or same syllabus as
for fitters; and

(d) if so, the reasons for keeping
them as unskilled?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No. Some posts of Rive-
ters are in skilled grade.

(b) No.

(c) They have to pass Standard
Trade Tests based on the syllabus
prescribed for each trade in semi-
skilled grade and not those prescribed
for fitters who are in the skilled grade.

(d) The question does not arise as
they are not treated as unskilled.

Rallway Development Programme

1683. Shri P. C. Borooah: Will the
Minister of Rallways be pleased to
state:

(a) whether the decision to slow
down the development programmes,
of Railways has hit a wide range of
engineering and steel industries in the
country, particularly because it comes
at a time when demand on these
industries is otherwise flagging;

(b) it so, whether the Railways have
reviewed their decision in this con-
text; and

(c) how far the current demand on
these industries falls shorts of their
production capacity?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). Yes, to some extent;
but the decision of the Railways to
slow down their investment program-
me has to be seen in the context of
the general economic and industrial
growth in the country, as also the
difficult ways and means position of
the Government as a whole, It
should, however, be possible for
the concerned spheres in the various
industries to seek export and other
non-railway outlets to tide over the
situation to the maximum extent pos-
sible. The wagon building industry
has already made a good beginning in
this respect.

Scooter Factory at Jaunpur (U.P)

1684. Shri Rajdeo Singh: Will the
Minister of Industry be pleased to
state:

(a) whether Government have re-
ceived a scheme for the setting up of
a scooter factory at Jaunpur with 100
per cent indigenous components;

(b) it so, when the same was recei-
ved and when it is likely to be finali-
sed; and

(c) whether any consideration will
be given to locate the factory in the
backward areas like Eastern U.P.?
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The Minister of Industry (Shri D.
Sanjivayya): (a) (c). Two schemes
have been received from private part-
ies for the establishment of new under-
takings at Jaunpur in Eastern U.P.
for the manufacture of Scooters/
Autocycles. One of the schemes en-
visages an indigenous content of 82
per cent. to start with, and reaching
100 per cent. during the fourth year.
According to the second scheme,
indigenius content would be 90 per
cent. in the beginning and would go
upto 100 per cent. within 5 years of
operation. The two schemes are under
consideration along with a number of
similar schemes received from other
parties.

All aspects that are generally taken
into consideration in licensing indus-
trial undertakings will be considered
in this case also.

Har frgar Yo el o G s

1685. st vy fomd :  F3T WA
HE{T 97 TN A FAT w4 F

(%) #a1 TTHTC Y TY [WF FH-
Fifct 1 G 27 & AU A w1 groaaA
qTT EHT § WY 1947 & 1957 FY
wafy & Jafaqa & @ § ; O

(@) afegl, M A FER
&1 w7 fafwar § ?

WA wAed § Ova-w (¥
wogan feg) © (F) Soar

(@) zg wmm = wmgar 9 fF
®N T FAIY 1-4-1957 ¥ TEA
aar-faga g1 9% & 97 9% Foa Arear
AT FY STY, GTHIT A FAF ATT A0
atg ¥ fa=r faar & AT qeam g9
frgg o7 g § 5 7 efw T
fear s wFar
Powers of General Managers of Steel

Plantg in Public Sector,
1686. Shri P. C. Borooah:
Shri Kolla Venkaian:

Will the Minister of Iron and Steel
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be pleased to state:

(a) whether there is a proposal to
withdraw the special powers of the
General Managers of the public sector
steel plants regarding recruitment and
promotion of staff and purchases;

(b) it so, what are the special
powers and how far they are proposed
to be curtailed; and

(c) the circumstances in which
withdrawal of powers has been neces-
sitated?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) No, Sir.

(b) and (c). Do not arise.

Accident at Khalilabad North Eastern
Railway

1687. Shri Ram Harkh Yadav:
Shri P. C. Borooah:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that about
eight persons were knocked down by a
passenger train at Khalilabad on the
North Eastern Railway at night on
or about the 31st January, 1966;

(b) if so, the causes of the accident
and the actual number of persons
killed; and

(c) Government’s reaction thereto?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a) to
(¢). The accident occurred on' 31st
January, 1966, Nine persons were
knocked down by Passenger train
No. 30 Down and sustained injuties.
Of these, 3 succumbed to their injuries
subsequently in hospital.

Sub-Divisional Magistrate, Khalila-
bad conducted an enquiry into this
accident and his report has not yet
been received.

Hospet Steel Plant

1688. Shri Linga Reddy: Will the
Minister of Iron and Steel be pleased
to state:. '
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(a) whether it is a fact that the
Government of Czechoslovakia has
offered to help Mysore to take up the
Steel Plant in Hospet area which is
rich in iron ore deposits; and

(h) if so, the reaction of the Gov-
ernment of India thereto?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) and (b). The Govern-
ment of India are not aware of any

suh offer. The position is being
ascertained from the State Govern-
ment.

Express Train Between Purli and
Rourkela

1689. Shri Surendranath Dwivedy:
Will the Minister of Rallways be
pleased to state:

(a) whether the need for introduc-
ing an Express train between Puri and
Rourkela via Kharagpur has been ex-
amined;

(b) whether any representations
were received by Government and the
concerned railway authorities in this
connection; and

(c) If so, whether this news train is
proposed to be included in the new
Time Table from April, 1966?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) Yes.

(b) Yes,

(¢) No. Introduction of a direct train
between Rourkela and Puri via Kha-
ragpur is at present not possible for
want of line capacity on Khurda Road
—Kharagpur Section which is in the
process of being doubled. Further the
present level of through traffic offer-
ing between these points does not jus-
tify the introduction of the proposed
train. Arrangements are, however, be-
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ing made to provide better train con-
nections at Kharagpur in the time table
to come into force from 1-4-66 for the
convenience of passengers from Orissa
area travelling to and from Rourkela.
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Bhavnagar-Tarapur Railway Line

1690. Shri Jashvant Mehta: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that for the
removal of bottleneck in traffic at
Sabarmati on the Western Railway,
orders have been issued to survey the
Bhavnagar-Tarapur Railway line; and

(b) if so, the progress so far made
in that direction?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
and (b). The Government of Gujarat
have been persistently making de-
mands for construction of the Bhav-
nagar-Tarapore broad guage line for
relieving congestion in the Sabarmati
transhipment point and for serving
the Bhavnagar Port, An estimate for
carrying out a Traffic Survey and for
up-to-dating the earlier Engineering
Estimates for the line has been sanc-
tioned in January, 1966 and the work
has been taken in hand only recently.

12 hrs.

QUESTION OF PRIVILEGE

Mr. Speaker: T have received a
notice of privilege motion by Sarva-
shri Ranga, Kapur Singh, Yashpal
Singh and many others.

Shri S. M. Banerjee (Kanpur): What
is that?

Mr. Speaker: It is about a brochure,
called Punjab At Cross-Roads, written
and published by one Shri H. L. Salley,
wherein he has said:—

“The Central leaders raked up the
settled question of the so-
called Punjabi Suba to
appease the Sikhs in a week
moment. ...
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[Mr. Speaker]
.... They made a further mis-
take in leaving appointment
of members of the Parliamen-
tary Committee to a confirmed
Akali who was to preside over
their deliberations, He may
have acquitted himself well
in dealing with different par-
ties....A High Court Judge
can dispose of thousands of
cases....”

Further on he says:—

“Naturally enough he selected such
men for membership on whom
he could depend for support.
The first proof of his natural
inclinations getting the better
of .him can be seen in his go-
ing beyond the terms of refe-
rence. According to  his
appointment order he was to
submit his recommendations
to the Cabinet Sub-committee,
But he wants to get his recom-
mendations confirmed and
backed by the Parliament over
which he himselt presides. In
this way he seeks to make his
recommendations mandatory
on the Cabinet.”

Then, there is a reference to the dis-
honesty of the members as well....
(Interruption). With the perm‘ssion
of the House I may send it on to the
Committee.

Shri S. M. Banerjee: Yes

Some hon. Members: Yes,

Shri Hem Barua (Gauhati): Please
send it to the Privileges Committee,

12.02 hra

Re: POINT OF ORDER

Mr. Speaker:
the Table,

Papers to be laid on

Shri S. M. Banerjee (Kanpur): On a
point of order, Sir.

Mr. Speaker: How can there be a
point of order at this stage?
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Shri Harl Vishnu Kamath (Hoshan-
gabad): That papers should mnot be
laid on the Table.

ot vy fomd (H77): @F Tw/Y
5 oo gay o F & fadarfuwz
A AT E, SEF AR A TP WS
FTAT AR § .

o wgiea ;o faagrfae a
Ay # AT geW ¥ wwh w9 R
T

& wg fod : SEF A} ¥ z@
T Fgar & W oF afew faar o
Jax sw 1 qew sfaod shwat
gaar FOEE A WY .

TR WEIQ © WY 3ZL STRY |

it 7y fomy : @& fqe A0 w
g ifad

TR WEAW: T AE A W GOF
FraT @3 ) 91 T N FB WY TER
FFAT § T AT WAT 91, FY A Afew
fe § 3% a1X ¥ Fgar 997 9w W}
& gaaT Qe AT, A T ARG ¥ A @H
& 7 &Y TFat @ B e ik W
wriars & 7E 9 e g 1 & wo
e fi o forg ¥ o & s T
i srasY |17 faar sg @) srex /e
g

o T wAET AMfgan (wraras):
FgEd w& A0 W oF e
g F .

werw wEAT : "rowy Y gorerd
TR

o T wAT Wifgar : & wroer
= 376 I WA UMW AT TN
fewmr =mEAr g 1 AT OF saedy FT
T E
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e wiiRd 1@ AR e )
g wwar § 0

Mo W RAET Aifgat : Fogr g
& W w7 93 aq A g7 AW 1 g
e gagdEr ar g a0

WA wgieq . §§ IR A

YT g T8

To @ wART Nfgm W
afg3 7 fr s fa@rgmi 3 1 376 WR
377 <t fqow §. ..

oo WERd  ATHAl €9 aad
o9 ¥ gma war g ?

o T wARRT Wifgar @ &

forr gt & -

‘“Provided that the Speaker may
permit a member to raise a
point of order during the inter-
val between the termination of
one item of business and the
commencement of another”,

ooR ARY . W O goNd
R Y qa g & gy w4 § w@r
£

Lo T AAET afgar :  F2
A & qanfaw A se gem, et
¥ af o g &1 FaR dewx
I grd s Ffeywfaa ¥
T st fe-fam wwel o 377 &
el A fow wr g\ @@ 377
frraw gy fame €1 377 ¥ AR
# A1 Agea FF AT qE w |
377 % %1 T & FF o qHT A WY
7 IST gFA § 1 faw  AFa
frar g 3 1 @ frar g 30
€ AEE ¥ TR § 7zt qx 1§ 7 A0
fair 1 wifed 1 wawT fet Wy
T ¥ 99T g gwar § Sifw gt
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AR w1 & qars fr o fra &
TRy ars fraw Q@ & N W Q@
FE 1 OF 54 & NfF e TEAT F
TARNIFEITE 56 § Af®
A A N A FE | TF 170 &
NITETRNTIREITHFIBLZ I T
193N aE@FaR A1 497 &
gq gEAAlAT wed ¥ & 197
STATHEYT F AR A Y 1 AR 377 @
TR | 78 T99 a AT AN fraw § gwd
TR &1 " ! AT G
g mgiatag @i @ g ? W
LI ]

weqw HEY : §Y X g9 g1 HY
% ¢ f5 w0t Tar mar @ | 3g @ AR}
QA § | gEH w9 far AR an
¥ gaa § | W Afew E fw ag faw
AT T T AT & wHE
& qW W9 | gl WY W W AR
WY W1 @@ ¥ R qgi I 4
feard f gwr Io1 ¥ wifgq T @
¥aww w0 aifgd 1 qmr S
@I g, SRl 9« IF 7 FAE A4
¥qT & W9 I3T T qHA &

Mo TW ANET afgar © ww
ST & f 3w & e gl e &
W E | WIF GWT I q g™
@I . . .

R WY . §OFT Ha99 qg
e fr & o W g oS WY T
IS | .

WMo TR wAYT Wfggr: 377
ITH WOFT i { fear w@rg L. .

werw Wi . f 93 FT FFA
% 99 % 542 7 @ W A& A
FFRI 1 W9 A IfgE aIT ITIAT
R @ i g d T A
43 w71 § fr JAifew Hifor o & v
FTAE § 97 FER A1 g7 )

3906
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To T ANEL wifgay . 5=+l
Afew 37 § A1 w9 377 A AR AW
77 ¥ AR HW AT a3 OO FE
X E\qF gE B FEA FT W Tod@M
Aol g

TR NEAW : THHT w@TT AT Fg
g TaFad

=Y Ho Hiv FAW : WeH AZIA . .

qETNH WIIW - OF qH FAT G
IR 8T AW AE AL AR L.

Y ®o Yo TAWT : WY ATAT A
€1 o Wy A A& oqar
L4

I WA AT WO

T a1

st ®o Alo @il : & gmow
T TG FET AT F

oW WERT  § gA R E | A
Y a1 7 ¥ 71 FYE 17 A a8y
%\ TF FW @ gar § A @ oy
a8 7 gAT , TW AR A w0

st ®o WYo qANT : & HTy=YT T
FW & fag 7&f FT @I E 1 & FFAr
g &5 w0 sidr @y Afww & o
QAR FA A4 ITEaT § 1 & wwr
& 376(1) Y &TH ATHET FAT
qrge g 3@ ¥ faar g ...

It says:

“A point of order shall relate to
the interpretation or enforce-
ment of these rules or such
Articles of the Constitution as
regulate the business of the
House and shall raise a ques-
tion which is within the co-
gnizance of the Speaker.”
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I woulq also invite your kind atten-
tion to Rule 187 which clearly says:

“A member may, with the previous
permission of the Speaker, call
the attention of a Minister to
any matter of urgent public
importance and the Minister
may make a brief state-
ment...."”

Now, Sir, my submission is only this.
I gave the calling atention notice not
only today but even yesterday on g
particular matter which purely con-
cerns the Central Government, that is
regarding the hunger-strike of 40000
Audit employees protesting against the
non-recognition of their Union. You
have given some interpretation to it
and on the basis of that interpretation,
you have rejected it.

Sir, my point of order relates to the
interpretation or the enforcement of
these rules. Yesterday, about the tex-
tile workers' strike, we argued that
there might be 50 per cent responsibi-
lity belonging to the State Govern-
ment, But here 40,000 Audit employees
throughout the country are on hunger-
strike today because they cannot ven-
tilate their grievances against the
tyranny of the Comptroller and Audi-
tor Genera] who enjoy a certain pri-
vilege under the Constitution, Here,
the Minister does not make any state-
ment. My point of order is whether
this calling attention notice to a matter
of public importance which is purely
within the purview of the Central Go-
ernment can be rejected like this and
whether I should be given a chance to
explain the reasons as to why it is a
Central mattcr, it is a matter of public
importance, and that the Minister
should make a statement on it.

Mr. Speaker: After all this, we again
come to the same position. Supposing
1 have rejected a -calling attention
notice and that the ground on which
I have rejected it does not seem {o be
satisfactory to the hon. Member, the
question is whether he can raise it
here or not, That is the only question.
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Shri S. M. Banerjee: We do not know
the grounds. Today, 40,000 Audit em-
ployees are on hunger-strike.

Mr. Speaker: The grounds are not
given, they are never given. If he has
any objection, he can come to me and
say what he has to say. I can consider
what he has said already or he might
send it to me in writing. That is all.

Shri S. M, Banerjee: There is no
sitting tomorrow or the day after. How
can it be done? A little intervention
on the part of the Minister can save
the situation.

Mr. Speaker: Even today I can con-
sider it. I would not postpone it to
Tuesday.

Shri S. M. Banerjee: I request you
kindly to ask the Minister to make a
statement on this.

Mr. Speaker:
him....

Y gEN WX wHATT  (390)
TERATGRANE G g | @ &
TR TF TF eI ET Y &, qreATay
@7 @ ame qw i afrferfs gt
23T ¥ ¥ F wAT Q7 NfeF £ sy
& 5w Fg frar s d fx 7z oo
ol w1 e g 39 g agr A
T 9 AT # vy A g fE
g9 9T 997 AT A5G A& § |

&t fema qzwraw  (FeaI)
T o & 9390 FoFEAEY N

Shri Nath Paj (Rajapur): When do
you want a discussion to be taken up
-on the question of recognition of the
union of audit employees? We do
not want to embarrass you by chal-
lenging your ruling. You also some-
times have to help in a matter like
this. The matter is within the pur-
view of the Union Government.
‘These are Union Government em-
plovees; they have a grievance.
The Government can be persuaded to
make a statement as to why, even
after six years—after this gtrike—it
has been hanging fire. I do not think
that this is unwarranted.

2638(Ai) LS—8.

I might agree with
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& gER ST wGAE : T {7 A7 G
g

&t vy famd : gow wEew, &
o ©F i wgT TR E fF wwTEew
i Y G gIATT AT & SRV
©: F SgA T AT #Y wrmar wy
g frar @ o491 1 99 ¥ AR [R-
HIT 7 Fg7 {5 39 w1 wrAer T €
qE | qER AT FT T A A A
wr 1 fRT e 1963 ¥ mfee s
§ ag gama fer f5 we gfe &
A # qedieft nft @Y At € strnft
Ffrer ¥ 50 gt W oY e
far, st &« For wfgd ar
fe 59 & araeE ff 7 @ 99 A
arer faeft aoq gufas @ @
FT9 9T 1w foar 1 gw fod g
a&dr g o 7l wgew @ F @l #
wF e § |

Mo mm mmﬁ%

T H g T 7 a3 #1 faar

wEaR AR ;Y W) I qIH
R 9T F |

To W wAGCHTED : TF T
FE qq W Ag W qne fE
oY faarfast & wrew sgaeqT T@AT
forg w1 3o § 1 gT faufar & fa,
R Y & W @Y 18 T awd
T, % I e § wege waed | fa
9 T @ § 1 Ay far ofr 95w
% waeqr FO9 @A F A9 TRET
sEqer, ITEA TG & | I F wAAT
o ¢ 78 | @l o= f gfiawna
¥ ST T AT AT & ag 'S §
I qF 78 F gt | 37 A frmw
fear wmrm, @ a7 & @i fear 0w
qNF F1 B F, AT g A g A
@ iq ¥ o feafq & ag v a9y
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[sre T wANgR afgm]

faarcofia &) rar & fs Far fmft wogafi;
FY a1 THITT 7Y, T Y, ey
& grel #Y AR FwreA FTEw g
ag wor ¥ agi I A § 1 ¥y,
¥ o aF faely 93w w7 A wd) fa
T o 5 | R W e HY W qgh
8 W oW . . .

WA KT © AT AW I TR
¥qITA ) AT ES TEY | g QY
A AT Y T IR wAT oY
5 GTEY | WY AT gF THA AT 5
X T QAT | qg Fofas Gewr
& 5 o Qar Twe @ A1 fE R @
AR A # arE F 1% 1 A g
WY J T frar § ag e @
Fifagy Trawr ar W 9w ¥ w9 A
R Ay fradY qacerr §ar &
qA 9 ¥ 9 T HIX FFAL GIGATT H1
AT 92T | MY g9 F gw ay ght
o X Terr @ frar A owg
oo Ag faar
12.18 hra.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE INSTRUMENTA-
TION Lrwvrtep, KoTA, ETC.

The Minister of Industry (Shri
D. Sanjivayya): I beg to lay on the
Table a copy each of the following
papers: —

(1) (i) Annual Report of the Ins-
trumentation Limited, Kota
for the year 1964-65 along
with the Audited Accounts
and the Comments of the
Comptroller and Auditor
General thereon under
sub-section (1) of section
619A of the Companies
Act, 1956,

(ii) Review by the Govern-
ment on the working of the
above Company.

[Placed in Library. See No. LT-

5683 /66].
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(2) (i) Annual Report of the
Nationa] Small Industries
Corporation Limited, New .
Delhi for the year 1964-65
along with the Audited
Accounts ang the Comw-
ments of the Comptroller
and Auditor General there-
on under sub-section (1) of
section 619 of the Compa-
nies Act, 1956.

(ii) Review by the Govern-
ment on the working of the
above Company.

[Placed in Library. See No. LT-
5684/66].

(3) (i) Annual Report of the
Forest Industries (Travan-
core) Limited, Alwaye for
the year endeq 31st March,
1965 along with the Audited
Accounts and the Com-
ments of the Comptroller
and Auditor General there-
on under sub-section (3) of
section 619A of the Com-
panies Act 1956 read with
clause (c) (iv) of the Pro-
clamation dated the 24th
March 1965 issueq by the
Vice-President discharging
the functions of the Presi-
dent in relation to the State

of Kerala.
(ii) Review by the Govern-
ment ot Kerala on the

working of the above Com-
pany.

[Placed in Library. See No. LT-
.b685/66}.

(4) A copy each of the following
papers under sub-section (2)
of section 16 of the Tariff
Commission Act, 1951:—

(i) Report (1963) of the Tariff
Commission on ‘Fair selling
prices of rafety matches.’

(ii) Government Resolution No.
37(1) /64-L.Ind.(TI)  dated
the 27th November, 1983,
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(iii) Statement explaining the
reasons why the documents
mentioned at (i) and (ii)
above could not be laid on
the Table within the period
prescribed under {the safid
section.

[Placed in Library. See No, LT-
5686 /66].

Accounts oF THE Comr Boarp, ERNA-
KULAM, FOR THE YEAR 1964-65 AND
AupIT REPORT THEREON,

The Minister of Commerce (Shri
Manubhaj Shah): I beg to lay on the
Table a copy of the certified Accounts
of the Coir Board, Ernakulam, for
the year 1964-65 and Audit Report
thereon under sub-section (4) of sec-
tion 17 of the Coir Industry Act,
1953. [Placed in Library. See No.
LT-5687/66].

CoAL MINES (CONSERVATION AND
SareTy) Act, 1952, ETC.

The Minister of Mines and Metals
(Shri S. K. Dey): I beg to lay on
the Table—

(1) A copy each of the following
Notifications under sub-sec-
tion (4) of section 17 of the
Coal Mineg (Conservation
and Safety) Act, 1052:—

(i) The Coa] Mines (Conserva-
tion and Safety) (Second
Amendment) Rules, 1965
published in Notification
No. G.SR. 4 in Gazette of
India dated the 1st Janu~
ary, 1966.

(if) The Coal Mines (Conserva-
tion and Safety) Amendment
Rules, 1966 published in Noti-
flcation No. G.S.R. 57 in
Gazette of India dateq the
8th January, 1966.

[Placed in Library. See No. LT-
3688/66].
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(2) (i) Annual Report of the Ney-
veli Lignite Corporation
Limited for the year 1964-
65 along with the Audited
Accounts and the Com-
ments of the Comptroller
and Auditor General there-
on under sub-section (1)
aof section 619A of the
Companies Act, 1956.

(ii) Review by the Govern-
ment on the working of the
above Company.

[Placed in Library. See No, LT-
5689/66].

(3) (i) Annual Report of the
Manganese Ore (India)
Limited, Nagpur for the

year 1964-65 along with the
Audited Accounts and the
Comments of the Comptrol-
ler and Auditor General
thereon under sub-section
(1) of section 619A of the
Companies Act, 1956.

(ii) Review by the Government
on the working of the above

Company.
[Placed in Library. See No, LT-
5690/66].
CENTRAL Si.K BOARD (AMENDMENT)

RuLrs, 1966.

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi): I
beg to lay on the Table a copy of the
Central Silk Board (Amendment)
Rules, 1966 published in Notification
No. G.S.R, 139 in Gazette of India
dated the 29th January, 1966 under
sub-section (3) of section 13 of the
Central Silk Board Act, 1948. [Placed
in Library. See No. LT-5691/66].

12.15 hrs.

REPORT OF PUBLIC ACCOUNTS
COMMITTEE

(ForTy-FOURTH REPORT)

Shri Morarka (Jhunjhunu): I beg to
present the Forty-fourth Report of the
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[Shri Morarka]

Public Accounts Committee, on Audit
Report (Civil) on Revenue Receipts,
1965, relating to Revenue Position,
Custemg and Union Excise Duties.

12.15} hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): With your

permission, Sir, I rise to announce that
Government Business in this House
for the week commencing 8th March,
1966, will consist of:—

(1) Further discussion on the Rail-
way Budget for 1966-67.

(2) Consideration
of:—

and passing

The Indian Tariff (Amendment)

Bill, 1966,

The Delhi Land Reforms
(Amendment) Bill, 1966.
The Imports and Exports
(Control) Amendment Bill,

1966.
The Armed Forces (Special

Powers) Amendment Bill,
1966.

(3) General Discussion on the
General Budget for 1966-67.

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I at the outset appeal to
you in all earnestness that so far as
the general discussion of the General
Budget is concerned, you may kindly
ensure that the discussion starts in
this House first and not in the other
place? Last year, if 1 remember
aright,..........

Mr. Speaker: That is right. I agree
with him. Now, he may go on to his
second point.

Shri Hari Vishnu Kamath: The se-
cond point is a cognate one, connect-
ed with that. I had raised it last
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year also, and you were pleased ®

say at that time that the matter
could not be pursued....

Mr. Speaker: In connection with
the first point, I may say that the
Government might kindly see that the
budget discussion starts here first.

Shri Satya Narayan Sinha:
is how we have arranged.

That

Shri Hari Vishnu Kamath: We do
not know what he is going to say
there. So far so good, and we are
happy.

The second one relates to the is-
sue which I had raised last year and
which you were pleased to consider
but could not pursue to a successful
denoucment or conclusion, because
you said that there was not suffici-
ent time; therefore, 1 wrote to you
in November last about the matter,
so as to give you enough time to con
sider the matter, and do the needful.
Now, 1 would not like to take the time
of the House but only invite your
attention and the attention of the
House to article 113 of the Constitu-
tion. ...

Mr. Speaker:
there, ...

The Ministries are

Shri Harl Vishnu Kamath: That
is a comparalively minor matter. My
point is that under article 113 (2),
the House is emplowered to discuss
al] the budget estimates that are
placed before Parliament. The bud-
get estima'es have now been placed
before Parliament, and what could
not be done last year, I hope, would
be done this year, it being the last
vear of the Third Lok Sabha more
or less, unless something unforeseen
happens; and I am sure that you,
Sir, no less than my hon. colleagues
on both sides of the House, are an-
xious to ensure that the Third Lok
Sabha which bids fair to become
historic in more ways than one, and
which has gone far enough in laying
down valuable traditions and has
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established salutary practices and con-
ventions will go even further and see
to it that the powers conferred on the
Lok Sabha by the Constitution are
duly exercised by the Lok Sabha.

The issue that I had raised last
Yyear was that you had constituted a
committee, I suppose in 1964, if 1
remember aright, a committee of
three, a three-man committee, under
the chairmanship of the Deputy-
Speaker, to examine the budget es-
timates of the Lok Sabha or the
Demands on account of the Lok
Sabha; that was the practice that
was agreed to by the entire House;
in the absence of or for want of
something better which the House
could consider or find to be practi-
cable, this was agreed to.

But T had raised the other point
then, an equally important point,
namely, that the budget estimates on
account of Rajya Sabha which under
article 113 of the Constitution can
be and should be discussed by the
Lok Sabha and must be voted by
the Lok Sabha under article 113(2)
should also be considered by the
committee, if not by the whole
House, and I hope that the three-
man committee appointed by you
will this year be able to go into
and scrutinise the Demands on ac-
count of Rajya Sabha and be able to
place their report for perusa]l be-
fore any Member who wantg to have
access to the report.

I would say one more word before
I close....

Mr. Speaker; I am afraid that
that is much too late again.

Shri Hari Vishnu Kamath: I wrote
to you in November.

Mr. Speaker: Now he is raising
that point. I had appointed that
Committee again for thig year, be-
cause that had to be done before the
Budget estimates were framed. That
Committee hag sone into all  those
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estimates, because those estimates
had to be sent for inclusion in the
general budget provisions. :

So far as the Rajya Sabha is con-
cerned, again and ggain I have said
that it would be very difficult for
me now, just at this time, to do it.
If the House allows me to just have
this last year also pass by, probably
new conventions might be establish-
ed later....

Shri Hari Vishnu Kamath: I am
grateful to you for your guidance
and advice....

Mr. Speaker: The new Parliament
might have new conventions....

Shri Hari Vishnu Kamth: Why
not under your aegis. Before I close,
I would make a request to you not
to treat it as a personal matter. It
is not a persona] matter in the
sense of the Rajya Sabha Chairman
being allergic to it. We are not cast-
ing any reflection or aspersion on the
Chairman or on the Rajya Sabha.
It is a constitutional obligation of
this House. How can we, having taken
our oath of loyalty to the Comstitu-
tion, voluntary forgo the right.

Mr. Speaker: We will see. 1 will
put it to the House when the time
comes. If the House wants to ex-
amine it, they might do it.

Shri Hari Vishnu Kamath: Because
last year, you-gave us the impression
—I may be mistaken—that the
Rajya Sabha Chairman was not wil-
ling ....

Mr. Speaker: I
so many words.

did not say it in

Shri Hari Vishnu Kamth: ....was
not wholly agreeable. I wonder
why he should take it in that light.
1 fail to understand him.

Mr. Speaker; We should not critl-
cise the Chairman.
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Shyj Hari Vishnu Kamath: I am
not criticising. It this is criticism,
1 fail to understand what you could
say about other things we say in this
House.

Mr, Speaker: May I make a re-
quest? Let him hear me for just one
minute.

I have said that I will put all
these things before the House. It is
the privilege of the House; certainly
nobody can deny it. f the House
feels that it must examine it, the
House might examine it. So I will
leave it to the House. Whatever the
House decides will prevail. The
House would decide whatever it thinks
proper.

Shri Hari Vishnu Kamath: There
is bne point for clarification. I wrote
to you on 24th November about this

matter when the estimaltes were
being prepared, not finalised, and
then you gave me to understand

that this request of mine would be
considered. Now you say it is too
late.... ..

Mr. Speaker: That was so far as
my committee was concerned. I said
I ‘wil] place it before the House and
the House might do whatever it
likes.

Shri Hari Vishnn Kamath: If they
are already finalised by the Commit-
tee and then you would place it be-
fore the House....

Mr. Speaker: The House can dis-

cuss it.

Shri Hari Vishnu Kamath: It i
good. 1 am glad you are conceding
the right of the House.

Mr. Speaker: No,' no. It is the
House’s privilege to c¢xamine. 1 can
not preclude the House from doing
it it the House so wishes.

Shri Hari Vishnu Kamath: You
have recognised th. House's right.
1 hope we will exercise it
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Mr. Speaker: I will put my ownm
point of view. The House can come
to its own decision.

Shri Hari Vishnu Kamath: I hope
the House will not fail the Constitu-
tion.

g w7 wE
eI AEWEY, . . .

o AEET ¢ qga qEEl ¥
Ffgd |

ot v w7 wgETy : § aga 9w
FEAT | TAX ITAT qvay TgF &)

(%amg):

A AGIRT, HY F eqH O
i fued ¥vm o weft ageT ¥ qua &
g mreaTa fuan ar fy g7 A9y qegRi
1 faw Tga & aFw 1 afew a®
3q@ ¥ a1 § fr &7 aT w fear gan
STYETET S FHY TF QI TG AT WK
Fadr ==t 9T g T 1 gE & qer
a7 fagdt a1 A& 787 ¥ fF gy
AT AT Y AAGT &, A F IAFT g
3T @ g, faaw a ¥ w15 faum
T R Fr§ 197 T @, 9AT wga
Afews ¥ HIS AT A &F AN FALN
faadt &, IaeT WY svATEA fuar qr
fr g fa=iT &4 A} fagas «dw,
MNagFaas AT AT g !
Shri Buta Singh (Moga): Biri

should not be permitted to be bro-
ught in this House.

Mr. Speaker: We can discuss
everything; we may not do anything.

st ®o WYo ¥l (FTAYR) : F
HAY HEYET FT SATA HTYSH AT HTHqY
AT J1gan g 5 Ar-mfeforas seam
X firer wy fomdr ot #7 o av fow @
agg Wt gF @ I o, I 9 T
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Tg9 WY 0% FT T AN A ag FaeTEw
foreti AV gy forll & o & wvar
#oar | @ vgeed fad A g E Y,
3z faell & WY o1 wrw e g T g
N FAT fasdl  F o o gwelt H,
qfare § o AT e g AT g |
|F garay fqafar sy § o
faie o #1679 @ & T qar
Fad gl ¥ A & ag frdgw Few
f swrrarga ag fua 7 5 wrgAfwaw
fasrg & g9 9T ag foar st o
# g ¥ fadgq FAT T g, W9
T wgreg ¥ #¢ fF Q&2 ar g |
TEE F G T 9 STGHT TAT AT
q ®rRAq faar T=7 S, @ A I
Fg [F AT gR § W U g9 g AT
Tifer arfs T9F FAT TRIT &rE
fama & a%

oty Fa% (W77 : F7d FATEFTL
afafy % ag qa g @ f5 7 707
faar8l ¥ gATaT TR THE F
o T [ g AW § T A faar
rgm 1 I faq gua W fafed
ZUT 9T | ®T TAT AT & Hal ARET
F7 drgor & fai qoe wod wvoang §
feam smam @ & 7z faea @0
argat § f& waT g7 tadaEt ¥
germaas Agr g a1 3q fadawl
STz 9T QT wEt w far ST AR
AT qF<7 WY ATq WE JT )

ot gzt g : weaw oY, a@ A
qF BT €@ w7 wy § fF g A §
qifFea & a9 ot gurd wors gk }
TEF FACT®T q9T T Rl 9
&N A A Ay 3 e 1 FE
T ¥ NT dAOF ATHT ¥ A A
araTa i ¥ 97 q7 B T
oy frar &, fedy & oy g Y f,
agaam A ¥ fag, T . .,
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weq AT ATTHT F14 [0
IR ...

Mz feg : & e g fow
qiferariie ¥ Y wrearga frarena .

weIH AERY : §@ 3 a1 Wy
ag 93 f 1 g9 F gAw Ff
HYA AT [ VGW AT FTATE) §) forad
g I gE A FT A AfFAT
| W Ty ST At agt g adt
& |Far |

stz fag & 5 Wi ¥
AT FHT & 77F H G §
g ard & gur al | .,

oeE qgRS ¢ s SFIWEIT

TEAT |

=1 gEmdR qret  (fawdiz) o
weqel HRIed, Ry afufy ay fane
WT QI AT F SET G UG | FA
SO WA AT AT 200 F FAGT FEY
qIEl F gEAEMI AT TY dEry ¥
wega f&yr o & | @7 W §F a@
91 2§ @ A | T e
3qT T T§T FY aTadr ST oGy g ?
At & =mgan ¢ 5 ove gatg § e
afafa ¥ foE v 9=7 fq=re fwar
EICI|

Shri Sivamurthi Swamy (Koppal):
I wunt to enquire from the Gov-
crnment whether they are going to
place before the House the Fourth
Plan and have a discussion on it be-
farec the general discussion on the
Buidge:. It ig better to have a dis~
cussion on the Fourth Plan before
having a discussion on the General
Budget.

s qM (weR) A, wT
wHET & T F qgT 9T T4 o o1 I
3w waE F fd ¢F agergw
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[* 4]

" A foeE ¢ ) 39 F @fwm &
oL Y frgTee s WX frgase
e & AP & faq awdfas |
gagaq 70 9% & AR o ¥ g wg
gfF 67 F1 A wfEady CEEwA
R T & T 9% a9 AT AwT
FEr A1 FeaTe F7 orar w1 9@ 9T qg"
T @z waeaF § aAifw dfafwnT
A 7 g dfrss @ 21 Wi
7g fR 39 au7 4 gy & @) I
wgea faegw wura g s |

o T AANET WA (FégmarR):
qETT WERA, 939 fAq1 FY @Emay
gz f67 193 fraw % ag &
AT ¥ qF T OF q89 3T Y FA AT |
oY aF WA 931 F AT § IFw
grrg § A1 oY qarraTE I w@)
faem & 1 I gAT AT v F Y AW
7g QT oY g @ & 5 o aore &
&1 s g G agEl A ar |l
T awAT @ | A g i oqF
T qg T A @ R @ b
A frast T8 & | 9T ¥ I9 qv
@ g AT AT & R s & A A
¥ 7 A4 & 1 % Fgat g B At
qTX & | W W o @ A §
FIA F AT AGL {@ AT Y
A AT FATEATR & B Qrar Iy Fararar
AR At o @ & w1 gEfEg
Tg TGT WY BA ¥@RC qifw 78
Gt @ oy 5 e ¥ W few

Fga & 7K v W @ W feewr
wex E?
oY Yo fwo aifem  (qmmwmer)

o Wiy, wifcatfedt wy ofar
e ¥ FiEEE § N I
gfqat & g€ & a3 faerft 78 &1 e
gz @y faafaal @ )
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freft § 1 T & ag fi fra g
& afar Wegamm o frar s
o a1 g1 @, faw @y a1 wfaaas
fear aqn, afem welY o far & =i
A FHE wewgz gf | 6 WA Y
W, I weAY i oft 2 Y ) Afew
gt aiarRE Wy
T W A wAg A o &
SITAAT =rgaT § f ag faer 7= ol ?

st wo Ho mat (aw) : dww=
wudl 3 R oT W awTr fEwik
e arfge |

Shri Warior (Trichur): The Lea-
der of the House was pleased to say
that he would get a reply from the
government 'of Madrag about Mr.
Umanath being permitted to be pre-
sent in this House. We should get
a reply from him.

Shri D. C. Sharma (Gurdaspur):
We were discussing the Banaras
Hindu University Bill and the dis-
cussion wag suspended when we
were very much near passing that
Bill. May I know when it will be
taken up again and passed? The
more the delay, the greater will be
the trouble; we are always in for
trouble in that place and I feel that
the Bil] will put an end to some of
the problems which are facing us.
Therefore, I would like to know from
the hon. Leader of the House when
that Bill would be taken up.

seelt T @ (W)
wersy wEweE, gAIe W waw # 1€y
Ty At FTOMT Fwr § Afww awi
g worgdy 7 fawet & @t & ag @A
atgdt § fF a8 N frdas 59 a5
s ? ozt v ¥ oI & wmer
wfew

ot we veraw feg o, e
QI IFY TG § AR I H grEaR
qT ¥o #Megdqr 1 W, I L FT
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TF & wraTe & f my o € fF gawr
¥ 2139 % ag faew? geavmw w@T uy
QT & W 39 FT 0F *07 7 ¢ %
<9 A & T @F Grgatags fawiw
T g e &F @F Jeel gw
a1 ¥fer AT armr f feht ol
Y Fofda 7t 47 & 1 woft gw 3
Tt i aRw et ww & g A
AT 4T [T IT AR & Y gw A IW
T H TG Y | o T gw | gav e
awt ffer geng @ wv <w ¥ 77 fiw
Jor Y S | wEATTEE ded ®
T & ST I ag g1aT § v wrEw
fazr Y greyw ¥ uF am ffq o
RIGEEARE (R i O UG I i (R A
feniza ot ma F+1 & | Nsw N®
€1 qew ¥ |rg o gAY o gf R
71T A Tgw It Tar § 9w fgwa
@ WY oY 8, 10 W2 #Y FY Y
F1¢ oY w77 T Y 7 forar oy fad
FrEATIAT dzd ) A A € F &
ga ot 1092 &7 ol At & 9w
wHr 1 A% 7T F F fAq & gEe
¥ § | gw ux & whEr @1 i
S | oHE &) wfT w1 33 FT A
T IF FW & QU FAA ..

wt wtha waeq : A fafow o=
Lcac |

it gfe fawoy e faedr dww 3
Y i HY gH A3 F 1 (gETenw)

Y g roqw fag : oo X A
BT @ Fg g AR gEwarfrTa g fw
ufRaTe #1 W @ 43T |

Mr. Speaker: We have already said
that we would not sit on Saturdays.

«t weq Avoraw fag - q@ F wemEr
Sy AN @A fr gw
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7g 3 fran @ fx femiea o= ve @it
N gH 6 I &% A37 | (¥TTew)

StaT & A g wvY @R § fao
qH oW fagaT g8 9Fw § @FY muv
faft o7g & gwg faaa o @ q| 97
A @Al 97 Sifs A aeet ¥
o1 § 3g 9T T7gW I K F.% 5
EY g WX gW I @ AT | WfgA
war § X 937 W srzAfnasw ded F1
A9 g7 ¥ 1@ ¥ w7 s fad w0y
?Y €T gisw & uw frme fofy ow ow
FUATE AR M F @7 § gw 1€ Ger
T F AT G E

Ry T FTHY F1 90 FI ¥ fou
wfraiT &1 43 w¥ wifs zizw fae
T AT TG WG F1 BAAT FIAT & AT
B9 FY F.99T T & | §fF 07 qwe
dwa § M za ¥ g fafaer Y fente
ot & MT s femwna w7 a9
fenizm & o gw A oy fiw Aw
FT gFa § frdT 18 av ot qgE &<
a5y § W =1EAT 2 3% 39 o feeaw
T gEa § zafau oY gw 3 @ 2z
HWw T 7@ F SYUF FA F1 GaEr 7@
frar & 1 wife i o o gz =
AT & | TR mwonmar fafes ded
F1E o7 A €3 ama fadr 7
fafaeedt & @ a0FC @@t @ g,
& & &Y g A 9T 98 @ gsae
#t 9wy g1, SxFT TR FY a1 g av
s A ofY 2

Shri Surendranath Dwivedy (Ken-
drapara): Will the hon. Minister

reply to all the points raised.,..
(Interruptions),
Mr. Speaker: He says that all

these things can be discussed at the
Business Advisory Committee meet-
ing—whether we can find time and
arrange for the discussion of these
miscellaneous items.
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Dr. M. S. Aney (Nagpur): I want
to make one suggestion. It the
question is that the House should
sit up to 6 o'clock for some days,
‘then I would ask for an undertaking
from the Leader of the House that
he will keep the quorum in the
“House.

Shri Satya Narayan Sinha; I think
after 5 o’clock nobody would ask
for quorum.

Dr. M. S. Aney: 1 would ask for
quorum; you must keep the quorum
in the House. Do not depend upon
anybody not to raise the quorum.
AInterruption),

Mr, Speaker: Order, order. Let us
hear the Minister now .

Shri Satya Narayan Sinha: So far
as Shri Kamath's point is concern-
ed,—that we should have the general
discussion of the general budget first
in this House—we have already de-
cided, and according to the pro-
gramme which we are thinking, we
will have an opportunity to have the
general discussion here, before it i3
discussed in the other House.

Particularly, we have requested
the Railway Minister, and he has
agreed,—and your approval has also
been taken, because this was sug-
gested by some of the leaders of the
Opposition—that instead  of taking
the railway demands first, let us
take the general discussion of  the
general budget first, and then we
shall take up (he railway demands,
bocause, it becomes stale after the
presenlation of the general budget—
u long delay of 15 days is there.
Therefore, we will have it earlier.
"n any case, it will serve both  the
purposes: we will have the general
discussion earlier and we will also
have ihe discussion here before
Rajrn Sabha takes it up.

About the supplementary demands
immediately ‘ after the general dis-
cussion, the supplementary demands
will be taken up
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ot e Arow fag ;o AT
frwa ma 1 g7 37 gx AT AT RT F
fagdr &

WEes FrEzq WX qq I ¥ W
ECE S

If you have time, then you cam
take it up.

Shri Maurya: It is a constitution-
al obligation; it must be taken up
and discussed. It is an important
matter. (Interruption).

Mr. Speaker: Order, order. He said
that he will discuss it, if there is time.

oft fra Arraw (1Y) ;w7 &
faafad & & ox gam A srgar g
1z mw frsr: i & By g Afads
faf wezv gt w0l T30 70 qeT aArT §
& mrae w1 g fifieer fremze
FERCTAT 070 Hir 1T A7 ZCHAAT
agt graa i a1 @ (gECeaw)

Mr. Speaker: What is
on? Order, order.

this going

Shri Satya Narayan S8inha: About
the point made by Shri Warior, in re-
grad to Shri Umanath, we think that
we will make some statement on
Tuesday, as 1 have promised.

The Minister of Education (Shri M.
C. Chagla): My hon. friend Shri D.
C. Sharma asked about the Banaras
Hindu University Bill. I have already
spoken to my hon, friend the Lea-
der of the House that he should give
top priority to it. It depends upon the
financia] business, etc., and I am sure
he will be able to find some time when
we can discuss the Bill here. (Inter-
ruption).

Mr. Speaker: Order, order.

Shri D. C. Sharma; I would request
Shri Satya Narayan Sinha to invite
Shri Sheo Narain to become a Minister
without Portfolio!
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ot eeq areaw fag ;g fawgw
FAT A | Ty o T@r ag o §F
04, arq #fede fafred 8 wx &
[T FE I 03 A8 @A)

[ |
12.39 hrs,

STATEMENT RE. INDO-PAKISTAN
MINISTERIAL MEETING AT
RAWALPINDI

The Minister of External Affairs
(Shri Swaran Singh): As the House
is aware, the Tashkent Declaration
provides for various measures to be
taken and various issues to be discus-
sed between India and Pakistan. Both
sides have been taking action in ful-
filment of some provisions of the
Decclaration, notably Articles II, v
and VII. which relate to the with-
drawal and disengagement of forces,
the restoration of normal diplomatic
relations, and the exchange of priso-
ncrs. There has also been partial pro-
gress, in respect of the restoration of
communications envisaged in Article
VI, as also under Article 1V, which
calls for the discourigement of
propaganda directed ngainst the other
country. However, for further progress
in pursuance of the Tashkent Declara-
tion numecroug other issues of imme-
diate ag well as of leng-lerm impor-
‘tance need to be settled and as a result
of exchanges between the two Gov-
‘errments it was decided that to this
end a meeting be held at Ministers
level betwe~n the two sides at Rawal-
‘pindi on March Ist and 2nd.

Accordingly, the Indian Minis'ers
of External Affairs, of Transport,
Aviation, Shipping and Tourism, and
-of Commerce, accompanied by seve-
‘ra]l advisers, had a brief formal open-
ing meeting with the Ministers of
Foreign Affairs, of Commerce and of
-Communicetions of the Government
-of Pakistan and their advisers on the
morning of 1st March. Thereafter
‘many meetings, formal and informal
at Ministerial and official level, were
theld and a joint communique was is-
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sued on the evening of 2-3-1966. 1
place on the Table of the House a
copy of the communique. [Placed in
Library. See No. LT-5692(66).

As stated in the Communique,
the talks in Rawalpindi were of an
exploratory nature and led to use-
ful exchange of views. During their
exchanges with the Pakistan Govern-
ment preparatory to the Conference,
the Government of India had sug-
gested that it be held to consider fur-
ther steps towards the implementation
of the Tashkent Declaration. The
Government of India had added that,
in particular, discussions take place
on the questions of restoration of trade
economic relations and communica-
tions and the property and assets
taken over by either side. The Gove-
rnment of Pakistan had proposed that
Ministerial meeting should discuss six
additional items which were briefly,
according to them, the dispute over
Jammu and Kashmir, the reduction
of armed forces following selllement
of the Kashmir dispute, the creation
of conditions preventing the exodus
of pcople, the so-called evictions, the
Farakka Barrage and the implemen-
tation of existing agreements.

Eventually it was agreed that the
meeting iake place without any
agenda, each side naturally being free
to raise whatever issurs it wished to.
At the discussions held on March 1st
and 2nd, cach side explained to the
other at length which issues they felt
could mos! appropriately and useful-
ly be discussed at this stage to achie-
ve the purposes of the Tashkent De-
claration. The Pakistan Delegation
high-lighted the question of XKa.:hmir,
which they appeared to consider as
the roo! cause of all othcr Indo-Pak-
istan issues and which had to be
tackled if progress were to be achiev-
ed in improving Indo-Pakistan rela-
tions. The Indian delegation reitera-
ted the Government of India’s views
on the Kashmir question and explain-
ed that, as no useful purpose could
be served by discussing it, the Con-
ference should proceed to complete
the normalisa‘ion of relations in the
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[Shri Swaran Singh]

fields disturbed by the conflict and
alsg take up some other major issues,
the solution of which would lead to
a better understanding between the
two Governments and greater good-
will between the twg peoples. We
pointed out that the significance of
the Tashkent Declaration was that on
the one hand the two sides would
not resort to force but would settle
their differences by peaceful means,
and on the other, they would proceed
with the settlement of various indi-
vidual issues even though on some
other issues their positions might re-
main far apart.

Both sides reaffirmed their resolve
to adhere to the terms of the Tash-
kent Declaration and to discharge
their obligations under the Declaration
and, having exchanged views on the
approach which each considered would
best further this cause, decided to
meet again at a later date.

Some hon. Members rose—

Shri Hem Barua (Gauhati): We
have given a call attention notice on
this,

Mr. Speaker: I do not think any
questions need be put at this stage. The
whole thing has been discussed during
the debate on the President’s Address.
Why should we spend time now?

Shri N. Sreekantan Nair (Quilon):
People are anxious because it has
come out in the press that Indian pro-
perty worth hundreds of crores of
rupees with Pakistan would not be
returned, whereas the property we
have, belonging to Pakistan, is very
little.

Shri Nath Pai (Rajapur): Is it fair
conclusion, after reading the state-
ment and the communique that were
issued after the conclusion of the talks
that very little progress is being
made in upholding what is called the
Tashkent spirit and practically a
dead-lock has been recached....

Shrimati Savitri Nigam
No, no. B

(Banda):
(R
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Shri Nath Pai: You are free to hold
a different view, Madam....and
only for the sake of public consump-
tion a sembalance of so-called pro-
gress is benig maintained? In view of
the fact that even such matters
of common interest like releasing the
property  impounded during the
the conflict, Pakistan has sternly and
persistently refused to discuss, where
do we stand, except the continuation
of the semblance that the talks are
going on?

Shri Swaran Singh: It is true, Sir,
that much progress could not be
made, during the discussions, about
the return of property. The fact that
we have agreed to mect again and to

discuss it further is the only report
that I can make,
Shri Hem Barua: Sir, Pakistan’s

Foreign Minister, Mr. Bhutto, has cx-
pressed satisfaction at the use of the
word “dispute” in the Joint Rawal-
pindi Communique. The Tashkent De-
claration tells ug that Kashmir was
discussed at Tashkent and each side
presented its respective point of view
at Tashkent. May I know, in that
context, what is the special reason on
account of which the Government
started discussing Kashmir again at
Rawalpindi before the ink on the
Tashkent Declaration could be dry?

Shri Swaran Singh: On this occa-
sion also when this matter was raised,
we on our gide reiterated the Indian
position on the question of Jammu
and Kashmir. On this question of the
use of the word “dispute”, if the hon.
Member studies the Joint communi-
que he will find that that is the state-
ment which was made by the Pakis-
tani delegation, and each side can
describe any matter ag a dispute. anb
side, therefore, reiterated their posi-
tion and further progress could not
be made. So the position of the
Government of India on thig question
of Jammu and Kashmir is exactly
the same what it was at the tin_xe of
the Tashkent Declaration.
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Shri Surendranath Dwivedy (Ken-
drapara): Why don't you say that it
is not a dispute?

Shri Hem Barua: Sir, my question
was very specific. Only two months
back you discussed Kashmir at Tash-
kent, and before the ink on the
Tashkent Declaration could be dry
why is it that you started discussing
Kashmir again at Rawalpindi and
they succeeded in introducing it as a
dispute?

Shri Swaran Singh: Sir, the hon.
Member is asking me as to why we
discussed Kashmir. On that I want to
make the position clear; we have
consistently adopted this attitude, that
on any matter that might be raised
by one side the other party should
not say “no” even to talking on that
point. It is quite another thing that
in the course of the talk you reite-
rate your position, but it will not be
correct just to say that we are not
going to lalk on any matter.

Shri Hem Barua: Is not Kashmir a
settled matter for us?

Shri H. N. Mukerjee (Calcutta
Central): Sir, I am sorry there was
not quicker progress at the meeting in
implementing the Tashkent decision,
but what I want to find out from the
Government is, we are rather disturb-
ed to find that Government is taking
up an attitude which is not objective,
which is something of an old mediev-
al conundrum as to how many angeis
could dance on the point of a needle.
and what I want to find out is, what
exactly do we mean when we say that

in regard to Kashmir we reiterated
our position? Today, the world
knows and we also know that the

question of Kashmir has got to be set-
tled at one point of time, sooner rather
than later, if our interests are to be
taken into consideration. It is neces-
sary, therefore, that whenever we
meet, particularly when there is the
Tashkent Declaration or the Tashkent
spirit of which we are making so much
we should only try to pursue it
Whenever we meet we should not

PHALGUNA 13, 1887 (SAKA) Ministerial Talks 3934

at Rawalpindi (Sit)

take up a purely abstract attitude.
When Pakistan says, and the world
knows and we also know, that we do
not have nearly half the Kashmir
area in our control, do we not envi-
sage a course of operation, slow but
sure, which will lead to a solution ot
the Kashmir question, or do we feel
that we'should flap our wings in the
air and do nothing to satisfy the peo-
ple? Do either one thing or the
other concretely. The Prime Minister
should say something about it to the
House, because from Pakistan reports
are emanating regarding their taking
on the Kashmir question g positive
stand on the agenda in a particular
way. I want to know whether we
want to tell the world and ourselves
that we shall always go and talk or
we shal] never discuss Kashmir and
it shall be hanging fire as long as we
can see in the future or we shall
try to settle the Kashmir question,
trying to satisfy our own position
which we say is right.

Shri Swaran Singh: If I may say
so, the hon. Member has given some
reasons why we should not say “no”
when they raise the question of
Kashmir. And this is what we  say.
When they raise the question of
Kashmir, we shal] say “we will not
refuse to talk about that issue”. But
that does not mean that if they con-
tinue to take a particular attitude on
Kashmir. .,

Shri Hem Barua: We thought Tash-
kent has settled Kashmir finally.

Shri Swaran Singh: ....we should
leave it at that. We have to consider
what should be the reply to that
attitude. Therefore, whereas we are
always prepared to have talks....

Shri Hem Barua: Why do you not
refuse to talk?

Shri Swaran Singh: ....if this
question or any other question is
raised, we have to talk consistently
with the stand which we have taken
on the main issue, namely that the
sovereignty of Jammu and Kashmir
is not negotiable.
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Shri N. Sreekantan Nair: May I
know whether it is or it is not a fact
that the question of Indian property
held by Pakistan was specifically
raised and that discussion was turned
down by Pakistan on the ground that
only afier the settlement of the
Kashmir question would they discuss
this matter?

Shri Swaran Singh: As I have men-
tioned in my opening statement, this
question was also suggested by the
Indian delegation for discussion, The
attitude of Pakistan was that there
should be some progress made on
another issue at the same time, and
they talked of simultaneity in discus-
sions. We pointed out that this atti-
tude is not correct. We have not
accepted the correctness of the Pakis-
tani stand and there the matter stands.

Mr. Speaker: Shri Tyagi.

Shri Shinkre (Marmagoa): I am
sorry to say that this Government
requires......

Mr. Speaker: Order, order.
called Shri Tyagi.
from one Group.

I have
Only one Member

Shri Shinkre: This is not a Group
matter. This is a matter which con-
cerns the whole couniry. I want to
know whether. ...

Mr. Speaker: I am sorry, I cannot
allow him,

Shri Shinkre: Only one remark.
Mr. Speaker: No, Sir.

oY amaiw fag (F3m7): o it
J wa-germe Afew 23 ...

woR wgEmc § 9y a A @
g

&Y 7] fomdy (1) : weww wg¥ew,
TF 9 & 96T Y A FY Aee g,
AR W 3w X geanE &
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Shri Tyagi (Dehra Dun): I am
afraid, I could not just follow the
view of the Government with regard
to not taking Kashmir to be a disputed
question, because I have felt that we
are the aggrieved party with regard
to Kashmir, and we have gone to the
United Nations because of aggression
by Pakistan. Are we not claiming
back from Pakistan the territory they
have illegally occupied? Have they
not violated our sovereignty? So the
real question is this. Because we are
not pressing it, the world will think
that we are not the aggrieved party
and Pakistan is already making capi-
tal of it.

Shri Shinkre:
Ram about it.

Ask Shri Jagjivan

Shri Tyagi: Pakistan was under
orders of the United Nations by the
Seccurity Council Resolution to vacate
the areas they have illegally occupied.
They have not vacated that area. Are
we not even insisting that they must
vacate the occupicd Kashmir area
which you say is an area over which
you have sovereign right?

Shri Swaran Singh: This is another
reason why we should never say
“No” when they talk of Jammu and
Kashmir.

Shri Tyagi: Why do you not take
the initiative in the matter?

Mr. Speaker: It is one thing to say
that we should never say “no” when-
ever Pakistan says that the Kashmir
question should be discussed, But the
other point, according to Shri Tyagi,
is that we should talk about the
occupied territory being given back
to us.

Shri Tyagi: We are shy of that.

Shri Swaran Singh: We are not shy
of that. If the hon. Member is
interested in the historical back-
ground, if he goes through the debate
which we had in the Security Coun-
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cil, we have consistently held the
view, as the hon. Member knows

Shri Tyagi: Not after Tashkent.
Shri Chagla has done it but since
Tashkent you have stopped it.

Shri Harish Chandra Mathur
(Jalore): I fully understand that you
cannot say “no” if Pakistan raises
the question of Kashmir., But may 1
know whether it is not a fact that
it is on the Kashmir question that
the whole thing has stalemated,
which is a complete negation of the
Tashkent spirit? Not only that,
Pakistan has gonec a step further.
Monitoring from their radio in East
Pakistan they have now said some-
thing about the Mizo revolt. They
are doing propaganda against India
all the world over, which is against
the Tashkent spirit. Only the other
day when certain questions were put
to the Defence Minister he said that
this was before the Tashkent Agree-
ment. Now, after the Tashkent
Agreement, Pakistan has not stale-
moated it but has completely violated
the Tashkent Agreement and has
carried prgpaganda against India,

Shri Swaran Singh: Any propa-
ganda that Pakistan carries on against
the Tashkent spirit and the letter of
the Tashkent Declaration will be a
serious violation of the Declaration,
and we will certainly lodge a very
strong protest against that. About the
specific issue of monitoring, I think
it is a matter which is being looked
into and if it is established it will be
a very serious violation and a very
serious act of interference in our
internal affairs, and as such some-
thing which we cannot tolerate.

o T RAET Sfgan (FRamR) :
Wt wgET F At W dxw ¥ 4R
argT WY wEeR D Ao arew A
g % amm 5 FTeT & njEer
qT A gE T gEdr W gE
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a2 fE sk w aflT v
& fad § gqwr dwT &1 w7 A DAY
amg o & feamr ¥ frwer @9a &1
Y R FWEA T oaga Faw @y
fs ag &7 wwa g 1 SEE CF QY
gt }fF ddT sERE wwEer
& w4 Q§T gAma g fF avr ag
AT AET T QT FEAT AT
Fwfiv = FE fgwr ¥ 7w oW
Y T8 TEF! TEAT & HEL G |
ar A e 3g ¥ fw T A wEEw
T At & faer e
F WEAT H TG BT AT
IEAT FHIL HEARL |

Shri Swaran Singh: This is a hypo-
thetical question. There is no ques-
tion of surrendering any part. We
have never taken that attitude. I do

not know why the hon. Member asks
that question.

o TR /AT wfgar: wege
e, & T ¥ wom @At <@
STATE |
Mr. Speaker:

surrendering of
answered.

To W WARY Sifgar: T &
g § AR ¥ SET A O g
yfraer wad &, Y 4% frover wa
g1

The question about
sovereignty was

weqw AgRY : 4E at agd R
qF &, TTo IR, WIGHT Qa7 ALY FgAT
fgd 1

oUW RAGT AMfgan : **feamy
g F & v w@d §1wR W
g ¥ sig dAvFi Fregr A )

wtaw wERg : oy W fae
fear w17 1

- **Expunged as ordered by the Chair.
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o T wANT ifgan : fwmr wg
A | o &Y femmr A7 QY Ay
faer g &, caw) dafq qargy ?

TN W qg @ R
o T AANZT Mifgan: Fgh qqT

w®REI F TE wET § A A QA
WO T Fgd & @ A

TR WA . W19 TS WY HEAT
wrgd &7
Shri Swaran Singh: I do not want
to add anything to what the learned
Doctor says, because I cannot beat
him in his vocabulary and it is not
my intention to use the same type of
expressions. But I want to say that,
in any talks, if the mentality, the
actual feeling or attitude of the hon.
Member is that you have to give up
the hope of persuading the other party
to accept your viewpoint, then what
is the meaning of the talks?

13 hrs.

st g W wgE™ (3Jr) @
TAFT NG F ARG N FfAE
qEf &1 FWAR F gEw ¥ W@ar
@A I 90 FET A A
g1 g9 § gf aml Fax M amat
uq aX AT aAr § IEF A
¥ g A W Aa@ ¥ fag g
g faargfs Sad sk #
Fr§ 99T AG A S ? oFAT W@
Gar F7 FT Tt A E?

T gAY & Hwwd A
NqT WY ©qET 9 afqw =+l T
gak fm gal  qfeEE A
wouT a1 97 AR I9T @Y
T fear A 7 gwi 9C gwA
wor fHaT 91 I FHA @ET I
fear & 1 aifeery &fmi @
W@ gefw Fron gt ogend
af g, afd, TRl Wit @ W@
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gft g€ o€ &, It & mwm
NAE Y, TEd AR W T
et Tt A

oY Tl feg . K@ST forwgaran
Li R SIE I e A+
T A WR Fg HEE &Y
o) gEd W o qEEr gé
At <% ¥ 9w ara & =i gt
AT AT ¥ T W S AR
79 faaadY fear wifs gad wgr
qr fq o At a3q X S&@ @
o QA Y eg aq 9T =t
T ST gAY R

A gET @A Ige fEar @
IgH qXA & qg a9 A% F AT
agng fF #f Iw@ WY oF W
IoAT A1 AT I QT A FIA
Hgh arf Tr o 9 @A
& % F W wigan § AfE
AT H AT & YIerE ®E wHT
T Q@I

off T ;T FIT WA FAN
It ary T @ ar Ay ?

Shri Frank Anthony (Nominated—
Anglo-Indians): I have gathered the
Pmpression from their communiques
that we captured some mujahids, in-
filtrators and spies and that
they also have all been returned.
Is it a fact that in spite of the assur-
ance given to the House the draconian
legislation we passed in Kashmir with
regard to mujahids and spies, they
also have all been returned to Pakis-
tan and treated on a parity with their
regular armed forces?

Shrl Swaran Singh: This question
was answered by my colleague, the
Defence Minister, on the floor of the
House yesterday and he said that there
was the agreement to return these....
(Interruption). This was the agree-
ment entered into between the two
Governments through their Army
Chiefs and the fact that Pakistan ac-
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cepted those also, indirectly shows that
they have accepted the responsibility

for them.

it g gren  (faemi) o
WAty &1 9" 9@ % & 5 aaw-
fedy & Q= M *7 wfead &1
T * W@ & fedw w F
g gA TE W IART q@T AT AT
& afrem frad ot #3 #ag
arAaT AgaTg 5 aweR wEeR
Fag @ AR AWOH AR I
wrafgg faq w7 W wwER
FIWIEAT F1 @WE fHAT 91 W ag
fawarg fear a1 f& ww A7 Wt
Fgray aga free W IEw
qffea & @ w2 Wi Fr @Y
T W WG §H AIT AW W
qfse TSI ET  wEATHl ¥ wE
war g7 afx g @ S ®@w
sfafwr &7

ot ek fog : # d g e
grew #r a3 #4 @AW fF WE
Al ar =& ogadr g7
wig gAwr g wh 1w W
I WG I QI 4@
qfr & & w7 AN wiE@  gd
Fqitag g Y fF am qEr
7@ wag ¥ A wwrdtw oW g
T AFAE g A AT FW WA
f& % =W IaN AN F qlaw
aff @ wEgdgmwm Ivwr  fewwr
F/T W B WA AR IAR
g wfER ARA R AT A R
¥ g% ag ar gmafr «fgd fw
AR N A wew FaTe & Y-
| AR gfeem & s ®re §
IAFT qOg F fAAE AR g AT
wifs? gfgat aw Y aw faege
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& @ qifgy wE q@ wW @ oA
o {FT &Y AT FTE AT AT

=t T qret : J7 {65 qra-
Tz W@ TG ?

Shri Joachim Alva (Kanara): Sir,
1 have stood up half a dozen times.
I haye not put a single question this
session.

Mr. Speaker: Then he should thank
himself.

Shri Joachim Alva: Only the **get
a chance.. .. (Interruption).

An hon. Member: That is not a
proper word to say....(Interruption).

Shri Hem Barua: On a point of
order, Sir....(Interruption).

Mr. Speaker: Order, order, Shri
Alva shall have to withdraw that word.

Shri Joachim Alva: I shall not
withdraw this word because they are
** ... (Interruption).

Mr. Speaker: It he does not with-
draw it, then he should withdraw
himself.

Shri Joachim Alva: The hon. Prime
Minister, Jawaharlal Nehru, was **
sixty times and you never stopped
that. ... (Interruption).

Mr, Speaker: Now he should with-
draw himself.

Shri Joachim Alva: I go out. I
stood up against the British Raj....
(Interruption).

8hri Joachim Alva then left the House.

Shri Hem Barua:
motion.

Sir, I move a

Mr, Speaker: He cannot move it.
Unless 1 have named him, how can
you move it?

**Expunged as ordered by
2638(Ai) LS—T.

the Chair.
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Shri Surendranath Dwivedy: Sir, on
this matter, withdrawal does not solve
the problem. The words should be
expunged.

Mr, Speaker: Those words might be
expunged.

Shri Bhagwat Jha Azad (Bhagal-
pur): May I remind you, Sir, that
another hon. Member, Dr. Swell, -from
the Opposition side. ... (Interruption).

Shri Ranga (Chittoor): Sir, in the
first seat is the leader of their party
and in the second seat the Leader of
the House. Are they satisfied with
the behaviour or the misbehaviour of
their party member? Are they pre-
pared to offer an apology to the
House?

Shri Hem Barua: May I submit that
while withdrawing, the hon. Mem-
ber said, “Shri Jawaharlal Nehru was
interrupted by these** as many as
sixty times and you did not do any-
thing to stop that**”. That is what he
said. That is a reflection upon you
also.

Mr. Speaker:

Now, he knows....
(Interruption). '

Shri Nath Pai: The
should be expunged.

whole thing

Shri Tyagi:
withdraw.

He was ordered to

Shrimati Tarkeshwari Sinha (Barh):
In view of the fact that Government
took a very high power delegation
consisting of the Minister of Shipping
and Civi] Aviation and the Minister
of Commerce. ... (Interruption).

Shri Ranga: This is very wrong. I
have made that appeal to you. Have
they any responsibility towards this
House? The leader of the party and
the Leader of the House are there.
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Mr, Speaker: Order, order. The op-
position should also remember that
these very words used by one of the
Mcembers on the Opposition side. ...
(Interruption). 1 did not take action
on that and never anyone of them
stood up and took any objection to it.
If a Member js here even now and he
repeated it in such a voice that not-
thing else could be heard, nobody
could protest.

Shri Nath Pai: For the sake of
record, Shri N, C. Chatterjee will bear
me out and I think Shri Bhagwat Jha
Azad also heard it that when the
word was used, I rose and said, “It
is not fair to call anybody a **just
because one does not succeed in catch-
ing the Speaker’s eye; the Member
should go on trying to catch it, but it
is not fair to say so”.... (Interruption).
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Shri Bhagwat Jha Azad:
the protest was not so loud and
strong as it is today. I do not sup-
port my hon. friend on this side, but
this is going on every day. If hon.
friends see that all sides should have
a certain decorum, we will be pre-
pared to abide by it} 'but every day
such things take place. The word**
may not be used but such tactics are
being used by the Opposition.

At least

Shrimati Tarkeshwari Sinha: In view
of the fact that a very high power
delegation went to Pakistan......

Shri Ranga: What happens?

Shri Hem Barua: He should apdlo-
gise to the House.

Shrimati Tarkeshwari Sinha: In
that high power delegation the Minis-
ter of Civil Aviation and Shipping
and the Minister- of Commerce were
there. In view of this fact, why could
no successful conclusion be arriveq at
about the Indian cargo which runs to
hundreds of crores of rupees seized
by Pakistan? When Pakistan has al-
ready accepted that it is Indian cargo,
why was no progress made and what

**Expunged as ordered by the Chair,



3945 Kerala

were the limitations of the Indian
delegation in pressing that point and
getting some conclusive statement from
Pakistan?

Shri Swaran Singh: We did raise
this point and. as I have explained in
the statement as also in answer to
some of the other supplementary
questions that have been put, they did
not show any willingness, readiness
and keenness to discuss the other eco-
nomic jssues. We pointed out to them
that their stand in the respect was
not in accordance with the Tashkent
Declaration. This matter is likely to
be discussed in the future meeting
here.

Shri N. C. Chatterjee
May I put one question?

(Burdwan):

Mr, Speaker:
more questions.
me.

I do not allow any
Now he will excuse

13.10 hrs.
KERALA BUDGET,

The Minister of Finance . (Shri
Sachindra  Chaudharl): Sir, with
your permission, I beg to lay on.the
Table a statement of the estimated
receipts and expenditure of the Stafle
of Kerala for the year 1966-67.

Shri N. Sreekantan Nair (Quilon):
Sir, I strongly protest against the
attitude of the Government and the
Pinance Minister in laying the Budget
of the Kerala State before the House
as if it is a report of a match factory
being presented before the House.
When the Gencral Budget is presented
with all the fanfare and the decorum
in the House, what is the meaning in
doing like this in respect of the
Kerala Budget? There is no Legis-
lature in the State. The public must
know what it is. This is the only
occasion when we can  hear the
Finance Minister making a statement
of the estimated receipts and expendi-
ture of the State of Kerala. ... (Inter-
Tuption),

1966-67
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Mr. Speaker:
sume his seat.

He may kindly re-

Shri Hem Barua (Gauhati): It is
just like presenting a match box to
you! *

Mr. Speaker: 1 had also the impres-
sion that normally, when a State is
under President’s Rule, the budget is
read out here and presented to the
House as if it was a budget of the
Central Government. Ordinarily, that
is done. But last time also I find that
Shri T. T. Krishnamachari did the
same thing....

Shri N. Sreekantan Nair: What was
done last time need not he repeated
this year.

Shri Hari Vishnu Kamath (Hoshan-
gabad): It was not a precedent for
the future.

An hon. Member: He may read it.

Shri Sachindra Chaudhuri: With
all respects to the House. 1 ‘must say
that I had mysclf found out as to
what was the procedure adopted last
time. I was told that last time this
was the procedure which was accept-
ed by the House and I 1hought it was
no disrespect shown to the House
if 1 followed the same procedure. I
have all respects for this House. I
am entirely at the; disposal of the
House and I shall certainly read it
out.

Shri Surendranath Dwivedy (Ken-
drapara): I think, when Orissa Bud-
get was presentedq the then Finance
Minister made a statement while pre-
senting the Budget to the House. 1
do not know about the Kerala Budget,
whether it was a supplement budget
or a genera] budget.

Mr, Speaker: He had only followed
the procedure that was followed last
year: He might present the Budget to
the House.
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. Shri Sachindra Chaudhuri: As I said
garlier, 1 have all respects for the
House. I am also a humble Member
of the House. I will not do anything
which will show disrespect to the
House. 1 will certainly read it.

The House is well aware of the
circumstances in which the President’s
Rule continues in the State of Kerala.
It has consequently become necessary
to submit the Budget of the Govern-
ment of Kerala for the year 1966-67
to Parliament, which enjoys the
powers of the State Legislature at
present,

The general features of the economic
situation in the country were review-
ed when thé Budget of the Govern-
ment of India was presented g few
days ago to Parliament. Certain
features which have pointed reference
to the State may, however, be touched
upon here.

The food situation in the State
dominateq the attention of the people
throughout the year 1965. In the
first half of the year, under the
system of informal rationing introduc-
ed towards the end of 1964, a ration
9! 160 grammeg of rice and 160
grammes of wheat for an gdult per
day was being given throughout the
State” During the months of July,
August and September the rice ration
was even raised temporarily to 190
grammes first and then to 200
grammes. In October 1965 in response
to an appeal sent to all State Gov-
ernments ‘to reduce the consumption
of footigrains, the overall ration in
Kerala was reduced from 320 grammes
to 280 grammes per adult per day,
consisting of 160 grammes of rice and
120 grammes of wheat. The rice
ration had, however, to be reduced to
120 grammes early in January 1968
due to inadequate supplies. Later {t
was again raised to 140 grammes from
80th January and it has since been
deci&eci\ that it would be restored to
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the original quantum of 160 grammes,
in the latter half of March.

The failure of the south-west mon-
soon in parts of the State adversely
affected agricultural and industrial
production during the current year.
Though the first crop was satisfactory,
the second crop (including the sum-
mer crop) has been affecteq and
according to present indicationg it is
estimated that the production of rice
would be somewhat lower than last
year. In the case of plantation crops,
however, no fall in production is
feared and on the other hand it is

expected that the production of
rubber and tea would register in-
creases. Similarly, the landings of

fish along the coast have been satis-
factory.

The poor storage position in the
reservoirs compelled the imposition
of a severe cut on the consumption
of power in the State even during the
non-summer months. From the middle
of December, 1965, a 50 per cent cut
on industrial and commercial con-
sumers and a 25 per cent cut on
domestic consumers has been imposed
and this may have to be continued till
the rains come in May, 1966. As a
result of the power cut, industrial
units in the State have had to work
below capacity. New units that have
been erected and completed could not
also be commissioned.

There was a continuous pressure on
prices from the beginning of the year
and price indi and
wholesale price indices for all the
centres in the State showed an up-
ward trend from April, 1965 to Janu-
ary, 1966. There has however been a
slight fall in February.

Despite difficulties, determined
efforts towards the development of the
State were made both by the Gov-
ernment of India and the State
Government. The requirements of
the Plan programmes undertaken by
the State Government were re-asses-
sed by the Government of India
during the year and an additional
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allocation of Rs. 5.9 crores was made
to the State Government for accele-
;ating the schemeg ip the productive
sectors particularly under Power,
Irrigation, Industries, Fisheries, Minor
Irrigation, Soi] conservation and
Forests. Taken along with the alloca-
tions made for special development
programmes under agriculture poul-
try, piggery and fisheries and those
made for advance action on schemes
of the Fourth Plan the revised esti-
mate of plan. expenditure for the
current year, is about Rs. 8 crores
more than the Budget Estimate. As
a result, the State’s Third Plan outlay
would be Rs. 180 crores as against
the original provision of Rs. 170
crores. Of this, nearly a third has
been on the Power programme.
Shortly, one unit of the Sholayar
project and two units of the Sabari-
giri project will be commissioned in~-
creasing the present installed capacity
of 1925 MW, to 810.56 MW. In the
next few months both these projects
will be commissioned in full and the
installed capacity in the State will be
increaseq to 546.5 M.W. which would
be nearly three times the present
capacity.

Significant advance has been made
by the State in other fields also. The
progress achieved in the various
sectors is indicated in the publication
on the Plan programmes, which has
been presented along with the budget
documents.

Turning now to the budgetary field,
the current year’s budget envisaged
an overall deficit of Rs. 82 lakhs.
Since then, the State Government had
to revise the allowances of Govern-
ment employees and the staff of aided
schools with effect from the Ist
October, 1965. Also, against the mar-
ket loan of Rs. 5 crores programmed
at the time of the presentation of the
budget, only a loan of Rs, 4 crores
could be raised. The Plan allocations
were also increased during the course
of the year with additional Central
assistance, Further, the Government
of Keralag hag to make large Ppay-
ments during the current year for
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foodgrains received last year. The
worsening of the budgetary position
consequent on these factors was offset
to some extent by the economy
measures implemented by the State
Government and the larger revenues
anticipated under certain heads like
State Excise, Forest and Tax on Goods
and Passengers. The Government of
India have also decided to give an
additional loan of Rs. 6 crores to the
State Excise, Forest and Tax on Goods
getary positian. In the result, the
current financia] year is expected to
close without any uncovered over-
draft.

The Budget for the next year
places the Revenue at the existing
level of taxation at Rs, 103-1 crores
which is Rs. 20.7 crores more than
the Revised Estimate for the current
year. It may be recalled in this con-
nection that on the basis of the
recommendations of the Fourth Fin-
ance Commission as accepted by the
Government of India, the State Gov-
ermnment are entitled to an annual
grant-in-aid of Rs. 20-82 crores for
the five year period commencing with
1966-67 as against Rs. 6.25 crores at
present. There is also substantial
improvement in the pattern of devo-
lution of Union taxes and duties, the
State’s ghare for next year being
estimated at Rs. 13-9 crores against
Rs. 11-8 crores for the current year.
Owing to the commissioning of the
Sabarigiri and Sholayar hydro-electric
projects, there would be a significant
rise in the quantum of power genera-
tion in the State. This, together with
the enhancement of tariff on electri-
city which was brought into force
from October, 1985, would augment
the resources of the State Electricity
Board and its consequent cnapacity to
pay interest on the loans advanced by
the State. Accordingly, credit has
been taken in the budget for a sum
of Rs. 4.9 crores towards interest from
the Board.

The expenditure on Revenue ac-

count next year is estimated at Rs. 99-3
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croreg which is Rs. 15-8 crores more
than the Revised Estimate for the
current year. The increase is mainly
due to full year’s provision being
made for the payment of revised rates
of allowances, the general revision ot
scales of pay proposed to be given
effect to from 1st January 1986, in-
creased debt charges and the ‘commit-
ted’ expenditure arising out of com-
pleted Third Plan schemes. In the
net, the Revenue account woulq show
a surplus of Rs, 3-8 crores next year
as against a deficit of Rs. 1-1 crores
in the current year.

Capital outlay next year is estimat-
ed at Rs. 11-0 crores as against Rs. 16°8
crores in the current year, the fall
being mainly accounted for by the
recovery shown in the budget esti-
mates for adjusting the value of the
assets of the former Transport Depart-
ment transferred to the Kerala State
Road Transport Corporation which
came into being from the beginning
of the current year, The net disburse-
ment of loans and advances by the
State Government next year is placed
at Rs. 20-0 crores as against Rs. 18-6
crores in the current year. The
increase is due to the provision made
in the estimates for 1966-67 for
adjusting the value of the assets of
the Transport Department as loan to
the newly formed Corporation.

Next year's estimates provide for a
sum of Rs. 41-8 crores for outlay on
the State Plan. This includes Rs. 1
crore towards outlay on road trans-
port schemes to be financed by the
Kerala State Road Transport Corpo-
ration out of its own resources.
Central assistance for the Plan would
be Rs. 28:30 crores and the balance
would be met from the State’s own
resources. The Plan places particular
emphasis on the agricultural sector,
including Fisheries and also the
acceleration of the projects on hand
in other sectors. The outlay on the
agricultura] sector, including medium
irrigation, Co-operation and commu-~
nity development, would be Rs. 147
crores and that on Power Rs. 150

crores. All the other sectors together
would have an outlay of Rs. 12:1
crores, Next year’s estimates also
include a provision of Rs. 9-23 crores
for outlay on Centrally sponsored
schemes for which the central assis-
tance would be Rs. 9:03 crores. The
details are given in the publication on
the Plan programme.

The budgetary position for next
year may now be summarised. The
Revenue budget shows a surplus of
Rs. 3-8 crores at the existing level of
taxation. The capital outlay is placed
at Rs. 11:0 crores and loans and
advances at Rs, 20-0 crores. The debt
repayment next ycar is placed at
Rs. 109 crores. The net disbursement
of Rs. 41.9 crores, will be met apart
from the Revenue surplus of Rs. 3-8
crores by loans from the Centre of
Rs. 29-6 crores, by market borrowing
of Rs. 4 crores, by the State’s share
of Small Savings collections of Rs. 2
crores and by receipts under miscel-
laneous debt ang deposit heads of
Rs. 1-8 crores leaving an overall
deficit of Rs. 94 lakhs.

The deficit woulq be partly covered
by the withdrawa] of the deduction
allowed by the Sales Tax Rules for
excise duty paid on goods, in the
calculation of turn over of goods. The
necessary amendment to the Rules has
already been notifled on the basis of
a decision mutually agreed upon by

all the Southern States. Proposals
for the rationalisation of sales tax
rates and revision of stamp duties

and court fees on a few items are

also under consideration,

12.25 hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION—Contd.

Mr. Deputy-Speaker: Mr. A. T.
Sarma may continue his speech.

Shri A. T. Sarma (Chatrapur): Mr.
“Deputy-Speaker, T have already said
that there are no proper rallway lines
in my State. Our grievances are
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manifold. First of all we want that
certain lines should be laid in my
State. I shall give you the reasons
for that.

Due to the daring and adventurous
efforts of my belovedq leader, ex-
Chief Minister, Biju Babu, we are
fortunate enough to have a port at
Paradeep. It is a port that /could
be constructeq within the stipulated
time without any help from the
Centre. Now it is under the direct
control of the Centre, but it is not
linked with any railway line. If we
want the port to prosper, then we
must get the port linked with railway
lines; there should be one line from
Cuttack to Paradeep; another from
Jharsguda to Paradeep; and others
connecting the port with the mining
centres from where the iron and
manganese ores are exported. I
would like to draw the special atten-
tion of the hon. Minister to this point.

There is another point. Out of the
population of 17 million, about one-
fourth consists of adivasis; they
are scattered here and there in the
hilly areas. These hilly areas are not
accessible {o the public. Even in this
20th Century—I am ashamed to an-
nounce it here—there gre certain
adivasis who live naked and travel
naked on public roads. To get them
civilised, the railway link must be
established and lines should be open-
ed to these hilly areas as early as
possible.

In this connection T want to mention
that there was a proposal to construct
a line from Gopalpur, a third class
seaport, to Bastar—about 150 miles in
the heart of the hilly centres. Surveys
were conducted and people were given
the understanding that the line would
be established, but till now, no action
has been taken; the proposal lies
unattended,

Shri Hari Vishnu Kamath (Hoshan-
gabad): It is coming in the Fourth
Five-Year Plan.

Shrl A, T. Sarma: God knows. But
now I am hopeful because we have
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our own Government. I request the
hon. Minister to look into this matter.

This is a State where we have to
do many things. If the minerals of
my State are worked, if the various
projects are properly utilised then
my State will turn to be the richest
in India within a short period. I am
proud of saying this. But what is the
use? We have no communications;
we have no industrial factories and
other amenities. That is why we are
lagging behind even i this 20th
Century. I want to draw the special
attention of the hon. Minister to this.
This is one side.

Another gside is this. I shall tell
you how the people of my State are
inconvenienced by the existing
arrangement of the Railways. First
of all, the trains run with g limit of
20 miles per hour. The distance from
Howrah to Burdwan is the same as
that between Howrah anq Kargapur.
Whereas the traing cover the distance
between Howrah and Burdwan in 1}
hours, the up and down trains bet-
ween Howrah and Kargapur take
three hours. I do not know what is
the cause. A diesel engine is being
attached to the Mail at Kargapur and
I.do not understand why it is not
attached at Howrah. Unnecessarily
our people are put to trouble by
having to spend a longer time. Even
to go from Howrah to Cuttack, it
takes nine hours at an average speed
of 22 to 25 miles.

Shri Hari Vishnu Kamath: So that
vou get your money’s worth.

Shri A. T. Sarma: The hon. mem-
ber is kind enough; I thank him.

If it is properly administered, it
can be done. There will be no diffi-
culty on the side of the Government;
no extra expenses are involved; only
some understanding, some arrange-
ment, is required,

Besides, all the up and down trains
pasg through my State in the dead of
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night. Madras Mail, Janata Express
and Puri Express are the main -ains
and they pass, from Howrah to ser-
hampur, in the dead of night. The
passengers are not allowed to see the
faces of the people of my State. Our
administration is kind enough to do
such things. Even the Down trains
that pass through Orissa pass through
that Statd “at dead of night. Even
the Asansol and Hyderabad Passengers
pass through that State at dead of
night.

There is another difficulty also that
Wwe are experiencing. The passengers
arriving at Howrah by the trains from
the Bombay side or the Nadia or
even the Delhi gide or the Gaya side
arrive there at about 11 a.m., but they
have to wait for eight hours before
they could catch the next available
train for Orissa, because those trains
start at 7 p.mM.,, 8 P.M. and 10 p.M. So,
the passengers who come from the
Bombay side or the Nadia side or
the Delhi side have to wait for eight
hours to catch the next available
train. I do not knmow why proper
arrangements are not being made. A
mail train was scheduled to start at
Howrah at 130 P.m, but recently
when we suggested that some stop-gap
arrangement should be made, the
timing was changed to 7 p.M. I would
request that at least the timings of
these trains should be changed to suit
the passengers. 1 do not know why
the passengers should be put to incon-
venience by being made to wait from
11 Am. to 7 p.m, After all, there is
no extra expenditure necessary to re-
move this inconvenience. I am draw-
ing the attention of the hon. Minister
tn this point so that he may save the
passengers from thig kind of incon-
venience.

Another thing that I would like to
submit is that we are losing even the
trains that we have. There was a
shuttle train from Waltair to Cuttack
which was abolished. There was also
another train from Waltair to Kharg-
pur Road which was also abolished.
Dyripg this year itself there was a
1g¢al train which was introduced from

Cuttack to Bhubaneswar and back,’
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and that train was running with very
heavy rush, but that also was abolish-
ed during this year. There was local
booking office at Cuttack, which was
also abolished.

There was a gining car attached to:
3 UP and 4 Down trains, but that has
also been removed now. I do not know
what the fate of the passengers in
Orissa is going to be under these con-
ditions. In this connection, I want to
mention my bitter experience. When-
ever I travel from Howrah by 3 UP
train, I place an order for my meals
to be served at Kargapur, but I never
get it. It is a known fact, and all the
passengers passing through that route
suffer from this. The conductor comes:
and takeg the order gnd says that he
would wire and we ghall be served
with meals. But when we reach the-
place, the manager of the catering es-
tablishment comes and tells us that
no meals would be available because
it is aready 10 P.M.

Shri Hari Vishnu Kamath: Did
my hon., friend write to the hon.
Minister about it?

Shri A. T. Sarma: But the dining
car is attached at Waltair to the same
train. I do not know why the people
of Orissa should be deprived of the
facilities of a dining car. There
seems to be some organisation which
is working against the dinterests of
Orissa, I am afraid, in the railway
administration. These are the actual
facts, and I am not exagerating any-
thing at all.

I would also like to mention that
very recently, the first class waiting
room at Berhampur which is my native
place has been abolished, without any
reasons being assigned therefor. When
1 enquired about it the station master
told me that it was meant for the
residence of the inspecting officers.
The interests of the inspecting -officers
appear to be more valuable than those
of the passengers.

My grievences are thus manifold,
and 1 would draw the attention of the
hon., MMinister to’ these- things. Re-
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cently when I was travelling by the
Doon Express on the 12th of last

month, I placed an order dor meals
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Shri A. T. Sarma: I would draw the
kind attention of the hon. Minister
to these thimgs so that he may take

to be served at Patna; the attendant
came and took the order, and he sent
the wire, but at Patna no meal was
served to me at all.

An hon, Member:
a Monday evening.

Probably, it was

Shri A. T. Sarma: Frobably they
did not serve meals thinking that
upavasa was more beneficial for a
human being. l

Shri Ravindra Varma (Tkhiruvella):
Perhaps it was Monday evening.

Shri A. T. Sarma: No, it was
Saturday 1 was travelling by that
train to Delhi to attend the session
of Parliament on the 14th February,
1966. )

Now, I would like to state another
bitter experience of mine before you.

In the waiting room at Howrah
station, many thefts take place. I
arrived there at 11 am. took my

bath, went at about 12 noon to take
my meals and returned back at
1225 p.m., but by that time, my
handbag which I had kept inside my
hold-all had been stolen away. I had
reporteq the matter to the police but
no action was taken.

An hon. Member:
conducted the thefts?

The police have

Shri A. T. Sarma; Probably they
also get some part of the stolen
property. There is no doubt about it;
the bearers ang the servants mix
together and they share in it evidently.
Very recently, these thefts have been
on the increase and they have been
occurring very frequently., Even in
the matter of reservation also, there
is plenty of difficulty . . .

‘Mr. Deputy-Speaker: There is gome-
thing wreng.

the y action for rectifying the
things.

Mr. Deputy-Speaker: Dr.
Ram Subhag Singh.

Now,

Shri Muthyal Rao (Mahbubnagar):
Before the hon. Minister starts his
speech, may I make one submission?
There is no Member of the Opposition
present opposite? Only Shri Kamath
and one other hon. Member is there.
Most of the senior Members of the
Opposition are not here. May I
request that one of the Opposition
leaders at lsast should be seated
there?

Mr. Deputy-Speaker: There is
obligation on their part . . .

no

Shri Hari Vishnu Kamath* Under
what rule does he raise this point?

Shri Muthyal Rao: Otherwise, why
should they go on raising the objec-
tion that a Cabinet Minister is not
there or a Minister of State is not
there on the Treasury Benches? At
the moment, the hon. Minister in
charge, the Minister of State and the
Deputy Minister .are all here, but the
Opposition leaders are not here.

Shri Hari Vishnu Kamath: Under
what rule, or under what article of
the Constitution have they to be here?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh); We are very sorry that ihe
hon. Member who preceded me had to
expetience so many difficulties while
travelling on the railways. We shall
try to attend to most of the points
that he had raised.

But regarding one point, T might
point. out to him that it is not in our
mind to neglect the State of Orissa,
which he has said, is going to be one
of the most developed Stateg after a
few years. He also saig that some
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of the trains had been withdrawn.
But I might be permitted to point out
‘that we are going to introduce three
pairs of traing which would be pass-
ing through Orissa or terminate there
from 1st April, 1966, and those trains
would be as follows:—One pair of
express/fast passenger trains from
Madras to Howrah, one pair of bi-
weekly express trains from Tatanagar
to Waltair, which would be passing
through Titlagarh and through the
heart of the tribal areas of Bihar,
Orissa and Andhrg Pradesh, and one
pair of parcel-cum-passenger trains,
which will be going from Kharagpur
to Khurda Road. Therefore, I think
that the passengers, who may be
interesteq in seeing the face of Orissa,
will naturally be seeing the develop-
ment that has recently been effected
there.

Though, of course, I would very
much like to be guided by hon. Mem-
bers, 1 would say that it is not a fact
that Orissa has been neglected. Com-
pared to the expenditure on the rail-
ways in the other zones, the expendi-
ture incurred on improving the tracks
etc. on the South-Eastern Railway is,
if not higher, quite comparable, and
that Railway caters to the require-
ments of Orissa. I think anybody
who would be visiting the area of
Western Orissa or Northern Orissa
and wants to see its face after a
period of ten years would be surprised
to see the vast improvement that has
been effected on the railways.

Shri Harl Vishnu Kamath: Conti-
guous to Bihar.

Dr. Ram Subhag Singh: Bihar also.
‘because Shri Kamath was imprisoned
in Bihar,

Shri Hari Vishnu Kamath: 1 was
jaileq in Bihar in 1942

Dr. Ram Subhag Singh: He was in
my constituency,

Shrl Hari Vishnu Kamath: That is
-right.
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Dr. Ram Subhag Singh: In Bihar
State also, particularly the tribal

areas. You can see that all the steel
plants are more or less located in the
same belt, Bengal-Bihar-Orissa-
Madhya Pradesh and all those areas
have a first class developed system of
railways. Those developments were
effected only recently.

Shri Harj Vishnu Kamath: Not first
class, but second class.

Dr. Ram Subhag Singh: I stand
corrected, because Shri Kamath is
more conversant with this language.

The waiting room facility to which
Shri Sarma referred, will be attended
to. Berhampore is one of the district
headquarters. So it can never be
ignored.

As the House knows, we are not a
losing concern. To be modest, I should
say that the railways have made a
net earning which has virtually doubl-
ed during the past five years. It was
only Rs. 88 crores in 1960-61 and
during the coming year 1966-67, it
will reach the figure of Rs, 156 crores.
It will be paying to the general
revenues more than double of what
it paid in 1960-61. At that time, it
paid about Rs. 56 crores, but during
the coming year it will be paying
Rs. 134 crores.

Along with earning revenue, it has
improved its capacity. Whepn I speak
of improvement of capacity, it means
better utilisation of rolling stock etc.
It was due to this fact and this fact
alone that the railways were able to
face the Emergency so effectively
that it brought laurels to them from
all corners, even from the critics.

Shri Shiv Charan Mathur asked
yesterday what has been paid to the
railway workers who played such an
important role at that time—and the
Parliament paid open tribute to them
not only during this debate but also
earlier. Apart from the quick pay-
ment, settlement of duey and family
pensions due to the family members
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of the employees—20 of them were
killed—the family of each person,
‘who lost his life while on duty with
the railways. was paid Rs.500 as ex-
gratia payment and Rs. 1,000 as
assistance, from the Railway Minis-
ter's Welfare and Relief Fund/Staff
Benefit Fund. This is in addition to
the payment of the full normal com-
pensation ranging from Rs. 3600 to
Rs. 7,000 We have also provided
that the widows and dependents will
be absorbed in suitable jobs on the
railways and that their minor children
will be given educational benefits
upto the higher secondary standard.

When I speak about improvement
in the performance of the railways,
I am not unaware about their short-
comings. Other Members have point-
ed out their difficulties while travel-
ling on the railway, as Shri A. T.
Sarma did. But it is also a fact that
the number of persons travelling has
doubled now compareq to ten years
ago, because from 1284 million pas-
sengers then, the number has risen
to about 2100 million per annum. The
freight traffic has been more than
double of what it was previously; it
used to be only 92 or 93 million; now
it is 200 million. So there is bound
to be some difficulty somewhere when
you handle such a big traffic, both
passenger angd freight.

During this time the number of
irains hag also gone up. Last year
about 304 traing were introduced;
during 1865-66, we introduced 175
trains. The run of the trains has also
been extended. Shri A, T. Sarma
and other Members also spoke about
the railways taking much time in
various parts. With a view to obviate
that problem, we are improving the
speed of our trains. The Howrah-
Madras Mail, the Kalka-Howrah Mail
and so many other trains have been
speeded up, because now they are
heing hauleq by diesel engines. The
Sealdah-Pathankot Express between
Sealdah to Moghalsarai is being
hauled by electric engines. Due to
this as well as alertness, there is a
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reduction in terms of hours; the total
running time of many trains is being
reduced and a larger number of trains
are going to reach their destinatjon
earlier ‘than they used to.

Shri Hari Vishnu Kamath: But not
punctual.

Dr. Ram Subhag Singh: Punctuality
also, because Shri Kamath may be
interested in the punctuality figures.

Shri C. K. Bhattacharyya
ganj): Except in the Lok Sabha.

(Rai-

Dr. Ram Subhag Singh: May be
that he is very punctual here. T must
here pay a tribute to Shri Kamath
and Dr. Aney for being very partj-

cular in attending the House and
always being here.

Shri S. M. Banerjee (Kanpur):
What about me?

Dr. Ram Subhag Singh: Shri

Banerjee also.

Punctuality, which was 85°26 per
cent in 1962-63, has now reached in
1964-65—today’s figure is not avail-
able—87:61 per cent,

Shri Hari Vishnu Kamath.
compiles these figures?

Who

Dr. Ram Subhag Singh: Naturally
both of us get them from the same
source.

The accidents figure also hag very
much gone down. The capacity to
haul traffic, passenger and goods, has
also gone up. I was referring to
accident figures. In 1960-61, it was
2121; now it has come down in 1964-
65 to 1349.

Shri Maurya (Aligarh): What about
failure of permanent way, what about
failure of rolling stock, what about
other failures?

Dr. Ram ‘Subhag Singh;
what_ Shri Maurya

1 accept
is saying, that
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there has been failure. I never
claimed that there has been 100 per
cent success.

Shri Hari Vishnu Kamath:
but steady improvement.

Slow

Dr. Ram Subhag Singh: Even if I
say 96 per cent, there is a failure of
4 per cent, and that is our objective
that we ust, as a nation, attain . . .

Shri Maurya: I do not say that. I
say the number of accidents in these
cascs is increasing.

Dr. Ram Subhag Singh: That is
true, but when you come to the total
figure, it has come down. The number
of deaths hag gone down, the number
of derailments, major accidents, all
these things are virtually going down
daily. You might also be interested
in knowing that recently we handled
one of the biggest Kumbh fairs, and
there was no trouble. Just like meet-
ing a war challenge, we met the
Kumbh challenge.

On the Assam side also, everbody

was afraid how our foodgrains, our
war equipment, our soldiers would
reach the northeastern corners, but-

due to the alertness of the railway-
men of the N.F. Railway, most of
whom are class three and class four
cmployees, as also the big and middle
officers, there was no difficulty.
Despite the fact that Pakistan not
only prevented us from carrying our
cargoes but alsp conflscated them, and
did not allow the riverine route to be
operated, the railways played their
role and increased the total haulage
capacity oy at least 31 per cent, ana
there was no difficulty in Manipur,
Nagaland or NEFA getting their sup-
plies in time. I pay my tribute to the
railwaymen of that area also.

But, at the same time I would seek
the co-operation of the House, because
the railways are functioning within
limited resources, to discharge their
duties effectively towards the nation
in maintaining the freedom of‘the
country. Tt is also our duty to con-
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sider how we can better expand the
railways, because all our weak areas
are generally on our borders, and
more particularly on our borders on
the northwest and the northeast, and
also on the western border from
Kutch to Gilgit. There iz no net work
of the railway system anywhere in
the borders—there lies the crux of
our planning—and because of this the
Mizo situation has arisen, or the
Manipur or Nagaland situation. There
must be a meticuloug study of our
problem to find out where railways
are needed,

Dr. Singhvi was pointing out about
the net earnings. He saig we were
spending more than 10 per cent of
our earnings in maintaining our staff
or a big paraphernalia. He asked why
we are not making 12 per cent profit
according to our own assertion. It is
because the freedom of the country
is bigger than any amount of profit
that you might earn from any under-
taking like the railways which is the
biggest national undertaking. In
ancient and medieval timeg forts were
constructed with a view to provide
security to a particular area. but v:'ith
the invention of the steam engine,
atomic engine and so on, those for-
tresses have become outmoded.

Shri Hari Vishnu Kamath: Did he
say, atomic engine? .,

Dr. Ram Subhag Singh: Yes, atomic
epergy you can say.

Shri Harl Vishnu
railways?

Kamath: For

Dr. Ram Subhag Singh: I am
pointing out that wherever the rail-
way is in a position to operate, there
is a better amount of security, and
therefore this must be vieweq from
that angle, and Parliament should see
that that is dome,

Shrimati Jyotsna Chanda and Shri
Lagkar pointed out. about linking
Manipur and Silchar. It will cost
about Rs. 8 crores; and from Sjlchar
to Jiribum another Rs. 25 crores, and
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from Jiribum to Chudachandpur and
to Aijal it will be another Rs. 25
<rores. So, are we prepared to be
guided by economic thinking alone
or also by security thinking? I would
prefer security to economic earning.

Shri Mengi said something about
Jammu. It is true this railway has
gone to Kathua. He wants to have
& waiting room there. That will be
provided. He also wanted other
facilities there. If in Jammu we want
to have satisfaction, it is necessary
that Jammu must be provided with a
rail link; it will have to be provided
and it will be provided. It can also
be extended beyonq Jammu.

Shrimati Jyotsna Chanda (Cachar):
\On a point of information, may I
know what measures you are taking
to secure the line which runs from
Lumding to Mariani? 1 have been
pressing this point for the last few
years that the jungles on either side
of the track should be cleareq and
‘we should rehabilitate people there.

Dr. Ram Subhag Singh: It is good
that Mrs. Chanda has pointed out this
fact. This is a point which must be
vigorously and effectively tackled.
From the country’s security point of
‘view it is necessary that the popula-
tion which is there should not be
afraid ot any eventuality, but till we
.develop the capacity to meet the
menace in the jungle., It is necessary
to clear the jungle, because if any-
‘body sees our security forces going,
he can shoot them from the jungle.
So, it is good that we clear, but
simultaneously we must improve our
military effectiveness. By military I
mean railway police and everything,
-our capacity to guarq the particular
alignment more effectively, and we
‘will do it because the entire area is
under the operational command of
the military. Also, the area is, as
'she knows herself better than myself,
under the police contro] of the State
‘Government of Assam. The railways,
the police, the military, we gare all
acting as one, and trying to increase
the strength.
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As for the Pokaran—Jaisalmer line,
Shri Mathur might be interested in
knowing that this rail construction
programme is going to be undertaken
very soon.

Shri Harnumanthaiya spoke about
other areas. He said there should be
conversion of lower gauges into broad
gauge. That problem was studied
previously in 1957.

Shri Sham Lal Saraf (Jammu and
Kashmir): What about his suggestion
for a railway from Cape Comorin to
Kashmir?

Dr. Ram Subhag Singh: I am com-
ing to everything, you need not worry.

That study in 1957 indicated that
it would cost Rs. 1,000 crores, and
that estimate might have gone up
three times now. ] was pointing out
that the Jiribum line would cost
Rs. 3 crores, that may also similarly
cost more. So, there will have to be
some kind of priority, and conversion
of any particular branch or section is
always considered on its merits,
having regard to the transportation
requirements and the specific advan-
tages of such conversion. The
Hassan-Mangalore line, about which
Mr. Basappa pointed out, is having all
the alignments etc. for broad gauge.

This Jaipur thing is a good sugges-
tion, and it will have to be gone into
carefully.

Then about goods haulage and
track utilisation, there has been a good
deal of improvement,

14 hrs.

Dr. Ranen Sen pointeq out about
the difficulties of the workers, as also
Shri Banerjee. They felt that they
were going to be affected due to
dieselisation and electrification. We
are now going to leave those people
in the lurch because we are trying
to train them. All the steam-loco
staff who are going to be affected by
electrification of dieselisation are
being trained under this programme
and they will be absorbed. Even the
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people who are working in the pro-
ject—we are going to be as sympa-
thetic as possible towards them also
and we will do our best to absorb
them also. So far only 14 persons
had been affected, they are casual
people but we are not going to leave
them in the street because they are
also our countrymen and their prob-
lems will also be attended to. The
automation programmes are the need
of the country; the need of the coun-
try is not to move backward but
fo go torward; we must move in
every dircction to go ahead because
that is the surest sign of the advance-
ment of the nation. At the same time
the benefits that grow out of that
automation programme must be
equally shared with our countrymen.
So, 1 woulq request him to give up
his apprehension that any type of
automation programme is going to
adversely affect the workers who were
there prior to the introduction of that
device. There is bound to be some
difficulty but we will do our best to
overcome these difficulties,

Siddhantiji pointed out about the
.inscription on railway coaches. The
railways have given instructions that
the railway initials appearing on new
locomotives, coaches and wagons
should be displayed in Hindi on one
side and in English on the other side
of the locomotives, coach or wagon.
It has now been decided that the
class of the coach should also be
indicated in Hindi.

The question of the restoration of
the Darwah-Pusag narrow-gauge line,
about 44 miles, was considered—
Dr. Aney told me about this yester-
day—in the recent past in 1957-58.
The proposal was dropped asg it was
not found financially justifieq at that
time. The disposal of assets pertain-
ing to the abandonedq Darwah-Pusad
line is receiving the attention of the
Central Railway, The request hag also
been receiveq from the State Gov-
ernment for the transfer of a portion
of this line for laying a new road
along the abandoned track. The
transfer is being agreeq to subject to
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the condition that the state Govern-
ment agree to pay the market value
of the line as assessed by the revenue
authorities and alsp pay a reasonable
compensation towards the formations,
bridge structures etc.

Shri Azad pointed out the need for
doubling of the Howrah-Kiul line of
524 kms by Sainthia and Sahibganj.
A double line already exists between
Howrah and Khana, a distance of 120
kms. To create the requisite capacity
for the anticipated increase in the
traffic by the beginning of the Fourth
Plan, the doubling of the new linc
between Sainthia and Barharwa, 106
kms, has been undertaken and the
work is expected to. be completed by
June 1966. The work on the Khana-
Sainthia section ang other minor line
capacity works and provision of
additiona] loops, and crossing stations
where required would be effected
between Barharwa and Kiul.

Some Members pointed out about
the minimum wage. Mr, Priya Gupta
particularly said about my earlier
announcement in reply to a. question.
I might assure him that no casual
labourer on the railway will get less
than Rs. 1-'50. It is not a fact that
anywhere, the railway casual worker
gets less than that.

Shri Maurya: Is it sufficient?

Dr. Ram Subhag Singh: I do not
say so. He said that it was not up
to that mark even and therefore I
say that it is not correct. The ald
rule of the Minimum Wages Act of
the Government of India, which was
perhaps formulated in 1951-52, that
laid down a lesser wage, is not fol-
lowed; it is being determined on
market rate anq wherever the rate is:
higher, we are paying higher.

Shri Maurya: What is the highest?

Dr. Ram Subhag Singh: Perhaps
Rs. 3 per day plus medical and other
facilities also because we have to
often do something for their food
requirements, etc.
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Shri Maurya:
country a casual
gets Rs. 3 per day.

In no corner of the
unskilled labourer

Dr. Ram Subhag Singh: 1 said per-
haps Rs. 3.

Shri Maurya: It is wrong. You
give me one area where it is like
that.

Dr. Ram Subhag Singh: I am gowng
by facts and I will give you facts
tomorrow if it is a matter of contro-
versy; I will give you detailed figures
tomorrow.

Shri Priya Gupta also pointed out
about the medical facilities on the
railways. He saiq that they were far
inadequate, particularly in regard to
the number of doctors. In this regard
1 might be permitted to say that the
railways have 87 hospitals with 7892
beds besides 1061 beds reserved by
railways in various sanatoria for
treatment of their T.B. cases. All
inclusive the bed ratio is over six
beds for every 1000 railway emplo-
yees as against 0'58 per thousand for
tne cest of the country. There are
2121 doctors on the Indian railways,
each doctor being responsible on an
average for not more than 619 rail-
waymen and their families,” who in
the normal course fall ill only now
and then. The medical facilities pro-
vided to the staff of the Indian rail-
ways are, I neeq hardly mention, of
a higher level thap those offered to
the other people in our country.
Recently there was criticism regard-
ing non-gazetteq medical personnel
because there were about 800 on the
railways and it was only on the eve
of the 24th December that all of them
were given gazetteq ranks and they
have now become assistant medical
officers and their salary as well as
their practising allowances have ap-
preclated . . . (Interruptions).

Shri A. P. Sharma (Buxar):
200 of them have been left.

About

Dr. Ram Subhag Singh: Thev are
licentiates. No M.B.B.S. had been
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left out; therefore Mr. Sharma should
correct himself . . . (Interruptions.)

Shri A. P. Sharma: The Minister
has said very rightly that no M.B.B.S.
has been left out; they are licentiates.
But then ‘new service conditions have
been imposed on these people who-
are already in service .., (Interrup-
tions.)

Dr. Ram Subhag Singh: I am not
prepared to accept what has been said
by Mr. Sharma. Because the licen-
tiates are not 200 in number. Their
number is less. But I do concede
that they have not been given that
benefit, and it has not becn done due
to so many other factors, because,
there are medical graduates regular

medical graduates, whereas ... (In-
terruption).

Shri Priya Gupta (Katihar): You
promised to consider it. Kindly do

not close the chapter.

Mr. Deputy-Speaker: Order, order

Dr. Ram Subhag Singh: If he
argues, we will meet his argument.
If he remains silent, I' will clarify the
whole thing.

Shri Priya Gupta; We represented.
and you promised.

Shri A. P. Sharma: The benefit
should be given to them also. There
is no question of argument,

Dr. Ram Subhag Singh: I think
that Shri Sharma is trying to make
out a case for them, and we are
already sympathetic. You go and
find out the position elsewhere also.
What has been done is this: nowhere
has it been done by one stroke ot the
pen, because, what has been done Is,
900 non-gazetted people were made
gazetted people, and the salary went
up by about 50 per cent ang their
non-practising allowance also went
up from 20 per cent or so to 33 per
cent.

Shri Priya Gupta: Why not extend
this benefit to the poor fellows who
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have been left out on the same plea?
1 mean the licentiates.

Dr. Ram Subhag Singh: About
amenities to the staff anq other
people, this matter was raiseq this
morning also. We ecxplained the con-
ditions which obtain today on the
railways.

Then reference was made to the
permanent negotiting ‘machinery.
Some hon. Members said that perhaps
the railways are not prepared to re-
fer disputes to adjudication. But they
have already got the Sankar Saran
Award. Therefore, it should not be
said totally that there is nothing. The
PNM is there, and there, we can dis-
cuss all the problems and errive at
satisfactory solutions,

Shri Priya Gupta: After that, not
a single arbitration was held, it is a
violation of the agreement between
the Ministry and The All India Rail-
waymen’s Federation. (Interruption).

Dr. Ram Subhag Singh: About
quarters and other things, Shri A, P.
Sharma pointed out that the railways
should purchase lands and give them
to the railway workers for construct-
ing houses. Demands have been made
for the provision of spare railway
land for the construction of houses
for the railwaymen for their own ac-
commodation on liberalised terms as
recommended by the Jaganatha Das
Pay Commission. Actually, what the
Pay Commission recommended was
that the employees should pe assisted
in acquiring developed sites in the
neighbourhood of their habitat, work-
shops, - etc., provided some co-opera-
tive tyep of organisation ig floated by
the railwaymen. We would very much
like to help that type of housing co-
-operatives, if they come forward.

Shri A. P. Sharma: That was not my
-proposal; my proposal was different.

Dr. Ram Subhag Singh: the
proposa’ is not acceptable

But
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Then, reference was made to night
duty allowances. Successive Commis-
sions have gone into this matter. The
railways were not allowing weightage
for night duty shifts and thig practice
was upheld by Justice Rajadhyaksha
on the ground that night work was
inherent in the railway operation. The
Jaganatha Das Pay Commission were,
however, of the view that it would
not be fair to deny weightage for
night duty for railwaymen and have
recommended that it night duty is
such as would require continuous ap-
plication, it should be allowed weigh-
tage at the rate of 10 minutes per
every hour of work. This recommenda-
tion was accepted by the Government
subject to the condition that weigh-
tage for night duty should be given
only to such categories of staff whose
duty involves continuous application
to work during the whole of the
night shift and not night shifts in
general. This is the practice, and we
think that it shoulq satisfy hon, Mem-
bers. (Interruption).

Mr, Deputy-Speaker: Order, order,

Dr. Ram Subhag Singh: That is what
we have decided and what we have
implemented.

Shri Priya Gupta: No discrimina-
tion should be made in this respect.
Working at night is the main point.
The fundamental question is this. The
Railway Board has issued circulars
depriving many people from getting
night duty allowance.

Dr, Ram Subhag Singh: When I say
continuous application of might duty,
it '‘means there ure certain types of
work which do not require continu-
ous application or attention.

Shri Priya Gupta: Will you allow
them to sleep in the night, when as
you say they have ng continuous
work?

Dr. Ram Subhag Singh: I am not
yielding.

Mr. Deputy-Spenker: ' Order, order.
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Shri Priya Gupta: If anyone sleeps,
then he will be found out and charge-
sheeted. He cannot gleep.

Shri A. P. Sharma: What is that
type of work which does not require
continuoug attention?

Dr. Ram Subhag Singh: That de-
pends upon the nature of the wark.
Then, a case was made about periodi-
cal transfer. A recommendation was
made hy the Railway Corruption En-
quiry Committee in its report sub-
mitted in 1956, and since then, accor-
ding to that recommendation, the staff
coming into contact, direct contact,
with railway workers are not retained
at the gtation for more than five years.
It was pointed out that officers are
not transferred and only the staff is
transferred. But whatever is the
existing system, that will be clearly
adhered to according to the recom-
mendations. But we shall see that
there is no hardship caused in effect-
ing any transfer, etc.

Then reference was made by Shri
Banerjee to the mass transfer of the
accounts service people and to the
duty hours of work in Garden Reach,
etc. All thesc things will be gone
into.

Shri S, M. Banerjee: What about
the revival of shuttle trains?

Dr, Ram Subbag Singh: These arc
matters which wil] have to be gone
into by the local railway authorities.
Shri Dinen Bhattacharaya referreq to
the nationalisation of light railways.
Again, it is a question of economy.
Many reporis say that they are not
economic.

Dr. Ranen Sen (Calcutta East): You
are paying Rs. 17 lakhs every year.

Dr. Ram Subhag Singh: I am sup-
porting your point, Why are you
agitated? Many reports say that they
are not economic. Most of the light
railways are serving areas which are
really remarkable areas, because they
sre so densely populateq ang are,
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ductive areas, and so, I do not khow
what type of report is prepared. 1
wm going to study the thing more
carefully.
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Shri A P, Sharma: Including
Arrah-Sasaram Light Railway.

Dr, Ram Subhag Singh: There &lso,
the report is not correct.

ot Bra qor: wEwE oA de
wfeax W@ ) oF G ar fgwr §
@t fs wmTgm kaw & 1w ®
TEIr g 1 ag wifew sl F g g
WA ATAORT T W A GG K
afr &wfawa foawa &)

Dr. Ram Subhag Singh: There was
a demand by Shri Bibhuti Mishra
and Shri A. P. Sharma and’ others re-
gardjng employment opportunities to
people who inhabit the densely in-
habited areas of our country, parti-
cularly the eastern area, and they
also pointed out that it is very diffi-
cult to stay in bigger cities for per-
sons af ordinary means, This is a
hard thing. The difficulty is quite
understandable. They suggested the
creation of a scparate Railway Pub-
lic Service Commission at a suitable
site.  But that is a matter on which
a positive decision will have to be
taken, as to how besl to serve their
interests, because, a mere creation of
something is not going to solve all
the problems—

Sbri A, P. Sharma: Shri Patil has
assured on the floor of this House that
there will be a Service Commission
located somewhere in Bihar. If Dr.
Ram Subhag Singh is hesitant, Shri
S. K. Patil should make it clear, and
implement that assurance. (Interrup-
tion).

Dr. Ram Subhag Singh: A positive
decision will be taken on a suitable
occasion as to how best to protect
theip-interests, .
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Shri S. M. Banerjee: What about
Chittaranjan?

Dr. Ram Subhag Singh: About

Chittaranjan and other production
units, Mr. Banerjee pointed out that
the unions there should be accorded
recognition. The policy so far has been
and is, that in production units we
must not have unions, But we have
not barred our people from taking
their counsel, because there are staff
councils which are functioning very
satisfactorily in Chittaranjan.

Mr. Ravindra Varma referred to
our diesel locomotive factory. In the
Integral Coach Factory at Perambur
we are producing about 7000 coaches
per annum, which is double its capa-
city because there are two shifts. It
is functioning very satisfactorily.
Similarly, Chittaranjan has produced
quite a good number of both DC and
AC electric locomotives. By the end
of the Fourth plan, it is going to pro-
duce annually about 150 electric loco-
motives over and above the steam
locomotives. The diesel locomotive
factory at Varanasi will also produce
150 diesel locomotives by 1970-71. So,
our production units are going to make
our railways very much self-sufficient.
Some hon. member said, we are self-
sufficient only in name, It is true that
at present all the 18 diesel locomotives
we have were assembled from im-
ported components. But by 1970, 90
per cent of the components will be
manufactureq indigenously. In Chitta-
ranjan as well as in the Integral
Coach Factory at Perambur, we were
importing only 1 per cent ot the com-
ponents. Out of Rs, 320 crores, we
imported only about Rs, 18 crores or
Rs. 20 crores worth of goods at the
most. We are proud of our produc-
tion units as well as about the perfor-
mance of our railwaymen in facing
the emergency and other problems of
the country. We hope with the coope-
ration of the House, the railways will
be placed on a better footing to serve
the nation.

Shri Priya Gupta: The hon. minis-
ter said that the minimum amount
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paid to casual labour is Rs. 1.50. But
he stated earlier that it is not less than
Rs. 2. Which is correct?

Mr. Deputy-Speaker: Order, order.
The hon. Railway Minister will be re-
plying to the other points.

Shri Rajaram (Krishnagiri): Mr.
Deputy-Speaker, Sir, I thank you for
giving me this opportunity just after
the good speech of Dr. Ram Subhag
Singh. The railway budget for 1986-67
is before us for duscussion, This time
there is no increase in passenger fares.
But if the railway policy is reviewed
for the third plan period as a whole,
there is hardly a year in which an
increase in passenger fares or goods
rates has not been effected. In the
last year of the second plan, i.e. 1960-

81, there was a supplementary
charge of 5 paise per rupeee
on freight of goods and coal

traffic. This was followed by what was
called marginal adjustments in freight
rates in the budget of 1961-62. Again
in 1961-62, the basic rate chargeable
for goods traffic wag increased by 50
paise per ton of traffic including coal
carried upto 40 KM and Re. 1/- per ton
of traffic carried beyond 80 KM, thus
reversing the principle of telescopic
rates. The passenger fares were also
enhanced by 10 to 15 per cent. In
1963-64 a surcharge at the rate of 10
paise per rupee in regard to parcel
traffic with some exceptions was le-
vied and then the surcharge on goods
freight rales was also increased by 5
per cent. In 1964-65, the budget again
increased the surcharge by 2 per cent
on goods freight rates. In 1865-66,
the budget increased passenger fares
as well as freight rates for 25 items
like iron, steel, cement, limestone, etc.

The latest proposal of an increase
of 3 per cent in freight rates has to be
assessed against this background. This’
surcharge will increase the cost of pro-
duction. Because of this surcharge,
the south is going to suffer. Coal is
coming to Madras from the northern
parts of the country like Bengal, Bihar,
etc, Now we are giving more price
for steel, because there is no steel in-
dustry in the south., Coal has been
used for manufacturing bricks at
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Madras. Already the prices of house
construction materials are going wup.
If this surcharge is imposed on coal
movement, I am afraid the price ot
tricks may go up in Madras,

As regards salt, we till now thought
that it is a symbol of freedom. But
through the Railway Minister we have
come to understand that salt is not the
symbol of freedom, but it is the sym-
bol of tax. I request the minister to
drop this surcharge.

Regarding passenger amenities, last
year, the Railway Board came forward
allotting Rs. 4 crores. When I partici-
pated in the last year’s discussion on
the railway budget on behalf of my
party, I agked for a small public con-
venience to be constructed on the plat-
form for the convenience of Salem
third class passengers, For that, the
Railway Board has given a note say-
ing:

“There is, however, no latrine in
the third class waiting hall.
The feasibility of providing
one will be looked into.”

I can understand, while the Salem
people are asking for a steel plant
there, the Central Government com-
ing forward with a note of looking
into the feasibility of establishing a
steel plant there. But here the Railway
Board has come forward with a note
saying that to construct a small lat-
rine, they are looking into the feasi-
bility of that. I am very sorry at this
state of affairs in the Rallway Ministry.

Mr, Deputy-Speaker: He can conti-
flue on the next day,

—_—
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14.29% hrs.

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

) SevenTY-NINTh REpORT

Shri M. L. Dwivedi (Hamirpur): I
beg to move:

“That this House agrees with the
Seventy-ninth Report of the
Committee on Private Mem-
bers’ Bills and Resolutions
presented to the House on the
2nd March, 1966”.

Mr. Deputy-Speaker: The question
is:

“That this agrees with the
Seventy-ninth Report of the
Committee on Private Mem-
bers’ Bills end Resolutions
presented to the House on the
2nd March, 1966”.

The Motion was adopted

14.30 hrs.

PROHIBITION OF MANUFACTURE
AND IMPORT OF HYDROGE-
NATED VEGETABLE OILS
BILL*

oft qmaTw fag ($<m) ¢ fgfae
N1 ATHPAT G2 TOE A1 grEgIIAe
e wrew faw ) TR+ F
wafa & s

: The stion

Mr. Deputy-Sp
is:

“That leave be granted to in-
troduce a Bill to provide for pro-
hibition of manufacture and import

*Published in Gazette of India Extiaordinary Part I, Sectlon 2,

dated 4th March, 1966,
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of hydrogenated vegetable #ilb in°
India.”

The motion was adopted.

ot ae few o & s w
g '

14.31 hrs.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL—contd.

(Amendment of Section 02) by Shri
D. C. Shatma

Mr. Deptity-Spéaker: The House
will now take up further considera-
tion of the following motion moved
by Shri D. C. Sharma on the 17th
February, 1966:—

“That the Bill further to amend
the Code of Civil Procedure,
1908, be taken into consideration.”

Two minutes have already been taken
and 58 minutes remain for this Bill.
Shri D. C. Sharma tay continue his
speech,

Shri D. C. Sharma (Gurdaspur):
Mr. -Deputy~Speaker, Sir, it is 8 very
non-controversial Bill, and I am sure
the hon. Minister who repr ts the
Ministry of Law will accept this Bill.

I dm moving this wnending Bill for
several reasons. My first reason is
that it will lead' to the purity of our
religious trusts.

14.32 brs.
[SHRY BHAM LAL SARAF in the Chair]

It will make them function much
better than what they are doing now.
It will put an end to any corruption
that may be there. It will make the
chief purpose for which they stand,
the purpose of worship, more effective
than it can ever be,
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My second reason is this, that this
Bill does not have only a sacred
association, it is not religious or only
spiritual in nature but it has also
far-reaching social consequences. After
all, in a place of worship, whether it
belongs to Hindu, Muslim, Christian
or any other sect or religion, it is
not only those who are appointed
guardians of the place that have any
interest. Any person who goes and
worships there has some interest.
Even those who live in the neighbour-
hood of that place of worship have
some interest. Evepn the citizens of
the place where that place of worship
is located have an interest in that.

Unfortunately, the word “interest”
has not been fully explained and
therefore people have been taking
unfue advantage of this provision.
Two advantages have been taken. In
the first place, people have been

‘asked to specify what interest they

have. Very often this word “interest”
has been equated with interest in the
property, or interest in the adminis-
tration of that property or interest
in the possession of that property, or
interest in the maintenance of that
property. This is to clrcumscribe
the use of this very useful word
which is to be tound in the English
vocabulary. “Interest” is a very
comprehensive word, and if anybody
tries to limit its significance in the
context of this Bill I think he is doing
a great deal of injustice to this word.

Now, I want that for the words
“having an interest” we should sub-
stitute the words “being beneficia-
ries”. For instance, anybody who
derives some kind of an advantage,
directly or indirectly, from that place
is & beneficiary. I am a beneficiary
of the Lok Sabha. We are all bene-
ficiaries of the Lok Sabha.

An hon. Member: You are a Mem-
ber and not a beneficiary.

Shri D. C. Sharma: Every Member
is a beneficiary because when the Lok
Sabha is in gession he draws Rs. 31
per day as daily allowance. Again,
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“intgrest” does mot.mean any -direct
interest. It also means indireet
ipterest, For instance, it may be my
diract interest to keep my house elean
because it will promote hygienic
conditions, it will prolong the life of
the inmates of the House and it will
make them more. comfortable than
before.. But, Sir, there may also be
indirect interest in the sense that if
my neighbour does not keep his house
clean and if he does not loek after
it properly I may be:the sufferer on
account of his negligence or on
acoount of his lapse frem duty.
Therefare, '1 want that these words
should he substituted. A person
should be beneficiary not in the sense
of money or preperty but in-the sense
of being an invisible beneficiary. If
I go to a place of worship I am -a
beneficiary in an invisible, in an
imponderable way, in a way which
cannot be equated with rupees, annas,
pies. At the same time, a person
shoulq hawe interest directly or in-
directly. Of course, direct interest
will mean that only those persons are
interested who are the guardians of
that place, but indirect also means
that it' applies to "these who are
interested in that in a wider sense of
the word. ‘PFor instance if there is
a big place of wérship in Dethj I
think I may also be interesteq in it

indirectly ‘though’ [ may not be
interesteq direetly. It may belong to
any sect or religion. For instance,

recently, it so happened that there
wags aggression in Khem Karan Dis-
trict of Amritsar. There was a lady
there, an aged lady, who was the
adopted daughter of the mother of
my hcadmaster, with whom 1 read in
my tenth class. She was a pious.
religious lady, She built up a Satsangh
Bhawan theré. That is a place where
people would go for having religious
or spiritudl companionship and where
people would gp to listen to gpiritual
discourses. Now, when the Pakistan

aggression took place  that lady along:

with some other persons of that town
was taken as a prisoner of war by
Pakistani people. I wrote about that
lady. T also have been saying that
the place of worship should be res-
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tored there. I have beep saying'that
the Governmgnt should give some
maney 8o that.that place af worship
shall he ra-constructed. I. .mey be
asked, why are.jou daing that, you
do not. belong to' Khem Karan, you do
not kpow the lady. personally and all
that. 1 am.doing so hecause I have
§n.indirect .injesest in gstting -that
place going, a place which does good
to the peaple. Therefore, I want! shat
the word ‘“interest”.shoulq .be quali-
fied by, these two adverhs . “dirgetly
or_jndirectly”, That will, widen the
scope of the Bill.

Again, T want that ai&.r sub-section
(1), the following new sub-section
shal] be inserted, namely:—

.+ “(14) The gonsent.obtained in
Lwriting under. sub-gection (1)
.8hall aisg be deemed to have been
ohtpined against the new trustess.
appoiated .after obtaining the
s8id consent,”

What is happening ig this. Syippose
there s some ‘place of worship
or trust. It may be a religious
trust or a trust for a social benefit.
Suppose - 1. find that the trust is not
being administered properly and,
with the eonsent. of the Advocater
General, I bring a suit against the
truatees, The trusiees are very clever,
very. knowledgeable and very well-
versed in the intricacigs of the law.
Byven if they do not know the law
themselves, they can go to gomebody
and get their services so that they
can escape the damage that is going
to be done tq them by a petition
which has been flled in a court of law
with the comsent of the Advocate-
General. Here 1 may say that I take
my kat off to all the lawyers. I have
every respect for them, But when
such a situation arises, the lawyers
advised the trustees; the easiest thing
for you to do is this; one or twg of
you resign and you appoint some new
trustees. The result will be that the
suit will lie against the old trustees
and not against the new -trustees. So
the suit that some good person, some
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Public-spirited person, some socially-
oriented person has instituted will
become infructuous, because the old
trustees are. gone and new trustees
have come. Therefore, the reform
they wanteq would not be effective.
After obtaining such consent, some
trustees may resign- ang new trustees
may be appointed with g view to
vitiate the proceedings of the suit
already instituted.

The purpose of this Bill is to
enlarge section 92 so that any person,
being a beneficiary or having an
interest, directly or indirectly, in the
Trust may obtain the required con-
sent and no fresh consent need be
obtained against a new trustee. I
think we have very eminent lawyers
here—they know law much more
than I do—and I am sure they will
agree with me that in India we want
these trusts to function in the social
interest, function in a way that they
can promote the good of the people,
whether that good is spiritual or
religious or social or educationa] or
any other type. That cannot be done
unless you widen the scope of the
section.

Code of

I must say very respectfully that
section 92 has been amended a certain
number of times. Every time when
somebody has pointed out a loophole
it has been amended. Because, these
trusts generate certain kinds of, what
shall I say, practices which are anti-
social. Theretore, they have to be
looked into as time passes. The
amendment of this section, which
refers to trusts, should be a continu-
ous process, as people get more edu-
cation, as people become more legal-
minded, as people become more
socially conscious.

Mr. Chairman: Does the hon. Mem-
ber mean that it should be non-stop?

Shri D. C. Sharma: No. Sir. After
every three, four or five years there
will be need to amenq it.

Mr. Chairman: Periodically.

Shri D. C. Sharma: Yes, Sir. I think
you have given the exact word. Pe-
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riodica] amendment of this section is
very very mecessary. If it is not done,
I am sure my friend over there, a
trustee of so many trusis, will bear
me out, the trusts will not function
efficiently. Already, this section gives
the power to file a suit for removing
any .rustee, appointing a new trus-
tee, vesting any property in a trustee,
directing a trustee who has been re-
moved or g person who has ceased to
be g trustee to deliver possession of
any trustee, appointing a new trus-
.0 the person entitled to the possession
of such property, directing accounts
and inquiries, declaring what propor-
tion of the trust property or of the
interest therein shalj be allocated to
any particular object of the trust, au-
thorizing the whole or any part of the
trust property to be let, sold, mort-
gaged or exchanged, settling g scheme
or granting such further or other re-
liet as the nature of the case may
require. All these things are there.
I want to add something more

So I say that this is a Bill which
is meant for the good of the greatest
number of people in India, a Bill
which will promote all those objects
which are given in section 92 of the
Code of Civil Procedure. I hope the
Law Minister—I welcome him to this
new job; I do not know to what job
he will go after this—will welcome
this Bill and will support it whole-
heariedly.

Mr. Chairman; Motion moved:

“That the Bill further to amend
the Code of Civil Procedure, 1908,
be taken into consideration.”

Shri P. R. Chakraverti (Dhanbad):
Mr. Chairman, it is in the fitness of
things that Professor D. C. Sharma
has proposed this Bill for amending
the Civil Procedure Code in a form
which ig easily understandable to lay
mep like us. In a House with mem-
bers like Dr. Singhvi, Professor Hiren
Mukerjee and other legal luminaries,
he has tried to bi-pass legal technica-
lities to see. that the complex society
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such as it is today with all our legal
advisers who try to make matters all
the more complicated, is made easy
for jaymen to live in,

One point which he has placed be-
fore the House which interests me
is that the consent obtained in writ-
ing under sub-section (1) shall also
be deemed to have been obtained
against a new trustee appointed after
obtaining such consent. The consent
demads the fulfilment of certain legal
conditions before it is granted by the
Advocte-General on behalf of the
Government. The Advocate-General
has to go into the petition and feel
that here is a person who is interested
in seeing that the trust property is
maintained in g proper manner and
no breach of the trust is committed.
If he is satisfied that the request has
come from such a person in a legal
form, he gives that consent in writ-
ing. The moment that consent is ob-
tained, the loophole in the section is
sought to be taken advantage of by
those interested persons who are like-
ly to be prosecuted for breach of con-
fidence or breach of principles under-
lying the trust, and they get away
under that legal protection. Then the
petitioner has again to go through all
the technicalities and it is very hard
to secure the consent again. It takes
time.

So, to ease the matter, it should be
done in a form whereby it will facili-
tate the purpose for which consent
has been obtained w.nd the earlier con-
sent should not be vitiated by the re-
signation or by gome other process by
which the earlier trustees are going to
be replaced by a new batch of trus-
tces or a section of the trustees. So,
it should be accepted as a continuing
factor which will serve the purpose
for which this clause hs been introduc-
ed uad as such I endorse the amend-
men of Professor Sharma.

o w0 Wo (i)
garfr o, = fro @0 wwiod 3
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R [
) Dr. M. 8. Aney . (Nagpu): Sir, |
appreciate the object with which my
Hon, friend, Shri Sharma, has brought
forward thig Bill but so far as the
widening of the implication of the
word “interest” is concerned, he has
suggested the insertion of the words
direct -or indirect”. What is the
meaning of “direct or indirect” will
also be a question for the cowts to
interpret. Thérefore the difficulty
which is there on account of the
existence of the worgq “interest” is not
altogether obviateq by simply putting
the two adjectives there. What kind
of interest shall be taken into account
or what is 1o be understood by
" “fndirect imterest” in the matter and
whether this is not likely to encour-
age frivolous litigation by allowing
this term are also matters to be
seriously considered.

Then, sometime mismanagement of
the trust is utiliscd for removing a
particular group of trustees and if it
is a suit with the sanction of the
Advocaie General for the sake of
removing those trustees with a view
to ensuring a better arrangement, if
those trustees are removed and some
other trustees have come in, I believe
it will be wrong to proceed on the
basis of the firgt agtion against the
new trustees. That is also another
point which we have to consider.

In view of this, I think, the malter
teopaires to ‘be more seriously oonsi-

than getting it passed here off-hand.
This is the only suggestion I  have
to make. I appreciaie his object fully
well, but I only want time for it
aad whether the wording that he has
suggested ig enough fo carry out the
object or not. In view of this it
shiould be possible tor -him to be
agrecable to refer the Bill to a Select
Committee for consideration.

‘Shri Warlor (Trichur): There is
one small  suggestion. This is always
tesorted to by moneyed people, rich
men, in order to save many things. 1
wan. to know either from the hon,
Mover of the Motion or from the hon.
Minister whether any ordinary per-
sen, who is a beneficiary or hot cither
directly or indirectly, that apart, can-
not go to the court of law to get re-
demption or relief for any mischief
done.

Shri Himatsingka (Godda): Sir, |
icel that the seetion as it stands s
yuile wide enough and no difficulty
has been experienced by those who
have wanted to take any steps against
any trustee or ‘trust for the martter
ot having. any scheme passed or re-
moving any maladministration there-
in.

Sari Sharmga has suggested that it
o trus ce resigns and a new trustee
is appointed the suit cannot be pro-
ceeded with; or, perhaps, new consent
is necessary. I feel that there is some
misunderstanding in his mind. The
Advocate General ig approached for
giving nis consent for various mat-
ters. If it is 3 question of removing
a lrustee only and the trust is other-
wise all right, & new tirustee is ap-
pointed and nothing remains to be
donc; but if the trust iy not properly
administered or if there is any other
question of any complaint against the
trustees about accounts, misappropria-
tion or anything simply because the
trustees change that cannot save him.
Then suit will proceed because other
reliefs have been asked for.

The question that has beem raised
by ‘Shri Warior can also be answered

‘because the Advocte General g there
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L may or may not be interested. If
symeliody wants to bring any com-
plainl against the trustees or  the
administration and he is not directly
inierested, the Advocate General can
bg; approached -and he.can be gua-
ranteed the funds for carrying on the
Litigation and for taking steps he may
‘be giving facts and figures; he may
not be diveelly interested in  that
sense.-

Therefore with the section as it
‘stunsls, .1 feel no practical difficulty
bas been experienced. ] can speak
¥rom my own persona] knowiledge
thai suits had been imstituted in the
Cuicu tg High Court by persons who
were not directly interested at all. “In-
terest” is a very wide term. Where a
perscn is indirectly interested then
aiso a.person has interest. Therefore
I feel that there will not be much
improvement by aecepting the sugges-
tion that hag been put forward by
the hon. Member, Shri Sharma. 1
feel that the present provision is
working gquite well and is quite suffi-
cient o meet all possible questions
that can be raised in the matter of
removing any trustee or getting a new
{rustee appointed or for diracting ac-
oounts or having any scheme framed
by courts and all other possible steps
that may be necessary for the proper
administration of trusts. I feel, there-
fore, that there is no necessity for this
Bill.

15 hbrs.

Dr. L. M. Singhwi (Jodhpyr): Mr.
Chairman, Sir, I have only a few
observations to make in respect of
this Bill brought forward by Mr. D. C.
Sharma.

Before 1 do so, I sheuld like
to say that Mr. Sharma keeps us
busy during these heurs on Fridays,
cvery -fortmight, by his resourcefulness
and by his great application to legis-
lative problems. In this fleld of
legisintian at least there is no prin-
ciple of femily ®lanning inoperation

Sharma would be considered very
mueh out of tune with the accepted
social policy and social philosophy of
the day. I need hardly say that he is
perhaps, the most fertile private
legislator in this House. .

Sir, I share the feeling of Ms.
Himatsingka that no great practical
difficulty has been experienced in the
operation of gection-92 of the Code of
Civil Pyocedyre except one in respect
of certain cpses in which trustees try
to circumvent litigation. It ig true, as
Mr. Himatsingka said, that litigation
might still proceed and continue, But
it can be ciroumvented before litiga-
tion is filed and after econsent is
obtained if the composition of the
trust has altgred. Then, of course,
such ' litigation cannot be maintained
agpinst those who are no longer
trustees and against those for whom
ao relief is sought for.

In respect of enlarging the locus
stndi of persons.who are not directly
interested in the trust, I have this to
submit. Tt seems that the purpose of
the Bill is to enlarge this locus standi
te an unduly targe ambit. To say
thet all those who are interested in
the trust direetly or indirectly, may
initiate the proceedings is really to say
that any eitizen of India might initiate
these proceedings, This, I think, is to
give too wide an application to the
eperation of section 92 of the Code of
Civil Procedure. Interest is rather
widely interpreted in the law courli
and it is only right that anybody whu
is interested, howsoever remotely he
may be so interested, should be en-
titled to initiate such proceedings and,
as @ matter of fact, in respect of trusts
which are wholly public charitable
trusts, it has been held that even the
beneflciary is an interesteq person
and can initiate proceedings. That
being @0, it does not appear to me as
t0 what particular purpose will be
served to re-wond, to recast, the
present language of section 92 by say-
ing thet anybody who is directly or
indivectly inferested may initiate these
proceedings.
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There is considerable force in what
Dr. Aney said in respect of the possi-
bility that this may encourage
frivilous or black-mailing litigation in
ceriain cases. We cannot say that
legislation should be allowed to
subserve any such, end which I am
sure is not intended by my hon.
friend, Mr. Sharma. It is quite possi-
ble that if the definition of those who
might initiate the proceedings is
further enlarged, it may serve these
extraneous and oblique purposes
which we should not sanction.

I should like to say that in respect of
the continuity of the availability of
sanction accorded by the Advocate
General against new trustees, the
Government should study all the im-
plications of the second amendment
contained in clause 2, sub-clause (2)
of the Bill. After this consideration,
the Government should itself bring
forward an amending Bill of section
92 if it is felt that the existing pro-
vision is used to circumvent the appli-
cation of this law.

‘I would also like to add that it
seems that the Law Commission, in
their wisdom, did not consider it ap-
propriate to suggest and recommend
any such amendment. I do not know
whether this was after specific delibera-
tion of gection 92 or it was merely an
maintended omision. I am sure that
tue Law Minister can consult with
the Law Commission in this matter
and bring before this House if neces-
sary, a wellconsidered Bill in respect
of the second objective of the present
Bill,

Tne Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman); Mr. Chairman. Sir, at the
outset, may I, with your permission,
pay my tribute to the doyen of Par-
liament, Prof. Sharma for the con-
scientious manner in which he has
been either trying to remedy the de-
fects or fill up the lacunae in the
law? If I may be permitted to say
80, it warms the cockles of my heart.
this is a great sign that our parlia-
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with full vigour. I have just come
to this Ministry—in fact, my old
field 1 seem to be a much travelled
man in the Government. I must say
there is a lot of force in the second
part of the Bill which I may deal
with first,

It is quite true there is a lot of
force in that. Why should the re-
signation of a trustee or the demise of
a trustee change that? But, as Dr.
Singhvi pointed out, it seems it has
escaped the attention of the Law Com-
mission. They seem to have left it
probably because of the antiquity of
the section. I do not have the same
feeling here because Parliament is
supreme and every Member here re-
presents 6 lakhs of people and I am
more concerned about the feelings
here than about what the Law Com-
mission said about this section. So,
may I give the assurance to Prof.
Sharma that so far as second part is
concerned, I will bear it in mind
when we take up the Civil Procedure
Code. I know, when I am saying this,
it may appear as though this is an-
other method by which I am pushing
it off. No. I shall endeavour my
best to see to it that the second part
of this Bill is dealt with by us. I
think, this will satisfy Prof. Sharma.

May I also quote from the Report
of the Hindu Religious Endowments?
On p. 127 of their Report, they have
stateq as follows?

“At present the decision of the
Commissioner may be challenged
in Civil Courts, whether by way
of suit or by appeal and in some
cases there is also a second appeal
to the High Court. It is general-
ly known that resort to Civil
Courts often involves considerable
delay and waste of public funds
with the result that disputes are
not speedily resolved a sort of
stalemate continues ang there is
also a clog on administration.
Moreover litigation under
sections 92 and 93 of the C.P.C.
involves an often  unrecom-

mentary democracy is functioning

P d expenditure of money and
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energy on the part of members
of the public setting the law in
motion. The person in possession
is able to utilise the funds of the
temple or mutt in Question and
can prolong the litigation inde-
finitely. It should be provided
that in all lega] proceedings de-
fendant should be made personal-
ly liable for costs when he has
been in the wrong and unless his
contentions are found to be just
and are upheld, he will not be
entitled to spend the funds of the
institution, We have come to the
decisions that appeals from the
Commisgsioner should be preferred
to a duly constituted tribunal.”

They are envisaging a tribunal. Ac-
tually, this Report is before the
Special Committee and we have been
endeavouring to get it through.
Speaking for myself, I wish to hurry
through this legislation because what
is in the mind of Prof. Sharma and
my exteemed friends in the House
will be solved if this Bill is taken up
by -the House and becomes an Act.
Because there they are only public
trusts, After it becomes a law, it
will not be possible to avail of the
remedy provideq by section 92 of the
C.P.C. in case of Religious Trusts and
Endowments governed by this law.

There will then remain only public
trusts of a charitable nature. The 27th
Report of the Law Commission deals
with the Code of Civil Procedure and
I have already referred to that being
silent on this. However, the sugges-
tion of the Member for inserting a
new sub-section (1A) in section 92
will be given due consideration while
implementing the report of the Law
Commission, 1 can give this assurance
to the hon. member,

So far as the earlier part is con-
cerned, I thought the Professor had
been answered amply by my friends
on both sides of the House, 1 would
not say that the proposed first am-
endment to section 92 is misconceived
because I have too much regards for
him to use that word. But I do not
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know whether he has got the {full
meaning. After all, it is quoted in
the Bill itself “directly or indirectly”.
As Mr. Warior put it, the existing
expression ‘persong having an interest”
ig very wide. Actually “persong hav-
ing an interest” includes directly or
indirectly.” I do know the earlier por-
tion of it. I have stressed the second
part.

3994

If I could persuade the learned Pro-
fessor to withdraw his Bill on the
assurance of mine, I shall be grateful.

Mr. Chairman: is the as-

surance?

What

Shri C. R. Pattabhi Raman: I have
already stated, in the very beginning,
that we are going to take it up. ‘We
have already got the report of the
Law Commission with regard to the
Civil Procedure Code. This is about
the second amendment.

With regard to trusts, I have al-
ready indicated that I propose to
take it up early. You are aware
what the Parliamentary programme
here is. So I do not want to appear
as though I am doing something
clever, but it may really happen; we
have a month in July and a month in
November and even with the best of
s intentions, we may not be able to
achieve much. But I shall endeavour
to do it, After all, I see the force of
it; once a trustee resigns, that itself
"may be a ruse; I am impressed by that
‘point. I can give an assurance.

* Shri D. C. Sharma; I think these
Private Members’ Bills are-like lambs
that are foredoomed to be butchered.

Dr. L, M. Singhvi: They
labour of love.

Shri D. C. Sharma: One person
butchers them ruthlessly and another
person butchers them gently, I am
glad that I have got a person tuday
in the Ministry of Law who is a very
gentle executioner. T am happy about
that. If the Minister of Law had
come here, perhaps he would not have
been so merciful to me as my hon.
friend, Shri Pattabhi Raman, has been.

are
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He has always bgen kind and I am
grateful to him for that.

He bas meid that he sees some force
in this. I think most of the legal
luminaries in this House have also
seen same point in section 92(i-A).
The hon. Minister of State in the
Ministry of Law has told me that he
would bring forward some Bill to
amend section 82 of the Code of Civil
Procedurg in onder to incorporate
this. Anyhow I do. not bether about
that. We, Hindus, believe in trans-
migration of sowl. My ideas will
transmigrate into the souls -eof the
Ministry of Law, though I am not
sure from where I have transmigrated
and where I am going to transmigrate.
The' Ministry of Law would be richer
by this.

Dr .L, M, Singhvi: That is an at-
titude of philosophical resignation.

Shri D, C. Sharma: I am grateful
for this very very small mercy, but 1
would like to ask most respectfully,
Mr. Chgirman—you are one of the
most efficient Chairman 1 have come
across+why so much bother has been
made about the expression ‘“direet -or
indirect interest”. If I were your
son, I would have a direct interest in
vour property.

Mr. Chairman: That is not pessible.

Shri D. C. Sharma: Unfortugately
it is not possible. If you have found-
ed a trust for the education of the
children of Jammu & Kashmir, if you
have founded a trust to run a weekly
paper for the education of the people
of, Jammu & Kashmir, if you have
built a sarai to house the wayfarers
who want night shelter, if you have
built a temple where a!l: persons of
one particular creed or community
could go and worship, if you have
buiit a place of worship where persons
of all religiens can go. and worship,
then what happens? I have been to
Adayar. [ found there a mosque; I
saw a temple; I saw a church; I saw
a'l places of worship. Anybody could
20 to any place of worship. I had
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been to Yalta; 1 was amazed to see
that ope -f the persgns—I am not
very sQrry for him~who was liguidat-
ed hecause he owned so many serfs—
[ do nqt remember how many serfs he
owned—haq inseribed verses from
Arpbic and mantrps from Sanskrit on,
whatexgr you may csll, his palace or
abode or mansign, all meaning that
all persons are welcome. If you ap-
point me ag & trustee, I am rasponsible
for the good management of that trust
ang. | can bg hgld to account for that.
But if the trust dees not function pro-
perly and ] am outside. the pale of
thag tryst, I ean g to~a court of law
ang gay, “here ig the trust which is
not being administered properly”. I
may pot belopg to that particular
1eligion or sect; I may not belong to
that particular denomination, but I
ean go and say that. That is what
the use of the word ‘indirectly’ means.
The word ‘indireetly’ only enlarges
the scope of those persons who want
proper admifiistration of the tryst.

Mr. Warior is a very eminent
lewyer. He hag said that this would
lead to frivolous litigation, I ask Mr.
Warior one question. Is there any-
thing in this world which has not led
to something frivolous? Are we not
seeing  here adjournment motions
which are sometimes described as
frivolous? Are not marriages in some
religions thought to be frivolous by
same? Are not people changing re-
ligians for resspns which may be
thought to be frivelous by one party
and very substantial by another party?
The word ‘frivolous’ is a word whose
connotation we Indians who have read
English as a language of the foreigners
dp not understand properly, The use
of the word ‘frivolous’ is known to
those persons who have studied
English very ably at the very foun-
tain-head, and those persons and pro-
fessors of English from reputed uni-
versities have told me that the use of
the word ‘frivolous’ §s something which
should be banned. There is nothing
frivolous in this ~ word. There is
rothing that can be deseribed as in-
substantial or as something which will
not promote the eauwse of justice
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Whatever I did I did in order to pro-
mote justice for the people. This is a
utilitarian law; the greatest good of
the greatest number is the bases of
this Bill. Here is the Minister in the
Ministry of Law and here are my hon.
triends like Shri Warior and others
who do not believe that the greatest
good of the greatest number is pos-
sible with this Bill; they believe that
the greatest godg of the people is only
possible if a small number of people
direct it. So, what can I do? I cannot
help it. But I wouldsay very humbly
and respectfully to my hon. friend
Shri Warior and others that both these
things hang together. Why do you
amputate only one leg of a human
being? You should amputate both
the legs, so that he can have artificial
limbs from Poona qr elsewhere, But
you amputate only one leg and ask
him to walk on one leg only. My Bill
had two legs, but you want to cut out
one leg. Anyhow, what can I do, be-
cause the Minister of State in the
Ministry of Law acts as the
surgeon and he thinks that this
simple Bill which has two legs
to stand upon should go abou.
only with one leg. I do not bother
about that. I am very happy that at
least one leg is saved.
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Shri C. R. Pattabhi Raman: May !
point out that the word ‘directly’ was
there in the original enactment, but it
had been removed later on, with the
result that anybody interested could
take up the matter? So, it is much
wider now.

Shri D. C. Sharma: So, I am glad
that my Bill will be able to walk with
one leg. I am glad that both legs arc
not going to be amputated. I thank
the hon. Minister for his kindness. T
hope thatl the hon. Minister will bring
forward a new Bill and when he does
so he will remember that this idea
was given 1o him by this humble per-
son on the floor of this House.

So far as the report to which the
hon., Minister referred is concerned, I
think with due deference to the great
man who presided over that com-
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mitee which submited the reports

and whose feet even I think I would
not be worthy to touch, I must say
that it is a compromise report. Com-
promises in these things do not do
any good. All the same, I am a law-
abiding citizen and since the hon.
Minister says that I should withdraw
the Bill . .

Shri Warlor; That is the discipline
in the Congress Party. That has noth-
ing to do with law-abidingness.

Shri- D. C. Sharma: J with-
draw this Bill, because I know that
even though I withdraw this Bill, this
Bill will still live; it will migrate
into another Bill and it will have
another life, just as a Hindu who
believes in transmigration goeg from
one life to another and has life all the
time.

Mr. Chairman: Has the hon. Mem-
ber leave of the House to withdraw
the Bill?

Several hon. Members: Yes.

The Bill was by leave, withdrawn.

15.28 hrs.

CONSTITUTION (AMENDMENT)
BILL

and
Shri

(Amendment of articles 22, 32
omisston of article 359) by
Madhu Limaye.

. Chairman; We shall now take
up Shn Madhu Limaye’s Bill seeking
to amend certain articles of the Con-

stitution. 2 hours have been allotted
for this Bill.
ot uy fem (A7) : F TR

e g 5w & dfewm & qm
goe s arer faggw 97 fawix
faar oy

wem W, & W fduw
T ¥ gy W g " O
Afrr aga wgergt fdas @ W
T gt v ¥ wgw W Wb
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[+t g fafird]
dxemrei feafa o #r & @ &
W 39 F 7@ o7 feem & @)L
(wrww@) & A 15 fame Faw qm
wifs 3 fae woff qgm €@ e
gy § W g orn § gefaq &
gag fae & wfos adi om0

A # ag fAag wT @1 91 fF dwe
FTET FA F qI A T 78 TV A FG
t fr v ofcfeafa & s ofeda
g Y AR HEewww  fofa
FY FATT HAT ALY | o7 Tegafa &
ww 9T w91 gE , A} 9w F I A
W HAY It 99 @ @[ & fag
aft 3¢ Ngw I FQ A fE
TR dFede T feafa £ g FA@
T TAIT a8 F T | AT T #Y a7
Aoy afigm W A g W@
T awE § A wn e s e
oY a gw v § 6 forg & wne &
AT T, AT HAY ot w7 Ay
g § AR Tegfga o d, g AT w
o fFdt e § w4 g, O oy W
Fefm feafq gerd #ramm g
YT G FIA q, T U 9TEA §,
H{ AT Y TG TUTT HAT A AF A
fir, ST safa SvofirmaT st ag,
FTUF I FT W1 FE EO0 AR @
% TEfgg MR Tda 1 ogare @
IqHT W FW A 19 g0 1 QT AQ ¥w
qTa F gAY AT O TFEEET NG
H&T S F FET qF )

o «F tagas F A1 fadw i §
Y AR § were AR, HIHT ean
feamT ATRAT g | ¥W & OF arq sfqm
&1 2281 GO F A TWT W §
39 # afadT F #1 WR gEd aw
gEere  foafa & aX & o o
§ 359 IUH W ¥ wwwia  wer W
2 fF 5@ W ¥ gae w0 feata
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A AN g wfew g it
& ¥ qfgme & v fady § ST 9%
oA FAY ¥ 3 A NSEA F TN
T om gwa & afeww & 3ot
a0 ¥ qTET F qHA I W) g9
gftFRl 9 T F@TT ag WO
farfr wfaw s g, SfEw
qT 32 # In (4) & s
w5 @ § fr foiw fefa & o=
HEFTT HT Jead @ AT qEATE |
ag fady feafe a% o gofr ?

W asufy dwew i feafa =
Tt AW F g W & Qr ag fefa
qO & o & AR 9w g feafq
g, qer wrywy gRit AY F1E o Aeifon
RN ¥ WA AL 9 w1 , A
I [ETEE ¥ gEE AR T aaie
_|TTAT & qEA | A9 A JEH F7
waras § AR & wEw g fw
qrerew feafa ¥ fat WY safaa wY Se%
< famm wifviT s, T T,
I qO AT F w7 oA fad,
TR A TWT 9H, I WHEg
T @I | g s A aons
F) AT Tl TERT WL F 4,
At et wen gg g fE
T feafa § fawft WY aafsq
e g femr s )
IaFT @1 waE ¢ 5 1@ 1w AwEwd
T A FTF IATAT AT § IH T AAS
FAT FEAA ATHEA G A | &)
7g &Y g feafa 8 ar &) wf ¥fea
gy & s § s wmarr WK
faviw feafq oY 2w & quy @y o &)
o 97 T wEETer dwewa
feafa Gar & st &Y & wraat § O
wrae # faawda afusre 9T A
arfer wifs sw feafa & gg o& 1
ued & ame &9, 99 & I
gfwarr @At W\ wg wfee war
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waE g & fag wwe a1 g o
& e g ¥ amma qfaEe S
2.28F g7 & U AT &7 frdfea
fedww &1 w1 S FA § 78 A @
s | # 97 w1 Ay A w3 @
g afFr oo feafa & weY &
A FT g g T gy
& s g {5 9@ SETHTRw dFewreT
feaf dut 1 STl @@ 97 FEET W
WA fea o 1 owt dwewTET
feafs & @ gu oo Afed, 358 wr
wt Afad, 1041 qro F mwT AR
A, VTNV E@Ted, 89T W@
aife S gfaard) ufuwr g s g
& 977 3 e WY 7 TN FT AR
ggEgF faaarar g | s Frar &
& A & @TE | a9 F,
e Ty ot g wfaw §
FH ¥ W ST F JH FA A A
grear feafa § @ @ Ay
LU

15.32 hrs.

[MRr. DEPUTY-SPEAKER in the Chair]

q WIS YA FTF a7 a9 99 &

s faaw at 30 (W) fom® wraea
T F 9@ fFar ot & @Y 99
aRTHT FT AT w4 gET 7w &
g # O feafa ot ady feafq wraw
TR #, UF sraifas 3w ¥, wvaw
Y€ 1 g el ®Y w< w4 a0 FY
R 7 freene featr & war ag
gy fF A R e §, S AT
aer &, A famY & ary faer my & 97
F A€ T T A ag W grar
FA &1 g fn e, SrgE
wife AW F EW F ATAgE qHET AT |
e & faqes < =mgan § s g
& @ Aol &1 o g7 fadwd wia-
FA @ A0 ¥ wwnw fwar @
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forgmY @8R, FAATY W T
i wEgT ST EwATE |

1 faa ool wAifew § foma o
v & a1 & 7 WY omoft wE
e amm g A rg arn f o
W %7 ¥ foqa «Fr § 99 & 99 &
erwfa T 2w faser w9 7Y & &fes
4fF ag gP & fawg ¥ gOA §
W g faet & weeiw 99 oW
1963 99 Haxfear ar| w4 %
T & fawl &1 gEEN g A,
qEAT] #  TAAT Y T A &
fa mwERt & feww femr @ 1 @@
Y Y §, wEE ¥ gwn &, geAr #
gom &, o sy oY gam @ Wi o
16 S #Y fore g3 wetew Fqrame &
AT Sae 2 faar a7 fFdda ¥ o
B ¥ =T T qHeT § | ag A
Iqger ¥ 7 fed 1 & ¥ quwfaw
amqdy FHfaEl §1 @ sgE
&Y faar |ifs s 9T w1 IqgIw &
AT A WY WPET Fgd 5 ¥ aY JmAE
Eavafarg &1 ue & agw 7
STAT FTEAT § ATHY AT WA QAT §
0T & wggw @ g fF Mo 3§
gy FEfeEl #1 99 & §8
& Y gear & Sfee ey groa A &
7g wA & fao §ae W § fF aw
MDY & AT IARY AT WIRT IO
aifaq s a& § | ¥ a1 ag wgw 5
I AWK FT AXT AT Gifaq Ay
FT g § | WX I TR aTH N
frare @ SEN wuA wfwT #Y
gfee & 37 F8 W aq7 7Y fear Wiv
g s T N Y | W aE
&) et § 6 W gRAT FIA & v
I N faawara wfuwre fodr & 99
wfawt $71 ag TN T TR 3,
SO JAAEY S & faw 9T see
araTEg wTAw W ¥ fog | aElew

AT ¥ Ig WUA daw ¥ ay1 § %
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[siv =g formd)

AT AT GRAT FTA AT A Py
30 (w) § =g ofamra & fawrs §
dfqurr § g afamdy wlosc fodr
o §, X aTT 14 & Forad war AT @
fE #1737 1 FRE dww oA
afE | WY & AT g &
TR N fram § Ty dfar @ 14
UTT Y FATFW & 1 g AR A T
#{t & afer waien saraTa ¥ o 7@
"X GEdr ¥ owgr §

34T ag 214 avr § forgd o<
Progemd & 24 2 ¥ q¥T oea< |9
w8 I wfodz a1 § 39 F g
&€ T =afe A FFAR FCaT, I9fewa
FTAT TE TR HT FAST AT | T 57
Wt AT WY AT FAT ¥ geaa
st fwar & 97 fAaai & srow
gm g 1 IH ag A 22w
3 ey =T Agwd & fag &
ey 8, ¥few oag g o
g 5 ffr * q@ & Foax
A< § Y 7 ¥ W GAT AT Y ;T
¥ 7 g T frad gt 37 A
YA Frerrlr & FTOT FIATY ITER
37 FY IT Freo ¥ faams soar fAm
W wr gfasr farmr | fral e
oF gaERE A wm fawd g
ATty ¥ A a1 S g
a7 ¥ fry Avey & ¥ AT 39 TRATTY
g ¥, gAgE N F G e A A
AT SR ET 228w ¥ ot
T # frear ) AfET greFea
feafiy 1 BTAGT I5T HT g A TF ATLAT
FOAT AFW@I Mg 37 A oA 9 F
o7 frar § 3q 71 o) @ew fFar § AR
afrar ag gor § f5 #E A watew
ayrarr F g Ty Afew qErsw
e ¥ Ty e gm w F A
39 ¥ 7 FT awy § wiifw 326 avvr
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SYAT (4) W @ar Y AT 359
¥ wrte g A€ mfere @ Ad @
T A X fotg 77 w11 gw Ay
§ 5 wrw gowr from dfore &
Tl & afew 4 dreariw feafe
& "R gar wafasri Y i oy
@ g g7 damw wdf w ooy
g g why ammr f W
a Rt g % & g f 7 omg 989
|1 WY gAwr & faq aureg fear amn
g amrer feafr @ ar s
gxereta feafe @1 wateq ~mamm
o I qATAT F WA IO WA
afardt gt ¥ 9T www FOR
&1 AfeFr g serex Qrar wifady 1 A
T g g T Aifgm W)
grewrefy feafq t ar 7 @ 1 dFe-
Frefra feafe § & g1 a5 w7 & fag
qare g o fifeg 22 wro # &
afcad g § 5 wwzert feafy
¥ fedft oft safr 1 qga <@ A1
Afaw g w1 M8 JfeT 19 g
#F oft q7 f5 22 a0 & w7 wT
Mt & fF FqAAA AT ATET W GAT
#r wfge | 37 A AW FTIO FIA,
TaH A QY gt awg T w
A fad aw oF geamerd AR
W ® 1| A gl R "/ wgew
wFe wen @Y fasft orear & fag
gy Ardy F forg gy w QT

w7 ag dfaam arg gar @) 99 9
g g Ay s § Jg gf 9w
Y T YA  Vrgd Hefr @ty ¥
To FRATIT qiga ¥ wgl A1 %
WS F AW H @ o9 F e
¥ aff oram qar Afew gw AW w
FER ¥ ITAT TTC 4T | WX AW G
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sl & fTET ¥ @7 T ar §y A
qaT AT F AT T AT aETeEy
w7 a7 AT AT & 7 @m Y 7
I Y Jqrar @Y & o fF oy @faar
FY G WY TAT @ § IT T GEIHA
1T F fGeTE g aTAT § | o HFITHT
Y sarar e foaT G W@ Al 99 &
wpafadt & @ wfdm @
WA 99T 91 a1 T @ g
I F W ATGER FIE @O 97 |
ar & fraem w wgar § % amamor
feafy ¥ g 1 fvt Y A AEGER
A & "iuFc T g Sifge o
e feafy ¥ 79T 22 F WY
@R @ wfge )1 W AR A
AR & WA 9T 22 THI AT
8, 99 g W ¥ GFe-FEA feafq
g

¥ graey § gare aw A o feufq
R gE A ¥ o feafa &, Sw A
# & QO amw wgAT AgAT g
w9 sy § fF ww fgrgeae § dfaa
@, A " ¥ WIET 21 WU
‘g R’ ST “SEeER g
arf AT’ X TS ag gh | wwawT §
JTT 14 FF FIER T FE TG

“Nor shall anybody be deprived
of his life, liberty or property
without due process of law.”

T F dfam ¥ a8 amew &
@F 79T Jg & 5 S qme

g SE X @ frdt A awr Y awdr 20
SEET T A A A9y qrene
feafa & & =9 gwar 2 AfEw
wwOw & dfqew § dww oo #Y
ST-ATT 2 ¥ warEd § a1 F sfae
w, faw wr gfaaw s w1 wfaw
2638(Ai)LS—9.
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TFT AT 8, TR @A A e § )
g ¥ vy oMAT

“The privilege of the writ of
habeas corpus shall not be suspen-
ded unless when in casts of Rebel-
lion or invasion the public safety
may require it.”

W 9 48 § 5 wwder ¥ v
¥ wr w=x glamw wew ofesr aw
FO ® wfaeR ¥a9  FH-HEA
feafg & @ &7 o &1 AT fadew
¢ f5 W e & WY gwTC A
B AIER WY FT WIGFL GFe-FAT
feafy & w8 22 # & v wal *v
I FIX gC W, A R T @A
T

7gl X gfaea™ & A § ghem
Td 1 A &, qfew § q@Er w@ar
g fr ol & @ &0 § | ¥ A @
Tafgal & @ s g §—w 2
I F M AR E q@ T &
WEAT E AR Ia T @w ¥ qF A
T @AW & TATH F WIS §, a9 ITET
wr faegw q@0 UwE! ®¥ @ v
2 | R g WA # qOITHT
T QI FIAT ITgAT &, A S @
& ofw ¥ fog s & & ofaeam
%3 At g w4 9 A w
7 f& Su @@ wR @faa w9, 9
f& & aNTaR & SH # wRET
s} ufmar ¥ 99 9 | I S
IESAATET qOq & S E §R 39
F GRS FEA-FTLAT G HAS A R,
ag & WY werew ¥ fragA T "gar
g

gt aF L 1 §q g,

feely wEgrqE & waer W I F IR
foaar aer d@%e wrr WAy g
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W @ Iy q¥e m ST 0 m which are the supreme protection
., . invented by the British people
gt A w9 gE, 7z &Y Araracdt gavel for ordinary individuals against

TR g 1 At et wgraa & v
w fag 777 Infaeam 9§ & war
q1, T TF I9TT a4t a1 6 oy $rele
AT qT W 91 G €K
AT F faets oo 99 S A
T %9 @ FT @ @ e o
fasfr exaar &, o wrafxar §,
IT A T AFFET feafy § o
et Tifeg AT AeEy F T & MR
# 0 w1q7 &, frar ot T o 9T
gEqarT T g wifyw )

¥R qr qf7 A w frarw w1
qiat qUs }, FT AR F IR F THA
fordt & | wat wAzw 4 A FEH
R e Y § AT e 3
qq afea o A @R, @ g
g 1 3 fFae & ouw § Ay 0@
fear war &, A IS 99 F9T F T A,
wfew argm, #1 faar qv 1 75 o
wawseT g § Gt ARy A e
QLT § & O ATHT FAT ALATE |
g qWT 21 FAFE, 1943, 99 fx
qEE A W A AR T A ¥ 3A
a3z agrd g, 7 framadt
4 | AfFT 37 A A W F
fer & g, wrefte cae AT @ ¥
72 UF I TITE 4@, AFFET qTAT T
warg P gU W' FfIA qrgg A wwA
T war Y 7¢ foar .

“T expect you will be question-

ed about the release of the
Mes’eys.”

¥ {aaT ¥ wrfoee Aar 4 )

“No doubt the pith of your
case is health and humanity. You
might however consider whether
you should not unfold as a back-
ground the great principle of
habeas corpus and trial by jury,

the State. The power of the
Executive to cast a man into
prison without formulating any
charge known to the law, and
particularly to deny him judg-
ment by his peers for an indefinite
period, is in the highest degree
odious, and is the foundation of
all totalitarian Governments, whe-
ther Nazi or Communist.”

@ afew 1@ & qqET T 9w
F@ER swafas 78 g, wifF gg 3
@ FF qOAT AT FTAAK W1
I HA &1 4797 &, A1 {6 Aefiar
R/ qramagr w1 faarEt

i wfeq qwa w3 & ¢

“lt is only when extreme danger
to the State can be pleaded that
this power may be tcmporarily
assumed by the Executive, and
even so its working must be in-
terpreted with the utmost vigi-
lance by a Free Parliament. As
the danger passes persons so
imprisoned, against whom there
ig no charge which courts and
juries would accept, should be
released, as you have been
steadily doing, until hardly any
are left. Extraordinary powers
assumed by the Executive with
the consent of Parliament in emer-
gencies should be yielded up when
and as the emerfency declines.
Nothing can be more abhorrent to
demoncracy than to imprison a per-
son or keep him in prison because
he is unpopular. This is really
the test of civilisation.”

T & wfafafe amez sTT
wT & 7y § o 7 F gy a2 W
I A afeqa T g @
T O W wa oY A 1 qEY g
¥ & g ¥ fragy swm fe &%
ofaw "@ga & w@ R, "Wwe-wiw
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feafr &Y wevircar Wi et 9 F
N FEr TN AT ) g AT
wifed fr gz o fadwndtr afasrd
® B a7, “dee’ s 9w,
afFT wgt gTaY ATEE M ARTERT . . .

Q% AT 8§ : AR Qo qlo
fay g

st wy fomd aar &Y
qraar #§ ga9 w7 a7 § 5 21 fa -
9 A 7 ST A AT A F
#7 N, &TT F A o w1 @ g

& w=1r ¥ 7; faqgT s8m f5 aY
A FHETT & I FT A0 4 qZAT
LI U & B sciC I A A S|
FFAT § | alwT W7 3¢ g I
& % forgeara & warda o3, wdr
grarfzat @7 fazar g, at 78 a3y
{ I R 7 g4 U3 dtaT #
YRR | T F2 IW qET T R
®&FT & g o oady & & 1z
AW FH GIT H Y, AATEA § fF
g w7 Y 7 WANTFF 79 71 M
A F A1 FIE Fw TIAT |

Mr. Depuly-Speaker:
ed:

Motion mov-

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Two hourg are gllotted. So, Mcmbers
may take about 5 to 10 minutes.

Shri N. C. Chatterjee (Burdwan):
In the context of the growing volume
Ademanding the revocation of the
emergency, I think this Bill has come
In proper time and I must felicitate
my hon. friend Shri Limaye.

I had the privilege to represent this
country in & number of international
conferences. The first time I went to

PHALGUNA 13,1887 (S8AKA)
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London in 1955, I representeq the
great Bar of India, in the First Com-
monwealth Law Conference that was
held in Westminster Hall in the
British Parliament House. Standing
there, on the floor of Westminster
House I declared that we have not
only got red of British domination
completely, and got rid of the domi-
nation of White Hall and Westminster
completely, but we have also given
ourselves a Constitution the like of
which you will never get in any part
of the world.

We have a Bill of Rights, that
guaranteed fundamental rights, that
is basic human rights to all our
citizens, guaranteeing freedom of
speech, freedom of expression, equa-
lity of treatment and other cherished
human rights. But you may remem-
ber the great judgment of Palanjali
Sastri, Chict Justice of India, when
he accepted our humble submissicn as
against that of the Attorney General
and declared that article 32 was a
departurc from every other Constitu-
tion in the world. Our Ccnstitution
not merely guarantces basic human
rights to the citizeng but makes a
departure from cvery otker constitu-
tion and makes it a remedial right and
makes that remedial right a funda-
mental right. Any citizen of India
from Cape Comorin to Kashmir can
tome up to the Supreme Court
of India if there is any deprivation
of his freedom guaranteed in part III
of the Constitution. What a tragedy
now put in cold
storage fo- years together due to the
so calleq ¢mergency which is making
a parody of the Emergency which is

really a convenient ¢ eie in  the
interest of power t.o'ities!  The
greatest lawyer in India, Mr.
Motilal Setalvad the ex-Attorney-

General of India and also the Presi-
dent of thc Bar Association and the
President of the International com-
mission of Jurists has declared that
there is a constitutional dictatorship
because of articleg 358 and 359 and
the manner in which this Proclamation
of emergency has been kept up with-
out gny justification: I remember we
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attended a meeting the other day here
when Mr. Setalvad addressed the
Members of Parliament, when the
President also was here and the
President told him: I remember
Mr. Setalvad your words that we have
got a constitutional dictatorship.
Attending the recent Commonwealth
Law conference I could not stand up
in that conference ang declare that
we have got basic human rights in
the same manner as we promised our
citizeng in 1950 when we inherited
our Constitution. To be quite frank
article 359 is a blot on the Constitu-
tion and that article really means
the annihilation of all the Fundamen-
tal Rights. 1 had the privilege of
appearing in the Allahabaq High
Court which struck down the Defence
of India Rules gs illegal and uncon-
stitutional be guse it was opposed to
our basic rights. Unfortunately the
Supreme Court hag taken a different
view. But the Supreme Court had
warned the Government that there has
been a frank concession made by the
Attorney-General, very candid con~
cession, the Attorney-General haq to
conceda in the fac~ of Mr. Setalvad’s
and mv argumentg that the DIR is
repugnant to the fundamental Rights;
it is ropugnant to articl-s 14, 21 and 22
and other basic human rights. Chief
Justice Gajendragadkar has mention-
ed that when this emergency s
lifted. vou will have to lift it one day,
you will have to face a large number
of litigations demanding damages for
unlawful detention. That is why when
the Constitution (18th amendment)
Bill came. I had to voice the opinion
of the citizen against it and 1 appealed
to the late Pandit Jawaharlal Nehru,
the Prime Minister: “You are called
the preatest living democrat but vou
are going to preside over the liquida-
tion of democracy in your own coun-
try when wou are alive.” He withdrew
that Bill. T am glad that the Bill had
been withdrawn. That wag a gesture,
Smaller men are ruling us and I am
sorry to say that the smaller men are
continuing to behave in that manner
keeping up this emergency without
any justification. You have seen, Sir,
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that an appeal has been issued to the
President of India and the Prime
Minister of India by three ex-Chief
Justices, Shri Mehr Chand Mahajan,
Shri S. R. Das, and also Shri B. P.
Sinha, three men of great gistinc-
tion—they have nothing to do with
party politics or politics at all—and
other eminent educationists, vice-
chancellors of universities, eminent
journalists and lawyers; they have
demanded that there should be revo-
cation. We are hoping that Shrimati
Indira Gandhi would have g fresh
look on thig and we are hoping that
she woulq be advised to revoke the
emergency without any further delay.
Otherwise this blot will continue and
our republican government will be
falling into derision and be condemn-
ed by the peonle. Now, look at article

359 which gives a power carte
blanche:
“Where a Proclamation of

Emergency is in operation, the
President may by order declare
that the right to move any court
for the enforcement of such of
the rights conferred by Part III
as may be mentioned in the order
and all proceedings pending in
any court for the enforcement of
the rights so mentioned shall
remain suspended for the period
during which the Proclamation
is in force or for such shorter
periogd as may be specified in the
order.”

That means not mercly
but annihilation of all fundamental
rights. They have only got to issue
a notification executive notification,
and mention only articles 358 and 359,
Article 19 is automatically suspended.
Article 359 enables the executive by
a flat directly to nullify all the other
articles and such a notification had
been issued and the Fundamental
Rights and the basic human rights
have been suspended. Every Member
of Parliament is elected by suffrage
of the constituency; You are 8O
elected; I have been so elected and
all of us represent about five lakhs
of voters......... (An Hon. Member:

suspension
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Seven lakhs). Five lakhs of voters at
the least; ten lakhs of people in the
constituency and five lakhs of them
are your voters, Thirteen Members
have been deprived of their rights
and that means 65 lakhs of voters
have been disfranchised under the
plea of article 358 and proclamation
of emergency. What does it mean?
It means that 130 crores of people
have been disfranchised and no
representation is given to at least 65
lakhs of voters. Ig it not a parody of
democracy? 1 appeal to Shri Nanda
the Home Minister. He is not here
but Shri Hathi is here and the least
that you can do is what the British
had donc. You know that when
London was being bombed every day
and the industrial towns were des-
troyed by relentless bombing by the
Germans, ¢ven then Lord Atkin said
in the Liversidge case; Amidst the
clash of arms, laws are not silent;
habeas writ should go. But here
there is no habeas corpus; article 32
cannot operate. We have got the
right given to every citizen to go to
the Supreme Court of India but you
cannot do it now. I gppealed to the
Home Minister: for heaven's sake
appoint an cx-Chiet Justice, either
Mr. Das or Mr. Mahajan or anybody
you like and also appoint the present
Chiet Justice Gajendragadkar and
have an advisory boand and place all
your materials before them and let
them constitute a quasi judicial tribu-
nal and find out whether your charges
are proved or really there ig compli-
city with the Chinese aggressors. He
said he would consider it; he is still
considering it and I do not know how
long he would go on considering it.
Nothing has been done. That brings
the law and the Constitution into dis-
repute. Something should be done
and I hope the Ministers present here
will take the public feeling into
account and do something to redeem
India's tradition ang to rescue our
parliamentary government and our
democracy from this contemptiuous
disregard of the basic principles of
the rule of law. That is absolutely
sesential. No constitution has got
this kind of a provision like article
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358 or 359. Even in England, if you
have got to suspend the habeas corpus,
you must pass a Habeus Corpus Sus-
pension Act by parliamentary legisla-
tion. But here it is all automatic
under article 358 and 359. You know
what is happening. One Member of
Parliament, next to my town, Dr.
Saradish Roy, sent word to me that
even his family allowance has not
been given to them. He had been
writing to me. Of course, his profes-
sion is that of a doctor, but apart from
that he had been writing to the
authorities, but there was no repiy:
nothing of the kind, because articles
358 and 359 are there. These articles
should, therefore, be removeq from
the Constitution ang something more
civilised and more in consonance with
the democratic principle should be
adopted.

16 hrs.

Shrj Ranga (Chittoor): Mr. Deputy-
Speaker, Sir, I wish to associatc my-
sclf and sympathise with, this Bill.
I am glad that on the legal side, my
hon, friend Shri N. C. Chatterjce has
pieaded the case in his usually able
and lucid manner. This Bill is not
a radical one it it does not seek to
deprive the Government, this or any
future Government, of its right to
take pcople into detention: nor does
it seek to deprive it of the right to
declare an emecrgency. But it wants
to prevent the Government from
having these two powers separately:
one, to detain people whenever it
thinks fit to do so and the other to
declare an emergency, and have a
blanket power in order to suspend so
many other articles of the Constitu-
tion and set at naught the fundamen-
tal rights, the chapter on fundamentat!
rights, and deprive people of their
civic rights, threaten them with this
terrific power of the Government to
take them into detention without any
trial for any and every objective and
on any pretext only under the guise
of this emergency. Therefore fits
purpose is very limited anqd it is also
constructive, because it admits the
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need, under certain special circum-
stances, for any government of the
day, to take some of our citizens
under detention, but, at the same time,
it does not want to give them the
extensive power that the present
Government has come to exercise.

Like so many of my hon. friends on
the other side, quite a number of us
also on the Opposition side have had
the experience of being detenug when
the British were here in power, and
in addition, having had the experi-
ence of going to jail on several occa-
sions after having been convicted in
the courtg of law. [Let me remind the
House of the kind of psychological
difference that we have founq of
being a detenu and also as a prisoner.
When we were convicted and we went
to prison, as prisoners, we knew when
we were going to be released. Every
day passcd was considered by ug as
one day gained in the sense that that
day has gone gnd then so many less
days remained, when we would have
to be in the jail. But when it came to
d-tention, no day haq any meaning
at all. Days were passing and months
and years were passing, and yet we
did not know when we were going to
be released. That aspect used to
have a deleterious effect upon our
mind, our nerves, on our health and
on our general condition, and we
cou'd see it, in its visible effects,
upon our fellow prisoners. Some
weroe convicted prisoners and some
were dotenus, and we coulg cee the
difference even by just looking at
them.

Therefore, to be a detenu is a
double curse inflicted upon a person,
when this Government wants to have
this power to put anybody under
detention any time it chooses. There-
fore, the Preventive Detention Act has
advisedly provided that no one should
be taken under detention for more
than three months, ang if he was to
be kept in jall for more than three
months, there was a procedure pro-
vided in order to help him to go
before a tribunal and get his deten-
tion cancelled. Anyhow there was a
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maximum period. Now, under the
DIR, is there any maximum period?
Is there any chance for him to go to
the court, the high court or the
Supreme Court? If I were taken as
8 detenu, I can at least go to the
Supreme Court and invoke the aid of
the habeas corpus. The Supreme
Court may, in its wisdom, release me;
it may order my release or it may not,
but anyhow we have that right. But
now, under the DIR, I would not
have that right.

What this Bil] seeks to do is that
you must exercise these powers only
in an emergency but not ordinarily,
Surely, it is a very reasonable plea,
and it ought to appeal to the Govern-
ment and to the conscience of the
Government. It is not as if this
Government or the Minister has not
had any experience of the prisoners
or the detenus. Thercfore, I would
like to appeal to them to think of
their own past experience and respond
properly .

In addition, even supposing we are
prepared to give them this right to
keep pcople in detention during an
emergency, where is the guarantee
that this Government would use these
powers to declare an cmergency in a
sensible, decent, humanistic and wise
manner? All that we have to do is
to look at the manner in which it has
used, misused or abused these powers.
The Chinese were coming. The whole
House was unanimous, including my
hon. friends the Communists also,
and in those days, those who had
come to be treated as Left Commu-
nists also happened to be here in this
House and all of us rose as one man
and agreed to this declaration of
emergency and offereq our co-opera-
tion. But how did the Gbvernment
use it?

After that threat was gone, cease-
fire was declared. We wanted that the
emergency should be put an end to,
but the Government would not agree.
Under some pretext or other, they
went on prolonging it and prolonged
it in such an
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that they used it in an unwise fashion
in Kerala, with a very bad effect to
the Government itself and to the rul-
ing party. It is wrong for anybody to
think that the man who is being de-
tained is the only person who is going
to be punished. No. Those who are
interested in him are sought to be
punished. Not only that: all the ordi-
nary citizens are sought to be friegh-
tened, and the consequences flow, any
moment and every moment if one is
under this threat, and it is this which
inhibits the sense of freedom, the
sense of civil liberticg that the ordi-
nary citizen can enjoy in this country,
end at the end, they have made it
worse by prolonging it.

They said that here was the India
Pakistan struggle and therefore they
are having it. But that also is over
now. The Tashkent declaration has
come. Fs it not to inspire or to en-
lighten the relationship between Pak-
istan and ourselves? Is it not to re-
lease our people from the fear of this
DIR? Is it not to encourage our peo-
ple once again to begin to think that
the Constitution would be there to
protect them and not to be negalived
in the manner in which it has been
done?

Therefore, that was the reason why
we moved that amcndment to the
motion of thanks on the President’s
Address the other day. I was very
happy indeed—while I was away from
the House—to learn that all the Oppo-
sition parties in this House had ranged
themselves in support of that amend-
ment. In the light of that at least, 1
wish to appeal to the Government and
my hon. friends. here, Shri Nanda,
who had also been through jail and
Shri Hathi who understands these
problems with as much humanity as
we can expect anybody to do, to res-
pond in a generous manner, in a sen-
sible manner and in a civilised man-
ner, to our call, to our plea, and
accept this Bill if they can. If they
cannot do it here and now, first of all,
let them withdraw the DIR or say at
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once that they would come forward
with some legislation in order to limit
the powers of Government for mis-
using and invading the civil liberties
of the people.

Shri P. R. Chakraverti (Dhanbad):
Mr. Deputy-Speaker, Sir, Prof. Ranga
has now reminded us of our period of
agony and affliction while we had
been held in detention, and, as one,
who had to suffer this form of puni-
shment, namely, detention without
trial for years together, I have to ex-
press my sincere feeling of concern
over this legislation, and also the pro-
visions in the Act which have today
compelled the Government of India to
keep in detention a number of peo-
ple. The other day, while speaking in
this House, 1T said that it was Mr.
Nanda and Mr. Hathi who were res-
ponsible for the success of the left
communist party in Kerala. I made
that charge against them because the
moment one is detained. he is given a
sense of glamour and the moment he
seeks the verdict of the people even
from within the jai!, the electorate
switches on in their favour. That was
our experience upto 194C. We swept
the polls because we had been in de-
tention for dozens of years.

The issues raised by Mr. Limaye
have to be considered a little serious-
ly. The first question he raised was
that the provision for detention with-
out trial gives an easy handle to the
executive to abuse the provisions of
law. This is a moot question whether
the executive today, which is respon-
sible to the elected representatives of
the people all over India—unlike the
British regime which had nothing to
do with the pcople—is entitled to act
in a manner which goes against the
fundamenta) rights of the people and
their liberty. We will never tolerate
the executive authority exercising its
powers to transgress our fundamental
rights. It must be recognised that
there must be two provisions—one for
emergency and another for peace
time. When we declared war against
the British, they put us in detentio=
and there were so many iawless 1aws
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in Bengal. Everybody knows detention
was a houschold term there. It does
not hold good now. But, even during
peace time, the master-minds who
framed the Constitution, headed by
Dr. Ambeukar, thought there must
be some provision. by which people
suspected of indulging in  activities
which are obviously detrimental to the
interests of the country may have to
be detained. So, they provided article
22 and along with so many other safe-
guards, gave definite directives to the
executive to go to the advisory board
for reviews and other things.

Coming to the question of emer-
gency we should bear in mind that
India is menaced by aggressive activi-
ties from outside and subversive acti-
vities from within. People feel insecure
because there are some minority sec-
tions indulging in activities which are
not in the interests of the nation or
the people. So this emergency provi-
sion was inserted into the Constitu-
tion, How can we do away with both
these provisions? No doubt, the Pre-
ventive Detention Act gives the gov-
ernment cerlain powers to hold in
custody certain people. But, there are
clauses which compel the government
to fulfil the conditions 11id down
there, so that it is not treated as an
arbitrary measure. Obviously, the
executive will never be allowed to
transgress the pecoples’ rights in their
own way. ,

It is this Parliament which passed
the P. D. Act which has been extended
till December, 1966. It is not an
ordinance passed by the executive, as
was done during the British regime.
It is an Act of Parliament passed with
the consent of the elected representa-
tives of the people, It is up to us to
move an amendment to the Act. To my
friends who feel that the Government
of India is taking edvantage of these
provisions and is acting in a manner
which smacks of the British dictatorial
regime, I submit that the executive
today is responsible to us, the elected
representatives; they are amenable to
the people’s will. They are accounta-
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ble to us. I would request the govern-
ment to take the viewpoints of the:
House and assess the reactions of the-
various parties to the emergency laws.
That is what swept the polls in favour
of the communist party in Kerala.
When the portraits of persons under
detention were shown all over the
State, it gave additional glamour to
the detenus and they were elected
from within the precincts of the
prison. That was my charge against
the Government.

So, it is up to the Government to re-
view it. It is up to us to bring an
amendment to the P. D. Act. But so
long as the present situation continues
as it is today, these provisions in the
Constitution have to remain, consistent
with the idea of safeguarding the
general interests of the people, with-
out transgressing the fundamental
rights of the individuals.

Dr. Ranen Sen (Calcutta East):
Sir, I rise to support the amending
Bill moved by Shri Limaye. After
Mr. Chatterjee’s speech, one need not
go into the juridical or constitutional
aspects. I simply want to state the
experience of our people during these
three years of emergency and how
the emergency powers have been used
by the ruling party to rule over this
vast land which is known as India.
We always hear something about pat-
riotism, defence of frontiers and inte-
grity and sovereignty of the country.
But it is known to all that this gov-
ernment is getting more and more
isolated. Today the citizens of India,
irrespective fo political opinion, are
more and more condemning the con-
tinuation of emergency.

Mr. Chakraverti referred to the
Kerala elections. ust on the eve of
the Kerala elections, knowing fully
well that the congress party has no
support in Kerala, they wanted to gag
the people there and they arrested
hundreds of communists. In spite of
arrests and Mr. Nanda’s propaganda
throughout the world that they are
traitors of the country, no man in
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Kerala accepted the verdict of Mr.
Nanda. The poll revealed that the
people did not want the cougress

government to rule in Kerala.

To cite another example, in West
Bengal, there was a strike in the fam-
ous Jay Engineering Works of Lala
Shri Ram and Lala Bharat Ram.
Within a month of the strike, the
emergency power was used against
the workers. In one day 200 workers
were arrested in 1964. This ¢mergency
power has been used to suppress the
peasants’ movement also. It was used
a few days ago in Kerala and today
it is being used in West Bengal on a
mass scale. Within a fortnight, more
than 1500 persons have been arrested
under DIR.

Sir, under these emergency powers
the people of West Bengal are being
suppressed today. Tomorrow, just
like the people of Kerala or the peop'e
of West Benga!, if people in  other
States ask for food, because the con-
dition everywhere in India is very
bad, thanks to the misrule of the Con-

gress Government, these emergency
powers will be used..
I am opposed to this preventive

detention without trial, whether it is
there in the Constitution or not—I am
not concerned with that. When the
Preventive Detention Act was in force
we were the victims of that Act. We
remember, as today there are Mem-
bers of Parliament, members of legis-
lative assemblies were deprived of
their fundamental rights. In 1952,
during the first general elections, we
were arrested under the Preventive
Detention Act and put in jail. From
inside the jail we contested assembly
seats and defeated the Congress can-
didates. Even after that the late
Chief Minister of West Bengal made
a statement that we were enemies of
the people and therefore he was not
going to release us even though we
were elected. These are only samples
of instances that have taken place.

The application of preventive deten-
#on in our country today is more
shameful. In the name of defending
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the frontiers of our country, in the
name' of defending the integrity of
the Indian Union, this Act is being
used very mercilessly. I will cite one
other example. After the Tashkent
Declaration what happened. After the
Tashkent Declaration everybody ex-
pected normalcy inside the country.
This question was raised in this House:
But even a Member of this House—
he is not a Communist, neither left
nor right, he has not even anything to
do with communism or any political
movement—Shri Badrudduja, has not
been released. It has raised feelings
in that part of the country among
many Muslims in West Bengal. If in
the name of secularism prople who.
are not liked by the satrapr of the
State are kept inside the prison, it is
a damp shame that we experience
today in India. This is what is hap-
pening today in India. Members of
legislative assemblies, Members of
Parliament and others are even today
kept inside jail without trial.

These preventive detention mea-
sures, these emergency measures were
described by our national leaders as
lawless law. When the Rowla' Act
was passel, it was called by Mahatma
Gandhi as a lawless law. When the
Criminal Law (Amendment) Act was
passed in  the then united Bengal,
Deshabandhu  Chittaranjan Das, Shri
Motilal Nehru, Shri Jawaharlal Nehru
and other Congress leaders called it
as a lawless law. When they became
the rulers, they now make use of
those lawless laws and try to glorify
them and continue this misrule. That
is what we find today in India.

Therefore, 1 want to state clearly
that the sooner we get rid of these
emergency measures, these preventive
detention measures, better it is for
democracy in India, betler it is for the
common people in India. Therefore,
as a man who is connected with the
common people, as a man who is con-
nected with the movements of the
common people, T demand that this
Government take care of this situation
correctly evaluate as to exactly what
the position today is and then end the
emergency, abolish these measures
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and together with that accept the referred to two or three persons and

amending Bill moved by my hon. they think that since those two or

friend, Shri Madhu Limaye. This is a three persons have been detained,

very appropriate amendment conduc- according to them, under a pretext

ive to the flourishing of democracy in
our country.

Shri D, C, Sharma (Gurdaspur):
Mr. Deputy-Speaker, Sir, my fecling
was that after the assurance given by
our Prime Minister while she was
replying to the debate on the Presi-
dent’s Address, no such Bill wag ne-
cessary. When 1 read her speech, I
came to the conclusion that she was
the most fit person in charge of the
fundamental] rights of citizens. She did
not say only that much, but she said
that she would see to it that nobody
was able to violate the fundamental
rights which the Constitution grants to
any citizen. She further said that she
would examine this and it there was
any necessity for having a second
look she would do so. After this assu-
rance having been given by the Prime
Minister of India, who is known for
her sincerety, for her love of liberty,
for her love of democratic principles, I
do not think this Bill should have
some forward, even though this Bill
comes before the House at the ins-
tance of my hon. friend, Shri Madhu
Limaye for whose parliamentary ex-
perience I have a great deal of regard.

Now, Sir, people say that things
have changed, and there is no emer-
gency in this country. They say that
the waters if Ganges are running
smoothly, there is no force in the
current, no bridge is going to be
washed away, no lands are going to
be inundated and no banks are going
to over-flow. People who say things
like that, I believe, generalise from
the cxperience of a few persons whom
they know. For instance, there may be
a gontleman who may not like the
preventive detention of Shri so and
so. There may be angther hon. Mem-
ber who may think that the preven-
tive dentention of a person like some-
body there is not calleq for. Now, al®
the persons who have spoken have

which is not justifiable, the whole of
this emergency apparatus should go.
I think this is generalising too much
on the basis of a few particular cases.

Only last evening we were discus~
sing the Mizo liberation, front. What
has happeneq to that? Sometimes we
are told about the National Libera-
tion Front in one part of the country
or another, In Jammu and Kashmir
we have the Plebiscite Front. We have
the Holy Relic Action Committee. In
the Punjab we have sometimeg incite=-
ment of the people not to pay their
revenue, not to pay their taxes. In
some States people ar asked to stage
hunger-strikes  against this thing or
that. When you look at the map of
India today you find that for one
reason or the other India is not :s
peaceful as it should be. This is not
due to the fact thit we have emer-
gency or the Preventive Detenticn
Act. This is due to the fact that we
have a large number of saboteurs in
this country, people who owe allegi-
ence not to this country but to some
other country. We have underground
movements of all kinds. We have
such moveiments in this country which
would like to disrupt our entire life.

The other day I put a question in
the Lok Sabha about one of the leaders
from KeTala. People have been talk-
ing about Kerala and they say that
since they have won the elections
every thing is beautiful in the land of
Kerala. He had stated I am not going
to ask my people to subscribe to the
gold bond; I am not going to ask by
people to miss a meal because these
people want to build a road to
Aksai Chin or do something else in
the border” I ask you, Sir, can the
freedom of cxpression be misused to
that extent in any other country.

Shri Rajaram (Krishnagiri); This
was  said by the Kerala
Governor. Shri A. P, Jain,

that he is not going to miss a meal.
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Shri D. C. Sharma: Can the funda-
mental rights which we enjoy enable
any person to go so far as to have
truck with those forces which mean
danger to my country, which imperil
the life of my country?

1 have not got facts and figures with
me today but I think the Minister
will be able to tell you that the Pre=
wventive Dentention Act and the emer-
gency have not been applied on a
very large scale. Whenever the Pre-
ventive Detention or emergency has
been used, facts and figures have been
given. I must say that this power
has been applied with the utmost
strictness, stiffness and the utmost
regard and the utmost consi-
deration for the democratic rights
of the democratic citiens of this de-
mocratic country. If sometimes things
have gone wrong, the persons who
have been wronged according to their
view have maoved the Supreme Court,
have moved the High Court. The
whole apparatus of law has been be-
fore them. And whatever our iaw
courts have sad, I do not think the
law courts have given to these per-
sons the right to do whatever they
like. \

\

1, therefore, say that this is a whole-
some provision which is being exer-
cised with the utmost caution, which
is subject to reviston, which is subject
to scrutiny, which is subject to the all
powerful vigilance of our courts of
justice.

Why should this provision be kept?
Only recently, we had aggression
from Pakistan. Scme years back we
had aggression from China, The other
day 1 read in the papers that on the
borders of India the Chinese have
built a wall of men, of soldiers. Can
anybody deny that there are in this
country some persons who have more
allegience towards China than to this
country? Can anybody deny that in
this country there are some persons
who would vote for disruption so that
they can reap the gnod fruits of dis-
ruption? They read of coup in this
country and that country. They read
about subversion in this country and
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that country. Then they ask them-
selves: why is this country wedded
to democracy, working under a Cons-
titution, running so well, running so
smoothly; why should we not disturb
the waterg here also? Therefore, I
believe that we should see to it that
this provision is kept going as long
as the external needs of the country
require ana also as long as the inter-
nal emergencies of this country re-
quire,

Shri Vasudevan Nair:
zha): What is
gency”?

(Ambalapu-
“internal  emer-

Shri D. C. Sharma: At the same
time, I believe that the assurance
which has been given by the Prime
Minister that nothing would be done
to curtail the fundamental rights of
the citibens of India should be horne
in mind by those persons who bring
forward these Bills.

Shri Vasudevan Nair: Are you
supporting it? What are you doing?

Shri D, C. Shrama: I am opposing
this Bill. You have not listened to my
speech. Therefore he should withdraw
this Bi'l.

Dr. L. M. Singhvl (Jodhpur): Mr.
Deputy-Speaker,  Sir, the matter
under consideration is a wider one
than that of the continuance or dis-
continuance of the emergency, in
which matter most of us are at one.
1 feel that so far as the continuance
of the emergency is concerned, there
is a powerfu] consensus in this country
which the Government would ignore
only at its own peril. More than the
charge that has been levelled by some
of my hon. friends that this has been
useq in party interest is the conside-
ration that the continuance of the
emergency will redound to the great-
est disadvantage of the Government
itself and in its own interest it would
be appropriate for the Government
to consider its revocation and dis-
continuance.
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[Dr. L. M. Singhvi]

All men of goodwill, all men who
have a dedicated and committed faith
to the principles of democracy and
rule of law enshrined in our Consti-
tution have risen in this country with
one voice....

NShrl C. K. Bhattacharyya (Raiganj):
0.

Shri Hari Vischnu Kamath (Hoshan-
gabad): Except Shri Bhattacharyya.

Dr. L. M. Singhvi:... that the re-
vocation of the emergency now f{s
an imperative need of the hour. I hear
a dissenting voice, a lone voice. ...

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): No,

Dr. L. M. Singhvi:
two solitary voices, a voice and an
echo which perhaps are prompted
more by partisan considerations than
by national considerations......

Now there are

Shri C. K. Bhattacharyya: If it is
tested, it will be thousand voices.

Dr. L. M. Singhvi: Let us test it.
This, Sir, is a voice which is perhaps
to be heard in deference and loyalty
to the party to which the hon. Mem-
ber belongs rather than as a matter
of rational conclusion, after conside-
ration of what our constitution stands
for, what the nature of our govern-
ment is, and what the validity of an
emergency law even after it has .ost
the warrant, the rationale on which
it stands.

It is quite obvious that the emer-
gency law is an extraordinary dis-
pensation. It is not a dispensation to
be clamped upon the people of the
country without extraordinary and
compelling reasons. I had occasion to
point out that the only yardstick
which can apply in the matter of
continuing the emergency is the yard-
stick of an imminent, clear and present
.danger of external aggression. Is the
Government by its own conduct able
to justify the claim that there is an
imminent, clear and present danger of
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external aggression today against the
country?

Shri C. K. Bhattacharyya: Yes
there is.
Dr. L, M, Singhvi: It seems, Sir

that some people are more loyal than
the king himself; that in deference
merely to party affiliations a voice
would be raised to say that the emer-
gency should be continued. I would
like the hon. Member, Shri Bhatta-
charyya, to rise and participate in the
debate and to substantiate the conten-
tion, if he can, that there are such
clear and present dangers of external
aggression today and that this Gov-
ernment is functioning in response
to these dangers which are clear and
imminent. If this is the thinking pro-
cess of the Government and of the
ruling party, which has a fine tradi-
tion of its own, which has stood for
the liberal ideals in the history of this
country and which has actually
ushered into an era of this liheral con-
stitution, I am afraid what is intended
is to imprison us into a perpetual
state of emergency.

I do not think
rationale in the
Emergency today.

that there is any
continuance of the

My friends have spoken of the
opinions of men like Mr. Setalvad,
the ex-Attorney-Gencral of India and
the greatest living jurist in the coun-
try. Mr. Setalvad has spoken fear-
lessly and he has spoken well.

A reference has been made to the
statement of three former Chief
Justices of the Supreme Court of India
who had supported the revocation of
the Emergency. My friend, Mr. N.C.
Chatterjee, has spoken in the name
of civil liberties and has spoken in a
manner which is convincing and which
carries conviction.

Mr. Deputy-Speaker, Sir I do not
say, as is sought to be said in the
Bill, that Article 359 should be re-
moved summarily and should be re-
pealed. I do not say that article 324
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should be repealed summarily as is
sought to be stated in this amending
Bill. This is a matter of very serious
importance and if this House is ever
to consider it, I am sure, we would
first remit it to an appropriate com-
mittee of this House before we can
-consider such an important matter of
far-reaching constitutional signifi-
~<cance on the floor of the House.

This Bill comes mainly because
there has been an unwarranted cntinu-
ance of the Emcrgency provisions of
the Constitutton. This Bill would
not have come about if the Emergency
‘had been revoked in good time and
gracefully. I would request that the
greatest moral  that is to be drawn
from the debate on this Biil, the most
compelling lesson that is to be drawn
from a discussion in this House in
respect of this Bill, is for the Govern-
ment to come forward and say that
we wili repcal Emergency in defe-
rence to the sentiments expressed in
this country, in deference to the in-
tellectual ferment in which this coun-
try and those dedicated to the ideals
of democracy find themselves. I hope
that the hon. Minister of State for
Home Affairs will, when he rises to
reply to the debate, not merely say
that Emergency will be sparingly
used, because this is an extremely
unsatisfactory statement to make, but
he mus! say that the Emergency will
be repealed very soon.

Before concluding, I would like to
remind the hon. Minister that the
Prime Minister heirself has said that
the Emergency will not be continued
a day longer than is neessary and, I
1 think—already a few unnecessary
days have elapsed—it would not be
an hour too soon if the Emcrgency
were revoked here and now.

With these words, 1 thank you very
much for the opportunity you have
given to me for taking part in the de-
bate on this Bill.
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&t fra wrew (@ie) ;- wradig
JuTere WA, g foewr ¥ oy v
fe 1 7y & arg fedoa qaree
&1 A g g A & i ¥ A
& fmdagrmn d :

“In case of an act of preventive
detention passed by the Par-
liament, clause 7 of article 22
contained in the chapter on
Fundamental Rights permits

detention beyond a period of
three months....”

gfm ¢ & s ¥ 7y fefraw
fem ¢ 77 FEdzanT ¥ o mfawa
¢ 1 ar frfrez e ¥ ag nakg
2 fear & fF oo ) wravgEAT &
a# f oY saver ALY AT ST | =R
arx =t wg femdr w17 gwt wnr g fog
wR wEr R & 5 e #fee ga Wy
foaor anir, wRdE &Y  fwer 1 TRET
T A g g e § ST A ¥
g % guen faan, Y g fafee 3
ﬂoqﬁemomﬁrmltqtﬁﬁ
dfeq srargTaT Ac® &1 A9 o fomw
mar | & faaga < awar g
dfeq 7% 77909 AEW ¥, AI-QR-
AT Y, 37 qIHfeT ¥, 77 IW wEAn
i ¥\ 9798 g7 fufaeez @, @@
o gre wTo Y fHaT MAT | TF
It fefagv an

w5 37 ITIF § FAvT T 6w
¥ g1 feafy &, faqy foeq & 377 frgf
2 1 g7 frafr 1 degrvee ¥ seafred
e & 1 @A ¥ g A A Ay
s 7 & Ty Tk o 3 v At
ot & oF AT ¥ 9 Fgr fE gt
9T T AFTTHY GZATE £18 7T 7Y Py
Fare g E 1 g7 T A & oy qw-
AT 3 M AT quEg ofr quey § o
afFT & gow § fr qrQ waw gt
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[ =t farg ara o ] quat £ f5 ¥ 2w & wiy waw €1
wE R F T N v agi g W0 30 H o feafy @ 7 g w0 e
o i g Wt o ggr g feed ¥ Pl Gt a3 < § Wi
*q g TR wgiey ofeeT & ag AT gxed wEy § i dw ¥ feegw

T w3 91U §, SfET agi g
uear g & mar 1 wew g
fr orfrar &1 g agaq TgT § 1 %9
Tt F qraerx gk fra g § f agt
T gAS Al

e TS § g @ ' AR ¥
T AT | FO AW wEy & v 4T ATew
¥ 7 frafa Tx1 4 1 & aga SR g
fF wg feafy 3o 77 i &Y Gav o
g€ &, A1 ARI AT Y AEA B i GHET
F Ted Wl fagsr 37 § 71 e
G AT 1 AT AT, g T Y
saAT g1 & I F 9 0§
st g1 zafde qR @ &1 E-
qfwdw g1

1 gra # frdwa #Y sgmar
faega aarfom @, ag a7 &0
qrg zrgy § Ay 2w &1 wfas @
g M7 v afie, aifs o, 13 o)
AT AN AT g oAt R

dfqum & mfzFs 359 ¥ AR
WA F gHT GOTAHT TEH F qG-
FaorT Y swAEqT FY TE § 1 Y T FT
9 AR GO | IAT BG B AW
¥ qita F1E 7 w1 & B 9T fedvm
qAATE Y, TE-ATE 2
ag Qe wo ATTo F THIT a7 § |
Tz d% Fgfare § | gy nd qew §
AT Fq AwEr & 1 gafar 39
AR IT X @I | AR W A
wYar g fra g ? A A agh
TEAYT FY IAT FL GH FY AT I
FC A FFSAT @A F, W1 IT B
A @mFE g ?

T a% 93 gAiHT Y AT aTw
R o awRu kst @R &1 oA

mfa g, gadF g

A fr 3, ot @2 g €,
wfeefaw &1 garen frar | & ag sAaaT
areat § 5 w1 e wfefow §f @
w & midw & &7 s a1 w1 wf-
FTT AT AT Y § | 5T AT TEAAE
fawita &, @1 9% svanas g favata
w71 =1fgw 1 g A fafiee Mt
gt fafare ot Sor o 9% & 1 @y
A ATgw & I 7 W § 1 F w
W ¥ St ¥ @ §, 5= f wag
ETT qG M | 98 U AT E |

gw fades #7 diew &1 g Y
AT IR § 1 gre ungH fafae A g
T} F uwrew fyar § 1 & e T o
Fw g v 7 mfa wofew €5 9
fadfea fedwr vae K17 €0 Mo 7o
sfs & a9 § fame sk

X7 weki & g & g9 faw wr
fatig swar g 1

W g W wwam (3TE)
Iqreaer wgigy, & U fa@ &1 wwdq
FATE |
Mr. Deputy-Speaker: How much of

time does the Minister want to reply?

The Minister of State in the Ministry
of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): About 15 to 20
minutes.

Mr. Deputy-Speaker: Then he may
begin after Mr. Kachhavaiya.

At gEw @y weww ¢ & wearw
wvar § o o fawr & fag o @25 50T
TITIT I |
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Mr, Deputy-Speaker: The question

lo:

“That the time allotted for this
Bill be extended by one more
hour.”

Those in favour may please say
'Aye".
Some hon. Members: ‘Aye’.

Mr. Deputy-Speaker:
will please say ‘No’.

Those against

Several hon. Members: No'.

Mr. Deputy-Speaker: I think the
‘Noes' have it, The motion is nega-
tived.

Some hon. Members: The Ages have
1t

Mr. Deputy-Speaker: I shall put it
again.

The question is:

“That the time allotted for this
Bill be extended by one more
hour.”

Now, those in favour will please rise
in their seats. The number is 14.

Those against will please rise in
their seats. I see a large number
against.

The motion is lost,
The motion was negatived.

Mr. Deputy-Spesker: Mr. Xachha-
vaiya.

Shri S. M. Banerjee (Kanpur): Mr,
Hathi is here. There i3 a serious news.
Rs. 86,000 have ben stolen from an
MP's house. It has come in todays
baper,
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Mr. Deputy-Speaker: How can he

raise it now?
Mr. Kachhavaiya.

Tgwvd waEw W esh  («h
To o ATewT) : ¥ el wrofrer
T gragEy?

ot geR W wOAE: UF FAH
Frr Far F A gl &

Iqrerw geT, ¥ @ faw w@
wWwE WX @A g g
Iqegw wRIEA, Wi €o wWide
o &1 I9q fo 773 fopam o @Y
¢ & st o ww T AT 99
oy ot & feg & fau Y fem s
w|e

ot firx v : Aw  fga & forr
famr s T

&Y gwR T wvAw : aft g
s Im st R Iw AT I
o & I fad g s9g T faay snar
¢ @ Sreaw wEieg, § ag WA g
& g o At F W7 W w1
& 1 forgy ot g8 @I &, a1 ATTERY
¥ Tre @hd § AT R 9uw Fue aw
WY ST g & | e g7 e T ar
Faq goq &7 feg & fad @@ &) @
w7 @ | A F1§ 7% a1 FgA gy
@ g | fawdt av ngafe o & v
7T orq gk wagd fafg st & oo
fear @Y SFiv 9@ qg FTA I 9,
39 aF quaq fFar qr, #feq o ag
qit 7Y @ A1 I ¥ greg ¥ wgv
fr &9 7 #1979 7% IE€@ @) L,
g T F T FA &, ¥ gerr wfed,
WH K qgew A g | 9w qagd
frfe weeft Qar wed & Wi wive &
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[ = g7 °= ®3a ]

-XZT F A A WY 7@ A9 FY @@FR
frar &, a1 & Fwam § f5 g gt
Y T 77 777 ¥ AgqT 3 fF ag T
AF § afea g@e R N Afg § 77
W gy A w0 Iy 9w et
93T 7 %3, 9 o § ITF! g9 grow
¥ aET @ A qY AT ag W Al w7
fx o gerar anfgd o

weTed WA, & ag FEAT TUEA
g 5 owar A qw & wewT fag ww<
g F am s g, fmdn ¥
T IZTAT T § 6w feet Far A
frdy o @At &, 1 FFY wEET ¥
foreY AT FTAT § a1 9% Yo wo WTo
& w7 awy w1 figar oAt & 1 & ey
IIAFRT AAT E | Ay frr F qet
& AIET F HOTA FY FAFEL T qATT
41 | I o wrdo WMo F wRET
ITFT T FT fTar AT 9AF F A
91 AN IT FF F IR &1 haAv
& f& Y o A A, g7 F F9
Y€ qoft g g oy, s srfra
gordy fa & far 3 o mrdo
e F R R fkaram g @
qE ¥ AAH! ey & 3w F 09w wIT
X FIT 71 &1 "ged 4d¥ @ v §
o & aumar § 5 9fs gT e §
afa? g gAY I QAT TTEd § )
Ty g7 ¥ frey § stgt AT g 9y
*1 AT 8, w7 AT & fF g safam
wTH AFTIC Y, FAH AW A E,
£gFT w97 ¢, AP TH T} W A,
i qar7 %A F #f ferwa T8 )
®E T T TFR FT 78QT 3790 fapat
T A qrm Fagt mran fw oA
T @A FAT ZAT R, OPFEATT FT @waw
qr st ag W wa arow q@t §
gara P AT A B T AL
aft sy Fi g ey I=7a g
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& o a7 WX FgT AR E fE
framRIgTm mmefFsrans
foir aw & a1 2w ¥ fa¥ @qw
Y agfal 9T I g9Ra AT I A
AT P TAEE Ffw | @ ow=w
¥ ag g g g 5 o wr @
T g 49Y ¢ o fagd s g oA
©@ # e W@ | g9 &, oy Wy
Tortfes e § 2w ¥, fad @8 @9
wr &, & qwaa g 5 wiaw a9 § oA
ot faim foar @ & AT Rw #
g sz @ &1 fam fear mar g
Iureqy wEiRg, & gwmar § v oag
farar ot AT TAw § X AT A S
T faar feafearge & w7 FwaT
aifed, 13 faw &Y avg s e
% womar § & ga¥ Y @ gR
gAY 2@ g fF ow A oA o &
A& Tifed, I fEd, gTa™ gy
& ar agi Do mrdo W7o Ty X fear
ST @, arfe QY W Wi, A9 A
HiY, TR A AR, T ¥ 737 ¢ a
Lsc KA H|

g Wit &Y, f da,
ag Q) Fifagl & AT

7g g a1 ¢ v 57 wA 0 9v-
QWT AT T GHT , WNA & qg WAT R,
w7 fag & fa¥r fea ot & ol ood
& ¥ fga & fay foar mav &, wawd
safrrra ead F A femm 2 1 q@
FIA FY AT FE IEA@ A Y, TN
qa awg 41 Aifed M7 ag faw N
X T AW, T¥ 9T AT gy

Mr. Deputy-Speaker: Shrt

Hathi.

Now,

it e fag (FrT): 7% Eew
g A aF 8, 0 GIN IS & A% AW
L Coll
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Mr. Deputy-Speaker: I am sorry 1
cannot call the hon. Member now. We
have got only 31 minutes left for this
Bill, and the hon, Minister wants 30
minutes, and I mus: give at least ten
minutes to the hon. Mover. At 5 p.m.
we have to take up the calling-atten-
tion-notice.
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Shri 8. M. Banerjee; You can in-
crease it by one hour.

Mr. Deputy-Speaker: No. The time
allotted has not been increased,

Shri Hathi: I have heard with rapt
attention the speeches of the hon.
Mover of the Bill, Shri Madhu Limaye,
Prof. Ranga, Shri Chatterji and Dr.
Singhvi. All of them have really dealt
not actually with the provisions of
the Bill as such but with the general
subject of emergency and the funda-
mental rights of citizens.

In any democracy, specially in India,
there are fundamental rights. We have
provided in our Constitution funda-
mental rights for citizens. When the
Constitution has provided for funda-
mental rights, it has alsp taken
into consideration certain extra-
ordinary circumstances where funda-
mental rights may have to be
suspended. This is not a new
thing. It may be argued—and it
is true also—that fundamental rights
could be suspended only in an emer-
gency and under conditions where the
security of the country is in grave
danger or when there are circum-
stances which are paramount in consi-
deration whereof these rights should
be suspended.

My triend, Shri Madhu

Limaya

hon.

An hon. Member: It in 'Limaye’

Shr! Hathi: All right. I will gladly
call him Madhubhal, if he does not
mind.

He really tried to bring the subject,
in common parlance, of lifting the
emergency for discussion in the House
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But as Prof. Sharma and other mem-
berg have already said, the Prime
Minister herself has declared here, and
the Home Minister has also reiterated
it in his statement, that we do not
want to continue this proclamation of
emergency in force any longer than is
necessary.

The question whether these provi-
siong should remain in the Constitution
or not should, I think, be discussed
from a normal background.

Mr. Deputy-Speaker: He may con-
tinue on the next day.

16,59 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

STRIKE BY INDIAN AUDIT AND ACCOUNTS
DEPARTMENT EMPLOYEES
st geR ww wewm (¥wmw)
wfaarriy @ ager & foer fawg &
a3 frer =it w1 s fmman g o
ST AT A e ag v A ¥ g ey
g:

“wreeftT far qlar aqr
qeq fvm & st g
mln

frer we F TowEWt (o we
o W) : Ya® X § woft 8 gwar
Irwen WX wReT WX wifeee
e oft ogt aft § 1 xefag el
aum gifew we & fag o g ¥
# @ At ¥ wwra B ¥ o & opfe
hu ol
Mr. Deputy-Speaker: Wil he be
able to do it on Tuesday?
Shri B. R. Bhagat: Tuesday or
Wednesday.

Shri 8. M. Banerjee (Kanpur): I
submit the Finance Ministry is not
responsible for recosnition. . ..
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" Employees (C.A.)

Mr. Deputy-Speaker:
General is not here.

The Auditor

Shri S. M. Banerjee: I know some
English, The Auditor General may be
away. I only say that the final
responsibility is not even with the
Finance Ministry. If necessary, the
Home Minister should make a state-
ment regarding this.

Mr. Deputy-Speaker: We will leave
it to Government. We will take it up
on Tuesday.

Shri B. R. Bhagat; Tuesday or
Wednesday.

17 hrs.
Mi. Deptity-Speaker: Will hie be able

to make the statement on Tuesday?
The Minister of Finance

(Shri
Sachindra Chaudhuri): Give me
another day.
Shri S. M. Banerjee: What we

requested was that since this matter
does not rest with the Finance Minister
alone but with the Home Minister also,
the Home Minister should also make
a statement. That is our request.

Shri Sachindra Chaudburi: 1 can
give my assurance, I cannot give an

agsurance on belialf of the Home
Minister, but, as I gaid, I will look into
the matter.

Shri P. Venkatasubbaiah (Adoni):
It is purely the concern of the Govern-
ment, whether the Finance Minister
gives the answer or the Home Minis-
ter,

Shri Sachindra Chaudhuri: So iar as
I am concerned, I camr certainly give
you the viewg of the Government, but
if you want a perticular Minister to
be here and say something, I will have
to ask him.

17.03 hrs.
BUSINESS ADVISORY COMMITTEE

ForTY-ri¥TH REPORT

The Minister of Stite in the Depart-
ments of Parllitnentary Affairs and
Communications (Shrl  Jaganatha
Rao): Sir, I beg to present the Forty-
fifth Report of the Business Advisory
Cormmittee.
17,02 hrs. )

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,

March 8, 1966/Phalguna 17, 1887
(Saka).
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